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EDITORIAL NOTE 

A commemorative postage stamp in honour of late Shri G. V. Mava­
lankar, first Speaker of Lok Sabha, was released by the Prime Minister 
Shrimati Indira Gandhi on 27 February 1981 at a function held in the 
Parliament House Annexe. We publish in this issue the Address by the 
Prime Minister as well as the speeches on the occasion by the Chairman 
pf Rajya Sabha, the Speaker of Lok Sabb-a and the Minister of State in 
the Ministry of Communications. 

We also publish in this issue, as in the past, the address by the Speaker 
at the Conference of Presidi.ng Officers of Legislative Bodies in.India which 
was held in Bangalore in January this year. 

The issue contains the other regular features on parliamentary privileges, 
procedural matters parliamentary events and activities, constitutional and 
parliamentary developments in India and abroad, brief sessional resume of 
the two Houses of Parliament and State Legislatures and book reviews. 

-Avtar Singh Rikhy 
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RELEASE OF COMMEMORATIVE POSTAGE STAMP ON TIIE 
LATE SHRI G. V. MAVALANKAR, FIRST SPEAKER. OF 

LOK SABHA 

-·---- -------------- ----· -------

A commemorative postage stamp in honour of late Shri G. V. Mavalan­
kar, first Speaker of Lok �bha. was released by the �e �ter, 
Shrlmati Indira Gandhi, on 27 February I 981 at a function held ID the 
Main Committee Room in Sansadiya Soudha (Parliament House Annexe). 
We reproduce below the Address by the Prime Minister as well as the 
speeches by Shri M. Hidayatullati, Chairman, Rajya Sabha, Shri Bal Ram 
Jakhar, Speaker, Lok Sabha and Shri Karlik Oraon, Minister of State in 
the Ministry of Communications, on the occasion. 

-Editor 

SPEECH BY SHRl K.O.TIK 0RAON, MINISTER OF STATE IN THE MtNlSTR.Y OF 
COMMUNICATIONS 

Honourable Vice-President, Honourable Madam Prime Minister, Honour­
able Speaker, Lok Sabha and distinguished guests: 

I consider it a proud privilege to be present here on the occasion of 
the release of the commemorative stamp in honour of late Shri Ganesh 
Vasudeo Mavalankar, the first Speaker of Lok Sabha, to mark his 25th 
death anniversary. Shri Mavalankar's contributions to the parliamentary 
life a.nd institutions of this country are too well-known to be recounted here. 
We are extremely grateful that our beloved Prime Minister, Shrimati Indira 
Gandhi has been nble to find a few minutes from her precious time to be 
present here. It is i.ndced a fitting tribute to the worthy son of India that 
this sl'amp is being released by an illustrious daughter and Prime Minister 
of this country in this Parliament House Annexe. 

Dadasaheb Mavalankar was a paroomentary giant. Besides being an 
ardent educationist, an eminent lawyer, an able .parliamentarian, he was 

1 
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:above all, out and out a devoted patriot. He sacrified all his other interest& 
. in the cause of freedom struggle and took keen interest in guiding and strap­

. ing the parliamentary institutions of this country. 

Dadasaheb Mavalankar's acumen in parliamentary affairs was acclaim­
,ed the world over. We, the parliamentarians owe him a duty--a duty of 
.:gratitude as he helped most of us in taking up the right causes in the right 
manner at the right moment. I am sure that our homage to this great 

·personality through this commemorative stamp will spread his message 
-everywhere-far and wide. 

The Posts and Telegraphs frantemity considers it a special privilege to 
·be associated with this function and deems it a signal honour to issue a stamp 
.in honour of this great Indian. 

Thank you, Jai Hind. 

SPEECH Bv SHRI M. HIDAYATULLAH, CHAIRMAN, R.uYA SABHA 

·Madam Prime Minister, Hon'ble Mr. Speaker, Hon'ble Minister of State 
•in the Ministry of Commw1ications, Members of Parliament and friends; 

It is in the fitness of things that the Posts and Telegraphs Depart, 
ment has decided t\1 issue a commemorative postage stamp in honoUII 
of I>.ldasahab Mavalankar, an illustrious son of India and the first Spea­

' ker ot our Parliament. Postage stamps mean more when they record 
the love and affection of a nation and seek to perpetuate the memory of 
a life a'S wcrthy as that of Dadasatfeb's. I fele privilged in being pre-
· sent today oat this function arranged for the relase of this postage stamp 
01 his honour and to get an opportunity of joining you all in this homage 
·to his memory. 

Dadasaheb Mavalankar was one of those who played a key role in) 
·the building up of parliamentary democracy in our country. It was our 
good fortune that we had a person of his calibre and background to 
occupy the Chair in the crucial transitional years of our new born demo­
cracy and the beginning of parliament'ary institutions. Mavalankar's fl{O­
found knowledge of parliamentary practices and procedures, bldc4 by 
his firm grasp of legal principles; helped him to establish sound traditiom 
and practices. He had in abundance qualities that make a successlul 

·Speaker. He was impartial to the extent of a fault. An observer, who 
had watched him function in the Chair, once said that Mavalankar had 
a rare personality, a personality that inspired respect without the need 
for enforcing many of the sanctions available to a Speaker, Gentle and 
affable always, he was firm in his rulings. He stood for the authority of 
·the House and the rights of its members. The struggling backbenchers 
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received from him as much courtesy and consideration as the stalwarts:. on the front benches. Shri MavaJankar is remembered as a great Speaker· whose influence continues and shall continue in the Legislatures all over the country for years to come. Shri Mavalankar's contribution to the cause of the parliamentary in­stitution. extended beyond our shores. During his tenure as Speaker he participated in a number of international parliamentary conferences wherer his contributions earned for him universal respect. His election as. Chairman of the Commonwealth Parliamentary Association was indeed· a tribute to his personal standing in parliamentary circles. Mavalankar was a true Gandhian in his thought and living-in his 1impHcity, truthfulness and unostentatious dedication to the cause of the· lowly and suffering. He was a man of strong principles and once hO, made up his mind there was no question of his temporising or wavering. He could intuitively see what was the correct line to take in any parti­cular matter and he was often right. It was through his initiative that the name Empire Parliamentary Association was changed to Common wealth Parliamentary Association, thereby doing away with a reminder of for­mer days. Men like Dadasaheb are rare to come by. He was gentle and noble� whose life, purposefully lived in the service of the people, will be a bea­con light for others. 
SPEECH BY SHRt BAL RAM JAKHAR, SPEAKER, l..oK SABHA 

Mr. Vice-President, Madam Prime Minister, Hon'blc Minister of State· in the Ministry of Communications, Shri Kartik Oraon, Members of Par­liament and friends: The Posts and Telegraphs Department have ,befittingly thought or bringing out a Commemorative Stamp on the 25th death anniversary of late G.V. Mavalankar, the first Speaker of our Parliament. Shri Mavalankar occupies an honoured place not only as the first Speaker . o'f Parliament in independent India but also as a true patriot, a fighter in the cause of freedom and a dedicated public worker. His 1incerity, humility and genuine solicitude for the poor and· the down-trod­den endeared him to everyone from the highest to the· lowest earning· him the affectionate appellation "Dada Saheb". It is a striking coincidence that Gujarat which gave us our first elec­ted S�ker before Independence, President Vithalbhai Patel, also gave 
us Shri. Mavalankar, the first Speaker of our Parliament ii1 free India. From bis early yean Shri Mavalanbr's interest lay tiri social' work and iD' 
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politics. He came into contact with Gandhiji in 1915 when Gandhiji: returned to India from South Africa. Shri Mavalankar was elected to· the. Ahmedabad Municipality in 1919. Two years later he gave up his legal practice to work as Secretary, Gujarat Provinci'al Congress Commit­tee. He was Chai'lltlan of the Ahmedabad Municipality from 1930-
1933 and again from 1935-1936. He underwent several terms of im-· prisonment in the thirties and early forties for bis participation in the freedom movement. Shri Mavalankar was elected Speaker of the Bombay Legislative As­sembly when the Congress Government assumed office in 1937. His reputation as a Presiding Officer in Bombay was such that when it came· to the Presidentship of the Central Legislative Assembly in 1946, the choice most naturally fell on him. Later, in November 1947 he was unanimously elected Speaker of the Constituent Assembly (Legislative); and, with the commencement of our Constitution, became the Speaker of the Provisional Parliament. And, after the first general elections in 
1952, he was e!ected Speaker of the First Lok Sabha. Unfortunatelyy before completing his term, he passed away. Shri Mavalankar was guiding the deliberatio.ns of our Central Legisla­ture for over ten years, which were indeed the most crucial years in the development of our parliamentary institution. And this he did with great dignity, ability, uprightness and impartiality. Like Mr. Speaker Patel h� stood for the independence and authority of the House and the· Chair. He filled the office with great distinction and enhanced the pres­tige of Parliament. He was, as so aptly described by Jawahar Lal Nehru, truly the "Father of the Lok Sabha". With his passion for form and procedures, Shri Mavalankar helped evolve many sound ,practices and conventions and gave the institution 
a shape and direction. As a successor in the Chair I would say this that 
the convention� and tradi·tions he left us should themselves constitute a lasting monument to his memory. 

Shd Mavalankar's contribution was not confined only to the work of Parliament at the Centre. As Chainnan of the annual Conferences of Presiding Officers of Legislative Bodies in the country, he did much to­wards 1:volving uniform practices and procedures in legislarures all over the C011,!Iltry. Indee.d, for his contribution to the cause of the parliamen­tary iru;titution Shri Mavalankar was a highly respected figure in parlia­mentary circles the world over, parti·cularly in the Commonwealth coun- · tries. Shrt Mavamnkar's reputation as a Presiding Officer has tended to <>vershadow what be did in other spheres. A great part of his work lay in the social field. Besides being the President of the Gandhi Smarak· 
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Nidhi and the Kasturba Memorial Trust, be was associated with the mana­_gement of as many as 52 trusts, which speaks volumes about the confi:. dence he enjoyed among the public. His dominant concern in all this was the relief of suffering humanity. As a true disciple of Mahatma -Gandhi, he was thorough in whatever he undertook; he laboured selflessly and never spared himself wherever the welfare of the downtrodden was involved. He had such deep passion for constructive work that he har­dly seemed satisfied even with all this. In one of his letters to a friend .he wrote: " . . . .  It has been my dream for several years to sit down to constructive work, of the type of the Servants of India Society, wi!h a handful of devoted workers; but fate has drawn me in a different direction. However, I carry a feeling of satisfaction that I am trying to discharge the duty allotted to me in whatever sphere I am placed.'' Shri Mavalankar was also an ardent educationist. He was to a large •extent responsible for the growth of the Ahmedabad Education Society, the Gujarat University 'aild several other educational institutions in and around Ahmedabad. He was a loving pater families to all these institu­tions, which grew up under his fostering care. 
Such was the multifarious contributions of Dada Saheb Mavalankar. I sincerely hope the commemorative stamp being released will help perpe-:tuate the memory of this inspiring life. 
I would now request Madam Prime Minister to kindly release the stamp. 

ADDRESS BY SHRIMATI 1Nt>IRA GANDHI, PRIME MINISTER 

Mr. Vice President, Mr. Speaker, Shri Kartik Oraon,. Hon. Members ·and distinguished guests: 
It gives me great pleasure to release the stamp on Shri Mavalankar. As previous speakers have said, he was one of the leading lights of the first years of freedom, who gave guidance to Parliament and to our demo­<:racy. As the Speaker had told you just now, my father called him the Father of Parliament. And at that time I know bow moch the Members looked up to him and what loving, considerate guidance and advice be gave to them. As the first Speaker of independent India's Parliament, he 1aid down healthy conventions in the formative stages of Parliament, dur­ing what at that time people thought was a difficult time and under diffi-. . ' . .cult conditions. 
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And it was largely due to the conventions which he set up th�t Parlia­.ment was able to proceed peacefully and with dignity even after he left us. I should like to quote my father on him. He said: "Throughout early days, difficult days, formative days, it was Shri Mavalankar who sat as the guardian · deity, helping us, chiding us, trying to keep us on the right path, laying down and making precedents to be followed later and moulding the development of parliamentary l�fe in India . . . .  " Later on, he said: " . . . .  I must say that I and perhaps some others had become so much used to Shri Mavalankar as our Speaker and had come to rely on the way he would deal with any situation that might arise, with courtesy and at the same time with fiDmness, that we could hardly think of this Parliament without him. He was an inseparable par! of it, the cementing link between us all. But, of course, I think that although at that time people thought that thos� were difficult days, Shri Mavalankar did not have all the difficulties that, for instance, our present Speaker or our present Chairman have to face-­neither the noise, nor the type of defiance that one sees at times now. Parliament is a bulwark of democracy; and, therefore, Parliament has not only the grave responsibility of passing legislation or discussing im­portant items.-with everybody, members of all parties and all types of opinion, participating in such debates, discussions and decisions-it has also a very heavy task of keeping an image that will gain it the faith and respect of the people. Because if that is lost, then I don't know what could happen later. Democracy gives privileges to every individual in the country. But ai ·Gandhiji said so often, every privilege has its corresponding obligation; every right has its corresponding duty. I think that is equally true of Members of Parliament, as anybody else. Democracy demands tolerance, understanding, mutual ·respect and adjustment. Government and the Opposition, being important partners in national progress and integral parts of the democratic system, must learn to live together and to respect one another. As I have said many times, while it is the legitimate function of the Opposition to criticise the Govern­ment so that its performance is kept at a high level and is improved wher­ever such improvement is needed, it must be remembered that there is a third party, the supreme party, and that is, the people of India. All of us who are elected are responsible not only to Parliament but also to this larger Parlirunent, which is outside the round wal)s.-the people of India. So, in our behaviour inside or outside, we have to keep this i.n view and I 
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sincerely hope that all members, irrespective of the party to which they belong will feel themselves duly-bound to serve the people and keep this good image of Parliament alive. They should not forget that they are being constantly watched by the people. Sometimes, specially the younger peo­ple-I do not know what impression they get, es to how they should behave themselves. So nothing should be done which can in any way bring down the dignity or decorum of our two Houses. The privileges of Parliament exist to enable members to make their contributions freely and fearlessly. As I said earlier, no privilege should be used in such a way that it nullifies itself, so to speak. We must all conduct ourselves with restraint and responsibility and see that this does not inter­fere with the legitimate day-to-day business of administration and of passing legislation. For the parliamentary system to function efficiently, it is essential to improve the quality of political life as a whole and to keep it at a high level. If it is allowed to deteriorate, then people's faith in demo­cratic institutions itself wil) suffer. Hon. Members often m.k the Speaker for protection. I do not know how many of them think of protecting the Speaker when he is in need of it. 
So, I think Mr. Mavalankar, although he was a great personality and he functionf:d at a high level, did get far greater cooperation from the then Parliament than is evident today in our Parliament. So. when we expect the people to function well, let us give them the full opportunity of doing so. I have ,great pleasure not only in releasing this stamp,-which is a nice stamp and I must congratulate the Minister-I do not know whether · you can see it from this distance, it is simple but effective�but also in paying tllis lTibute to an Indian whom we all admire and respect. Tha1'k you. 
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ADDRE SS BY SHRI BA,L RAM JAKHAR AT TIIE CONFERENCE 
OF PRESIDING OFFICERS HELD AT BANGALORE ON 

1 7  JANUARY, 198 1. • 

-------- ----

MY EsTEEMED COLLEAGU ES, LE ARNED SECRETARIES AND FRIENDS : 

It is with great pleasure that I join the Presiding Officers of the Kamataka 
Legislature in extending a hearty welcome to aU of you· gathered here this 
morning. We are meeting, I notice, in our Forty-fifth Conference, anci 
the institution itself is now sixty years old. I am new to this Conference 
and so must be many of you here. But from what I have come to know 
of it, J have been looking forward to this meeting, so to say, for some time 
now, particularly for the opportunity I would have of meeting with all of 
you and getting to know each other more closely, apart from many other 
benefits that we may take back from th is Conference. 

There are many things to commend this instittuion of ours, foremost 
amon.g them, in my view, the practice of rotating its venue. Can there be 
a more natural way of being reminded of the vastness and diversity of 
ou r l and and our people, and of realising our togetherness as inheritors 
in common of an ancient and priceless heritage of civilization and culture? 
And that in my view is very important for it reminds us of our responsi­
bility to see that the demooratic institutions we have the privilege of serving, 
subserve the cause of people and sustain and preserve the integrity of our 
country. 

Kamataka calls to mind silk and sandalwood, ivory and exquisite 
handicrafts. It is a land of ornate palaces and well laid-out gardens; of 
colourful festivals and of hospitable people. Karnataka has been noted all 
along for its liberal tradit ions and its composite culture. One of the 
progressi ve States even before Independence, Kamataka is now one of 

-.Edited versionof the Address. 
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the leading States in industry. Teeming in forest wealth and mineral and other resources, .she has an immenSe potential for growth. May the contri­bution of Kamat aka to the mainstream of our national life be, like its famed sandalwood, refreshingly fragrant. 
Friends, since the last Conference at Jaipur much has happened in the country. In what we witness today there is much that is disquieting, and should cause concern to every thinking individual in this country. There is a growing atmosphere of restiveness. One hears of demands from every side, without anyone stopping to ask himself what he could do for the country. Perhaps for historical reasons, individual rights have received undue emphasis without proper stress on corresponding obligations and responsibilities. That was why the far-seeing Gandhiji long ago said that he would speak of the du.ties of man, rather than of his rights. These two being complementary are inseparable and must go together. The age-old quality of mutual respect for all has to be revived and we have to play a vital role to achieve it. With the universal recognition of the welfare obligations of a State, every Government is expected to vindicate itself in terms ,of the public 

good it is able to advance. I need hardly say that the chief merit of demo­cracy lies in combining freedom with progress and bringing about change with consent. In the Third World milieu, the democratic system has to face up to the challenge of development. We have to realise that deve­lopment calls for sustained hard work where each one gives of his best and dOC's not indulge in the luxury of overpitching demands. Thi'3 takes us to the crucial role of the legislature in our day. It has to be the great integrator bringing together the diverse interests and forces in the society. Above all it has to show qualities of leadership and concern for resolving the problems of· the common man. It is here that the differ­ent voices in the country must converge to get blended into national consensus. It is therefore very necessary that we cultivate the habit of talking to each other instead of at each other. It has to be an ongoing dialogue carried on with civility and mutual respect observing the rules of courtesy and fair play. The tensions in the polity have to be resolved within the democratic framework, through democratic processes. Our pro­ceedings must become more and more productive and business like, so as to make optimum use of floor time to cope with the ever growing agenda. This calls for reasoned speeches. It also calls for solid work on the part of Members, a determination and concern for the overall interest of the people and a dedicated approach for public good. It is only then that we can win the people's affection and inspire in them confidence for our representative institution. 
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Let me now refer to procedural and other developments in Lok Sabha since the last conferenc-e held at Jaipur in October, I 978. Concern has been expressed from time to time that as large a number · of questions at possible should be taken up for oral answer during the Question Hour. This has been engaging our attention. We had the matter reviewed in the Business Advisory Committee. It has now been agreed !hat not more than eight minutes wouad be devoted in the House pver answers to an oral question including supplementaries. Where detailed and lengthy answer is called for a statement cou·ld be laid on the Table· in order to save the time of the House. I am happy to observe that Mem­bers by and large have been cooperating with the Chair in this regard. I may refer to another problem in this context, that is, the absence during the Question Hour of Members in whose names questions are list­ed for oral answers. Such absence, I need hardly say, results in important questions remaining unanswered in the first round, not to speak of the time and energy spent by the Government dep:irtments in collecting mate­rial for likely supplementaries going infructoous. I have discussed this with Leaders of Parties and Groups in the House. It is our view that Membe:s in whose names starred questions appear should try to be pre­sent in the House during the Question Hour, and in case of unavoidable · absence they should at least send timely intimation. Under Lok Sabha rules, ordinarily a Minister /Member quoting from an otlkial document is required to lay the document on the Table. In a . 1"ecent case a Member cited extensively notings on file and sought to lay on the Table the ,relevant extracts. When these were referred to the Gov­ernment for verification of their authenticity the Ministry declined to deny or confirm. Following a past ruling, I allowed the extracts to be · treated as laid on the Table. I would like to mention a word about Adjournment Motions. There is an in.:-:-easing tendency to take resort to this device for raising various issues. I need hardly remind that this is to be used only on such rare occasio:1s when developments are of such urgency, public importance and grave nature attracting Government's responsibility which can brook no delay and call for the setting aside of tbe scheduled bU1Siness in order to · give prt>.:edence to a discussion on that topic. Members would do well to resort to this only when they must and use more extensively other pro­cedures like Call Attention and statements under Rule 377. Calllng Attention, as you know, is a very populer procedure and a large number of notices are received every day. Under the previous prac­tice, Members whose notices were not selected had to renew their notices from llay to day. This was found to be somewhat inconvenient and the· 
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matter was considered by the Rules Committee. Now, following the . Committee's recommendations, all notices received in a week arc kept alive for the week, at the end of which those not selected are deemed to have lapsed. The same procedure now applies to the notices under Rule 
377 as well. I have been allowing m,erally notices under Rule 377 to Members belonging to all parties of the House with a view to provide _well regulated . opportunity for ventilation of matters of public interest which are not ordi­narily covered by other rules. While this has been well-received, Members have been emphasising, time and again, that there should be greater responsiveness to these statements by the Ministers who should inform them in due time of the action taken. I feel that the Members' demand is genuine and calls for earnest and timely action by Government. Our Rules provide, in general, for previous intimation to be given to the Speaker and the Minister concerned, if a Member wants to make alle­. gations on the floor of the Holl6e. In order that allegations are properly founded and arc not casually made, we had the matter discussed in depth at a meeting of Leaders of Parties and Groups in the House. As a result, certain guidelines hav� now b�en evolved. According to these, Members should not base their allegations on mere Press reports but should satisfy themselves about the correctness of the facts and be prepared to take full responsibility for· them. Allegations are not to be made normally against outsiders who are not in a positiOn to defend themselves. Similarly, allegations are also not to be made against officials, as the constitutional responsibility lies with the Minister. Where, however, such allegations have to be made, sufficient advanco notic� should be given to the Speaker and the Minister concerned and the details of the charges should be spelt out iri precise terms and be duly supported by the requisite documents. In case a Member persists in mak­ing serious allegations in the House without following these guidelines and without the permission of the Chair they may not form part of the pro­ceedings of the House. I share the concern of my predecessors about issue of ordinances parti­cularly on the eve of a Session. The effort should be to get the legislation enacted by following the normal procedure. As you know, there is no specific provision in our Constitution or in the Rules of Procedure of Lok Sabha for a Censure Motion against an individual Minister. However, such Motions have been admitted in the ·past as No-Day-Yet-Named Motions. In such cases there should be purposl!ful di9Cussion and Members should exercise restraint, particularly 
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:in the matter of use of words. If any charges are to be made, the Members 
.making such charges should take full responsibility for the same. 

Let me turn to privilege issues. An interesting point was raised who­
ther replies from the Government on a matter concerning a notice of pri­

,vuege referred to them by the Speaker should be signed persooally by  the 
Minister concerned or it could be issued under the authority of an officer 

-of Government. The matter was examined in depth, and it was decided 
that where factual information was called for and the Minister was not 

,directly concerned ( as, for example, in the case of omission or .incorrect 
mention of a member or his party affiliation in a radio/television broad­
cast), the communication might be signed by an officer of the Ministry, 
indicating clearly that the communication was being sent with the specific 
approval of the Minister. Where, however, the notice of privilege related 
·to a reply given by the Minister in the House or to his conduct as Member 
of the House, the facts should be furnished over the signature of the 
Minister himself. 

The Bureau of Parliamentary Studies and Training has continued to 
·maintain the tempo of its activities and has been parti"cularly active in 
arranging seminars and orientation programmes for new Members of the, 
7,th Lok Sabha. I am very grateful to the States for enthusiastic participa­
tion in  the Seminars and in generously sharing their experiences with 
Members of Parliament. Apart from holding training and refresher cou­
rses for officers and staff working in Parliament, the Bureau has been hold­
·ing courses for the officers belonging to All India Services as well as offi­
cers at the desk and intermediate admini:strative levels. 

You would be glad to know that the Bureau organised under the Special 
·Commonwealth African Assistance Plan (SCAAP) attachments for parlia­
mentary officials· from the National Assemblies of Lesotho and Zambia. Tho 
11tility of such attachments is demonstrated by the fact that in this case as 
a result of the suggestions made by the Zambian officials on the basis of 
thier lltudy in India, a number of changes have been effected in the rules and 
procedure of the National Assembly of Zambia, among them being the 
formation of a "Committee on Governmen:t Assurance", there broadly model­
led on the Indian Committee. 

In response to demand received from some State Legislatures, courses 
are being organised not only for their officers but also for Members. 

We organised recently two notable exhibitions which were well Teceived. 
'One was on Mahatma Gandhi organised on the occasion of the anniver• 
sary of the setting up of the "Gandhiana" Section in the Parliament Library. 
A discussion meeti�g on the "Relevance of Gandhi to Modem Times" 
was also arranged on the occasion in which, besides Members of. Parlia­
-ment, legislators from Stares and prominent Gandhian thinkers participated. 
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Another exhibition was organised on the 91st birth anniversary of 
Late Pandit Jawabarlal Nehru. The exhibition sought to depict Nehru's 
j,ersooality as a Patriot, Parliamentarian end Nation Builder. A booklet 
containing excerpts from Nehru's speeches a.od writings was also brought" 
out on the occasion. 

A highly successful Seminar on Parliamentary Practice and Procedure. 
was held in New Delhi from 22 to 25 October, 1980 under the auspices 
of the Indian Parliamentary Group (which functions as the India Branch 
of the Commonwealth Parliamentary Association) for the CPA Branches 
in the Asia and South East Asia Regions of the CPA comprising India, 
Baoghidesh, Sri Lanka, Hong Kong. Malaysia and Singapore. In all, 57 
delegates from CPA Branches in the said Regions took part in the Semi­
nar which included 10 delegates from Overseas CPA Branches, 10 dele­
gates from India Main Branch; and 37 delegates from State Branches in 
India. About 40 Associate Members of the Group 'also attended the Semi-­
nar as Observers. 

The subjects discussed at the Seminar were; (i) The Executive and Par­
liament; and (ii) The Role of Private Members-how to make their con­
tribution more effective This Seminar, held for fi.r'St time in India ear­
ned encomiums from the delegates from ithe Overseas CPA Branches as 
well -as participants from within the country. We are grateful to the States 
for their whole-hearted cooperation and participation. 

Friends, this, in a way, is a historic meeting, for we stand on the 
�bhold of the Eighties; the achievements of the Sixties and the uncer­
tainties of the Seventies are behind us. Let us resolve that Legislatures 
and Parliament would provide the lead in guiding the country -and people 
on the load of development and that special care would be taken to deepen 
our links at the grassroot level. We have to recognise the truth that 
majority of our people Jive in the rural areas and their hopes -and aspira­
tions and just demands should receive an equitable response. There is no 
reason why the minimum amenities like drinking water, basic health­
care, communications and transport should not become available through­
out the length and breadth of our country in order to facilitate integra­
tion and discourage the growing e,wdus from rural areas to cities, parti­
cularly metropolitan ar�s. There has to be a just and equitable balance 
between the prices of agricultural commodities and indtrStrial and other 
goods, so that all march forward together and no sector legs behind. We 
have to find larger opportunities for our teeming millions and the key 
perhaps to that lies in creating '3l\ environment and cli·mate which puts a 
premium on productivity, better utilisation of our existing resources and 
capacities, and a dependable infrastructure of power, transport and· 
communication which helps to turn faster the wheels of industry. Above 
all, it calls for dedicated and disciplined work iat all levels. These haro 
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realities have to be realised and met with determination and confidence by our people if we are to meet the rising expectations of the younger gen­eration and raise ourselves to the !eve] of other developing and developed countries. We are at the cross roads. Our peoPle -and the whole world is watch­ing how wisely and well we run our parliamentary democracy. This is a testing time. Being the repository of the confidence of all sections of tlle House, the Presiding Officer has a special responsibility. It i's our sac­red duty to see that members of the Legislature, irrespective of their party affiliations, have fair opponunities to give vent to their views and feelings on matter of public importance. It is the role of the Presiding Officer to see that the deliberations proceed in an orderly and will regulated man­acr. We are to be guided by the rules and procedures framed by the House for the conduct of the business of the House. 'These should be very judiciously and finnly applied. -1 wish there was no instance where the dignity of the high office of the Speaker was lowered in public esteem by generating avoidable comr0versy, because the Speaker is the pivot of democratic life. If Speakers position assailed or derogated, it can harm the very foundation of democratic life. We have to be very careful-both the members as well as the Speakers to maintain a well coordinated, syn­claronizcd apprcrach so that the nation may be proud of all of us. We have to safeguard against this trend. We have to ensure that our in­dependence i:s strictly maintained and the office is kept immune from any inhence or pressure from any quarter. It is our sacred duty to see that the voice of dissent is duly heard in the House, subject, of course, to the provisions in the Rules. At the same time it is also the responsibility of tile Opposition to be objective in their -approach, be amenable to reason aad in general to be constructive. After all, we have all the common aim of serving our people and contributing to their welfare; we have to ensure that the public interest is subserved by the deliberations in the House. It remains now for me to express on behalf of all of us, our sincere thanks to our hosts-the Presiding Officers and the Secretary of the Kar­nataka Legislature and the Chief Minister and the Government of Kama­taka- for the excellent arrangements they have made in connection with this Conference. I am sure all of us are enjoying our stay here thorou­ghly and would be carrying home happy memories of our meeting here. May I once again extend to you a hearty welcome Md express the hope that our deliberations here would be fruitful. Thank you again and thanks again to all the Presiding Officers and to the Government of Karanamka. 



3 
PARLIAMENTARY EVENTS AND ACI1VITIES 

0:>NPERENCES AND SYMPOSIA 

I. F<>rty-fif th Conf erenr.e of Presiding Officers: The itorty-fifth Cca­
fercncc of Presiding Offi�rs of Legislative Bodies in India was held in 
Bangalore (Karnataka) on 1 7  and 1 8  January, 1 98 1 .  Sbri Bal Ram 
Jalckar, Speaker of Lok Sabha and Chairman of the Conference presided. 
Almost all the Presiding Officers of the Legislative Bodies in India as 
also the Deputy Speaker of Lok Sabha and Deputy Chairman of Raj:,a 
Sabha attended the Conference. 

On 17  January, 198 1 ,  Shrimati Basavarajeswari Chairman, Karnataka 
Legislative Council delivered her welcome address. Thereafter, �e 
Chrurman of the Conference Shri Bal Ram Jakkar delivered his address. 

1 6  

The Conference discussed the following points on the Agenda: 
( 1 ) Debates : The role of Presiding Officers in regulating the debate 

in the House. 

(2) Ordinances: (a)  Whether there is need of taking positive step, 
to impose a check over the rising tendency of running tJae 
Government by promulgating Ordinances? 
(b)  Is it not an abuse of the provisions contained in article 
21 3 of the Constitution? 

(3 ) Adjoununent of House: The necessity of incorporating t19.e 
decisions arrived at in the Emergent Conference of the Presi­
ding Officers held at New Delhi on 6&.7 April, 1 968 by bring­
ing in appropriate amendmen� to the Rules of Procedure 1111d 
Conduct of Business of the Legislative Assemblies. 

(4)" Judges.: To what extent restrictions should be put on discus­
sions in the Legislature about the conduct of any Judge of 
the Supreme Court or of a High Court in the di:scbargc of 'bis 
duties? 
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(5) Committee System : (a) How to make Committee system more 
purposeful and effective? 
(b) Experience of Kerala Assembly in the working of Subject 
Committees? 

(6) No-Confidence Motion: When the House has got an oppor-
tunity to vote down the Motion of Thanks for the Address by 
the Governor or during the discussion and voting on Demands 
for Grants, should a notice of no-confidence against the 
Ministry be admitted and discussed? Further, whether it is 
proper to allow No-Confidence Motion during every session? 

(7) Privileges: What procedure should be adopted for dealing with 
a matter of breach of privilege or contempt of the House 
committed by a Minister on the floor of the House where the 
Minister is a member of the other House or is not a member 
of either Howe of Legislature? 

(8) Legislative Secretarals Staffing Pattern: What has been the 
progress in the implementation of the recommendation in Part 
I of the Repon relating to the Staffing Pattern since it was 
discussed last 1n the Presiding Officers Conference held at 
Bhubaneswar in 1anuary, 1978? 

(9) Members: What steps should be taken lf. prevent the recur­
rence of recent events, agitational behaviour of members 011 

different issues and blck:ing the normal functioning of the 
House? 

(10) Rules of Proced11re & Conduct of Business: I.s the exiating 
infra-structure of Rules of Procedure and Conduct of Business 
in the Legislatures adequate to meet the challenge of the 
modem times? If not what steps should be t'aken to remodel 
it? 

Il. Conference of Secretaries of Legislative Bodies in India. 

The twenty-sixth Conference of Secretaries of Legislative Bodies in 
India was held on 16 January, 1981 in Bangalore (Karnataka). Shri S. S. 
Bbalerao, Secretary-General, Rajya Sabha presided. Sbri Avtar Singh 
Rikby Secretary. Lok Sabha and Secretaries of State Legislatures attended the 
Conference 

After the welcome speech by Shri M. Subba Rao, Secretary, Kamataka 
Legislature, Shri s. S. Bhalerao, Secretary-General, Rajya Sabha and 
Chairman of the Conference and Sbri Avtar Singh Rikhy, Secretary, Lok 
Sabha addressed the Conference. 
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The CoDference, discussed subjects of and administrative interest. 
HI. Presiding Officers' Conference-Symposium: A Symposium on the 

subject of "Legi'Slature and Social Change" was held in the Assembly Hall 
of Kamataka Vidhan Sabha, Bangalore on Monday, 19 January, 1981. 

The Speaker of Lok Sabha, Shri Bal 'Ram J akhar, who is the Chair­
man of the Conference ex Presiding Officers, presided and delivered the 
opening address. The Inaugural address of Shri R. Gundu Rao, Chief 
Minister of Kamataka was read out by Shri Y. Ramakrishna, Minister 
for Law aad Parliamentary Affairs and Veterinary and Animal Husban­
dry as the Chief Minister could not attend the Symposium due to unavoi­
<iable circumstances. The Deputy Speaker, Lok Sabha, Deputy Oiair­
man, Rajya Sabha, the Presiding Officer of State Legislature, and M.Ps. 
and M.L.As from Karnataka participated, in the Symposium. 

Conference Session qf Palestine National Council, Damascus (Syria) :  
On the invitation of His Excellency Mr. Khaled Al-Fahoum, Chairman of 
the Palestine National Council, an Indian Parliamentary Delegation led 
by Dr. Bal Ram Jakhar, Speaker, Lok Sabha attended the Conference 
Session of the Palestine National Council, at Damascus (Syria) from 10 
to 13 April, 1981. 

PARLIAMENTARY DELEGAiTIONS FROM ABROAD 

Visit of the Speaker of Sri Lanka to India: On the invitation of the 
Speaker Lok Sabha, His Excellency Mrs. M. A. Bakeer Markar, Speaker of 
the Parliament of Sri Lanka accompanied by his wife vi-sited India in Jan­
uary, 1981. They called on the Speaker, Lok Sabha on 9 January. 1981. 
On the same day, the Speaker, Lok Sabha hosted a dinner party in their 
honour. 

Besides Delhi, they visited Agra, Jaipur and Ajmer. 

Ghanian Parliamentary Delegation :  In response to an invition from 
India, a 10-member Ghana Parliamentary Delegation led by H.E. Mr. 
E.D. Mahami, First Deputy Speaker of Ghana Parliament visited India 
in March-April, 1981. The Delegation called on the Speaker, Lok Sabha 
on _24 March, 1981. The Speaker, Lok Sabha hosted a dinner party in 
their honour on 25 March, 1981. A meeting was held on 26 March, 1981 
between the delegation and Members of Parliament. Besides Delhi the 
delegates visited some places of cultural and industrial interest like Agra. 
Ludhiana, Chandigarh, Bangalore, Mysore, Bombay and Pune. 
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lndoneJlian Parliamenta,ry Delegation: In response to an invitation 
from India, a 7-member Indonesian Parliamentary Delegation led by 
Hon. Mr. R. Kartidjo, Vice-Speaker, Parliament of Indonesia visited 
India in March-April, 1981. The Delegation called on the Speaker Lok 
Sabha on 31 March, 1981 who· hosted a dinner party in their honour 
·on the same day. A meeting between the Delegation and Members of 
Parliament was also held on that day. 

Besides seeing places in and around Delhi, the dele.gation visited Agra, 
'Bangalore and Madras. 

Jordanian Parliamentary Delegation: In response to an invitation 
from •India, a 6-member Jordanian Parliamentary Delegation led by H.B. 
Mr. Bahjat Al-Talhouni, Presrdent of the Jordanian Senate, visited India 
in April, 1981. A meeting between the delegation and Member� of 
Parliament was held on 13 April, 1981 and on the same day the Minister 
of Parliamentary Affairs and Works & Housin,g hosted a dinner party in 
·their honour. The Delegation called on the Speaker, Lok Sabha on t4 
April, 1981. 

Besides Delhi, the delegation visited Agra, Bangalore and Mysore. 

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING 

During the period 1 January-31 March, 1981. the following Program­
·mes/Courses/Study Visits were organised by the Bureau of Parliamentary 
Studies and Training: 

OrienJaJion Programme for New Members of Parlic,ment: A Discus­
·sion Session on "Legislation: How it is framed and how it is passed", was 
held on 6 March, 198 t as part of the Orientation Programme for New 
Members of Parliament in Parliament House Annexe. After three key­
lelectures on the subject by Shri Edurado Faleiro; MP, Smt. �ta Mukher­
jee, MP and Shri Era Sezhiyan, MP, the subject was thrown open for dis· 
cussion among the participating Members. Shri Eduardo Falciro condu­
·cted the proceedings. 

The following Members spoke during the discussion: 
1 .  Dr. M. S. Siddhu, M.P. 
2. Shri J.S. Akarte, M.P. 
3. Sbri Cbandrebhan Athare Patil, M.P. 
4. Shrl Satyanaryan Jatiya, M.P. 
5. Smt. Margaret Alva. M.P. 
6. Shri Oscar Fernandes, M.P. 
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Fourth Appreciation Course for IFS Probationers: The Fourth Appreciation Course for the Indian Foreign Service (IFS) Probationers (1979 Batch) was held from 27 January-2 February, 1981. The course, attended by 18 IFS Probationers, was inaugurated by the Speaker, Lok Sabha, Shri Bal Ram Jakhar, on 27 January, 1981, Shri Bal Ram Jakhar also delivered the opening lecture on "Parliament in the Indi·an Polity". There were in all fourteen talks and a Question-Answer Session during the six-day Course. The Probationers were addressed by, among others, Shri P. V. Narasim.ha Rao, Minister of External Affairs; Shri P. Shiv Shanker, Minister for Law, Justice and Company Affairs; Prof. H. N. Mukerjce, Hony. Adviser, Bureau of Parliamentary Studies and Train­ing, Shri S. S. Bhalerao, Secretary--General, Rajya Sabha, Shri Eric Gon­salves, Secretary (East), Ministry of External Affairs, Shri A. C. Bandyo­padhyay, Secretary Department of Personnel and Administrative Reforms; senior officers of the Lok Sabha and Rajya Sabha Secretariats and the Gov­ernment of India and other guest speakers, on various.aspects of the work­ing of Parliament. The Question-Answer Session, presided over by Shri Avtar Singh Rikhy, Secretary, Lok Sabha, was held on the conclusion of the Course on 2, February 1981. The Probationers called on the President, the Vice-President and the Prime Minister on 26, 27 and 28 January, respectively. 
NinJh Appreciation Course for IAS Probationers: The Ninth Apprecia­tion Course for the Indian Administrative �rvice OAS) Probationers (1980 Batch) was held from 14-19 February,· 1981. It was attended· by 50 IAS Probationers. The Course was inaugurated by the Speaker, Lok Sabha, Shri Bal Ram Jakhar, on 14 February, 1981, who also· delivered the opening Lecture on "Parliament in the Indian Polity." During the five-day Course. there were in all 15 talks, followed by a Question-Answer Session on the last day. The Probationers were addressed by, among others, Giani Zall Singh, Minrster of Home Affairs; Sbri P. Shiv Shanker, Minister o'f Law, Justice and Company Affairs; Shri Pranab Kumar Mukherjee, Minister of Commerce and Steel and Mines; Sbri S.B.P. Pattabhi Rama Rao, MP. Chairman, Estimates Committee; Shri Ram Niwas Mirdlra, MP; Prof. H.N. Mukerjee, Hony. Adviser, Bureau of Parliamen,tary Studies and Training, Shri s. S. Bhalerao Secretary-Genc­ral, Rajya Sabha, Shri S. M. H. Burney, Home Secretary, Shri A. C. Ban­dy0padhyay, Secretary, Department of Personnel and Administrative Re­forms; and senior officers of Lok Sabha and Rajya Sabha Secretariats, on vario� aspects of the working of the Indian Parliament and its re1'aticm­ship with the different organs of the Government. The Question-Answer Session on 'Parliament and Its Working' presided over by Secretary, Lok Sabha, was held at the conclusion of the Course on 19  February, 1981. The Probationers called on the President the Vice-President and the· Prime Minister on 16, 17 and 18 Febru�ry, respectively. 
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Tenth Appreciatwn Course for /AS Probationers: The Tenth Appre­
ciation Course for the Indian Administrative Service (IAS) Probationers 
(1980 Batch), organised from 24-28 February, 1981, was attended by 
74 IAS Probationers. Like the earlier Course, this was also inaugurated 
by the Speaker, Lok Sabha, Shri Bal Ram Jakhar, on 24 February, 1981 
with an address on 'Parliament in the Indian Policy'. 

Then followed a series of talks on subsequent days by, wnong others, 
Sbri P. Shiv Shanker, Minister of Law, Justice and Company Affain, Shri 
tr.mah Kumar Mukherjee, Minister of Commerce and Steel end Mmes; 
Sbri S. B. P. Pattabhi Rama Rao, M.P., Chairman, Estimates Committee, 
Sbri Ram Niwas Mirdha, M.P.; Shri S. S. Bhalerao, Secret.ary-General, 
Rajya Sabha; Shri A. C. Bandyopadhyey, Secretary, Department of Person­
nel and Administrative Reforms; and senior officers of the Lok Sabha and 
Rajya-Sabha Secretariats on various subjects of .parliamentary interest. At 
the end of the Course, a Question-Answer Session, on "Parliament and Its 
Working" presided over by Shri Avtar Singh Rikhy, Secretary, Lok Sabha, 
was held on 28 February, 1981. The Probationers oelled on the President 
on 28 February and on the Vice-President on 25 February, 1981. 

First ApprecilJfion Course for IA &: AS Probationers: The First Appre­
ciation Course for the Indian Audit and Accounts Service (IA & AS) Proba­
tioners ( 1980 Batch) wes held from 9 to 13 March, 1981. It was attend­
ed by 17 IA & AS Probationers. A nominee of the Government of Bhutan, 
Shri Nim Tenzie Sherpa, who had been attached for training with the IA & 
AS Staff College, Simla, also attended tho Course as an observer. The 
Course was inaugurated by Prof. H. N. Mukerjee, Hony. Adviser, Bureau 
of Parliamentary Studies and Training, who also delivered the opening lec­
ture on "Parliament in the Indian Polity". 

There were in ell 13 talks and a Quetsion-Answer Session during the 
five-day Course. The Probationers were addressed by, among others, Shri 
S. S. Bhalerao, Secretary-General, Rajya Sabha; Shri A C. Ba.ndyopadbyay, 
Secretary, Department of Personnel & Administrative Reforms; Sbri T. 
Rangacheri, Deputy Comptroller and Auditor General of India; and senior 
officers of the Lok Sabha and Rajya Sabha Secretariats and the Government 
of India. The Question-Answer Session, prescribed over by Shri Avtar 
Singh Rikhy, Secretary, Lok Sabha, on "Parliament and its Working", was 
held on the conclusion of the CoUTSe on 13 March, 1981. 

Attachment Programme for Foreign Parliamentary Officials: Under the 
Special Commonwealth African Assistance Plan (SCAAP), a seven-w�k 
Attachment Progremme was organised from 23 FebruaI'}'., 1981 to 1? :"�· 
1981 for the two foreign Parliamentary officials, to provide them training 1D 
Indian parliamentary practices and proccdure6. They were Mr. Edmund 
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Abwooli Birungi ( who bad to cut short his attachment by 17  days owing 
to personal reasons ) and Mr. Abel Ayazika Nakwagala, both aerks-Assia­
tant in the National Assembly of Uganda. During the first week of their 
attachment, the trainee officers attended, as observers, the Tenth Apprecia­
tion Course in Parliamentary Practices and Procedures for IAS Proootione111. 
This gave them a genenll idea about the functioning of the Indian Parlia­
ment and the essential aspects of its procedures end processes. From 21 
March, 1981 onwards, they had attachments with various officers of the 
Parliament Secretariats for intensive training in the subjects of their respec­
tive fields of work. 

Second Foundational Course for the Newly-recruited Translators in the 
Lok Sabha and Ra;ya 'Sabha Secretariats: With a view to promoting an 
awareness among the newly-recruited Translators in the Lok Sabha and 
Rajya Sabha Secretariats of the importance of effective translation techniques 
a six-day Foundational Course was organised for them from 5-1 2  January, 
1981 . A special feature of the Course was the holding of practice sessiooa 
as a part of the syllabus. These were devised enabled the participants to 
learn, by practical experience, the translation skills and the faculty mem­
bers to identify the deficiencies and inadequacies, if any, and suggest reme­
dial mcw;ores to the participanm. 

Attachment Programme:r for State ugisalture Secretariat Officials : The 
Bureau arranged a oumber of Attachment Programmes for the officers com­
ing from the various State Legislature Secretariats. Their particulars arc 
given below : 

--- --·------- -----

Period of Attachment Official ( s )  Field of Study 

Jan 5-Feb. 3, 198 1 

Jan. 12-2t, 1 98 1  

Sh r i  H.L. Chunga, Com­
mitee Officer, Mizoram 
Legislative Assembly 
Secretariat 

Workin� of Parliamen­
tary Committees. 

Shri. Th. K;11\jabihari (i) Functioning of (a) 
Sm�h. Pubho Relations Watch and Ward · and 
& Information Officer (b) Press and p'ublic 
. and Relations Wing of Sb� L. Dwijamani LARRDI'; Singh, �ress �na- (ii) Working of Printing g.er, Mantpur Le�1sla- and Publication llv� Assembly Secrc- Service . tanat 

------------------------ --
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Period of Attachment 
Jan. 15-Feb. 13, 1981 
Jan. 27 & 28, 1981 

Offl. �ial(s) 
Shri Dorjee Tshering, Tibetan Translator, Sikkim Legislative Assembly Secretariat Shri V. Verma, Deputy Secretary and Shri I.D. Sood, Under Secretary, Hi.machal Pradesh Vidhan Sabha Secretariat. 

Fidd ofStUdy 
Working of (i) Parlia­mentary Committees and (ii) Table Offioe, 
Functioning of Watch & Ward Organisation and Procedure regard­ing Notices under Rule 377. 

- - --- -·-··-- -- ·----- --·---- ---� 

Study Visits: The Bureau also organised one-day study visits for the following: (i) Participants in the 77th Assistants (Direct Recruits) Course conducted by the lnsti.tute of Secretariat Training and Manage­ment (ISTM),  Department of Personnel and Administrative Refonns, Ministry of Home Affairs, New Delhi. [14 January, 1981] {ii) Two groups of students from the Ramjas School, R. K. Puram, New Delhi. [22 & 23 January, 1981] (iii) Participants in the 54th Assistants Course conducted by the ISTM, New Delhi. [25 February, 1981] (iv) A group of students of Kalindi College, Delhi University, New Delhi. [3 March, 1981] (v) India.a Defence Accounts Service (IDAS) and Indian Civil Ac-counts Service <ICAS) Probationers. [3 March, 1981] (vi) Participants in an International Programme on Financial Menage,­ment for National Development, conducted by the ISTM, New Delhi. [5 March, 1981] 



24 Jourr,a/, of Parliamentary Information 

(vii) A group of students of the Department of Journalism, University 
of Poona, Pune. 

[9 March, 198 1 )  

(viii) Participants in the 3 1 st Stenographers (Direct Recruits) Course, 
conducted by IS1M, New Delhi. 

[16 March, 1981) 

(ix) A group of students of the American Fmbassy School, New Delhi. 
[26 March, 198 1 ]  

The visitors were apprised of the salient features of the working of tJi. 
Indian Parliament. They were also enabled to watch the procwlings ot 
the Lok Sabha during their visit. 
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PRIVILEGE ISSUES 

LoK SABHA 

Alleged leakage of the railway budget before its presentation to Parlia­
ment: On 23 February, 198 1 , the Speaker (Shri Bal Ram Jakhe:r) inform­
ed the House that Shri George Fernandes, M.P ., had given notice of a 
question of privilege on 20 February, 1981 ,  against the Minister of Railways 
(Shri Kedar Pande) regarding alleged leakage of the railway budget present­
ed to the House on 1 9  February, 1 98 1 .  According to Shri Fernandes the 
railway budget was leaked out and the main features of the budget proposals 
were 'produced near verbatim' in the Business Standard of Calcutta, in its 
issue dated 1 9  February, 1 98 1 . The Speaker stated that he had referred 
the matter to the Minister of Railways who in his reply had inter alia stated : 

"The ind ication given is that a fll}! 1 5  per cent surcharge is 
likely on the existing fare and freight rates. It will be noted 
from the budget speech that, insofar as passenger traffic is con­
cerned, this 1 5  per cent surcharge is proposed to be levied only 
on travel by air-conditioned first class ;md not on travel by other 
classes for which lower scale of surcharge, on varying scale ha! 
been proposed. For first class this is 1 2.5 per cent and for A.C. 
Cb air Car and second class it is 10 per cent with exemption for 
journeys upto 1 50 Kms. in scoond class ordinary. Insofar as 
freight traffic is concerned, the budget proposal does propose a 

flat 1 5  per cent surcharge. However, it is ,pertinent to mention 
here that in the 1 980-8 1 budget speech , delivered on 1 6  June, 
1 980. also the levy of a flat 1 5  per cent surcharge had been 
proposed. As such,  the indication, under comment, can at best 
be termed as an intell igent guess . . .  the fare structure for subur· 
ban traffic has already been revised upwards in the immediately 
preceding two years i . e . 1980-:s t  and 1 979-80. These upward 
revisions evoked considerable amount of unrest among suburban 
commuters and a press correspondent would not be very wrong 
in guessing dlat at least this year there will be no upward 
revision. 

2S 
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Against the news item's figure of Rs. 375 crores the correct 
figure as per budget proposals is Rs. 356.26 crores. Against 
the two figures of 20 million tonnes and a revenue loss of about 
Rs. 100 crores the correct figures as given in the Budget speeQ, 
are 19.5 million tonnes and Rs. 30.12 crores. 

In view of the above, the Speaker stated that he was not satisfied that 
there had been any leak-age of the railway budget proposals. 

The Speaker, withholding consent to the matter being raised as an 
issue of privilege, observed that his predecessors bad in fact ruled that lea­
kage of budget proposals or official secrets did not constitute a basis lfor a 
breach of privilege, and quoted in particular, the following ruling given by 
Mr. Speaker Shri M. A. Ayyanger on 19 March, 1956:-

" ln the matter of determination o[ the privileges of the Hollie, 
we are &ovemed by the provisions of Article 105(3) of our 
Constitution, which states that the powers, privileges and immu­
n.ities of the House ?JC such as were enjoyed by tbe House •f 
Commons in the United Kingdom at the commencement of our 
Constitution. The precedents of the United Kingdom should 
guide us in determining whether any breach of privilege was 
in fact committed in the present case. So far as I can gather, 
only two cases occurred in which the House of Commons took 
notice of the leakage of the budget proposals. They are known 
as the Thomas case and the Dalton case. In neither of these 
cases was th� leakage treated as breach of privileges of the House 
nor were the cases sent to the Committee of Privileges f•r 
enquiry. The prevailing view in the House of Commons is that 
until the financial proposals were placed before the House of 
Commons, they are an official secret. A reference of the present 
leakage to the Committee of Privileges does not therefore arise." 

The matter was, thereafter, closed. 

RAJYA SABHA 

Publication of Fint1nce Bill as Finance Act before it was passed by 
Parliament: On 4 Augmt, 1980 notice of a question of privilege was 
given by Shri Narsingha Prasad Nanda and eight others against Sarvashri 
Dinesh Chandra Garg Anil Kumar Garg and Vishnu Kumar Garg, the co­
authors, and Messrs Law and Management House, Ghaziabad, the publi­
shers, of the Book entitled "Garg's Income-Tax Ready Reckoner, 1980-81 
and 1981-82", on the ground that the boolc incorporated the provisions of 
the Finance (No. 2) Bill, 1980, describing them as provisions of the Fin­
ance (No. 2) Act, 1980, even before the said Bill was passed by Parliament 
and beoe.me an Act. Earlier on the same day, Shri Ladli Mohan Nigam, 
another Member, had raised a point of order inviting the attention of the 
House oa the same subject. 
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On 25 August, 1980, the Chairman (Shri M. Hidayatullah) after cousi­
dering the matter in the light of the comments received from Shri Dineah 
Cbiandra Garg, referred the matter to the Committee of Privileges for exa­
miaation, investigation and report, 

After considering the oral evidence of Sarvashri Dinesh Chandra Garg. 
Anil Kumar Garg and Vishnu Kumar Garg, the Committee, in their 
Nineteenth Report presented to the House on 3 December, 1980, reported. 
inler aJia, as follows:-

" The Committee understands that. . .  the Ministry of Finance 
(Department of Revenue) had issued a Press Note dated 20 June, 
1980 in which it was, inter alia made clear to publishers that 
to describe, publish and sell the Finance Bill, 1980, as Act 

before it received the assent of the President infringed the provi­
sions of the Copyright Act and the sale of any such publi�a�ion 
would also amooot to an offence of cheating under the prov1S1ons 
of the Indian Penal Code. The Press Note also stated that this 
undesirable practice was brought to the notice of the publishers 
concerned and they had 'given an undertaking to refrain from 
doing so in future'." 
"In his oral evidence before the Commi!tee, Shri Dinesb Chandra 
Garg, owning full responsibili!Y. for publication of the book, 
stated that he wrote the preface to the book on 30 July, 1980; 
under the impression that the Finance (No. 2.) Bill, 1980 had 
been passed by the Lok Sabha on 29 July, 1980 or would be 
passed on 30 July, t '.)80. He also pointed out that in the title 
of the book, a ref er.!ncc was made to the Bill and it was design­
ated as Act 9nly while explaining amendments proposed to be 

made by the Act. The Committee, however, noticed that Shri 
Garg had been pubfo,hing the Garg's Income-Tax Ready Reck­
oner since 1964 and as far as the Committee could ascertain, 
all the editions of the book from year to year had been brought 
out before the RaJya Sabha had considered and returned the 
Finance Bills to the Lok Sabha and the President had assented 

to them. When Shn Garg was confronted with the fact he a�.ain 
admitted it and stated that it was his error to have published 
the book and regretted and apo'ogiscd .for the same." 
"During the oral evidence, the Committee drew Shri Dinesh 
Chandra Garg's pointed attention to the Press Note issued by 
the Ministrv of Finance a·nd ascertained from him whether he 
was aware of the issue and contents of the Press Note and whe­
ther he was also one of the pubfo,hers who had given an under-

taking to Government not to indulge in the undesirable practice 
of prematurely and unauthorisedlv nublishin� the Finance Act. 

to both these queries. Shri Garg replied in the affirmative.'' 

After careful consideration of the facts of the case and the evidence 
before the Committee, the Committee was of the opinion that the publi­
caaion of the provisions of the Finance (No. 2) Bill, 1980, in the book 
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cn.tjtlcd "Oarg's Io.come-Tex Ready Reckoner, 1980-81 and 1981-82" ( 1980 Edition), when the said bill was yet to be considered by the Rajya Sabha, sought to create a misleading impression on the public mind that the aforesaid publication was the Finance (No. 2) Act, 1980, as finally passed by Parliament end assented to by tbe President, when in fact it was not so. As a person qualified in the professions of law and ac­countancy, Shri Dinesh Chandra Garg could not be considered to be ignorant of the Constitutional provisions and parliamentary procedures and pl'OCdlCI through which a Bill passed before it became an Act of Parliament. Thore "MlS no doubt, therefore, that the only motive in such a publication waa making quick money by being first in the market- The Committee did not give credence to the plea of Shri Dinesh Chandra Garg that the publication took place prematurely because at the crucial time of its publication he waa in jail, in view of the fact that he had been habitually publishing such Recko. ner in similar circumstances since 1964. In view of these facts the com­mittee had not hesitation in holding that the publication of the book amounted to deliberate and wilful effort on the part of its authors and publishers to misrepresent the proceedings, and action of the House, and, therefore, constituted a breach of privilege and contempt of the House. Having come to the definite conclusion that Shri Dinesh Chandra Garg and his co-authors and publishers had committed a breach of privilege and contempt of the House, the Committee gave very anxious thought to the nature and content of the punishment which ought to be awarded to the contemners. In this context, the Committee considered the various al­ternatives or options or modes of punishment that could be awarded for the enforcement of its privilege, namely imprisonment, fine, reprimand or ad­monition. The Committee was of the view that looking at the circums­tances of the case, mere reprimand or admonition especially to Shri Dinesh Chandra Garg who was the principal author and publisher of the book, appeared to be too inadequate. As regards the imposition of fine, the Committee felt that the type of contempt which had been com­mitted, had also the characteristic of an economic offence inasmuch as these persons by their unauthorised publication had made pecuniary gains out of the same and as such fine would have been the most appropriate penalty that could be imposed upon them. However, after examining the le.w and precedents on the question whether the Hou�e had the power to impose the penalty of a fine for the breach of its privilege -and after taking competent opinion in -the matter the Committee doubted whether the HoUle possessed any power to impose the penalty of fine. The Committee, however, felt that the contemner Shri Dinesh Chandra Garg, ought not be allowed to escape merely with � fonnru or customary · expression of regret or apology on his part or by a mere reprimand or ad­monition even though in stern language administered to him in the House. 
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The Committee was convinced that Shri Garg had colllDUtted oontem_pt of 
sufficient gravity so as to deserve the penalty of imprisonment. The Com­
mittee, :therefore, recommended that Sbri Dinesh Chandra Garg be committed 
to jail till the prorogation of the House without prejudice to any action to 
which he might be liable for violation of any other law of the 
1and. In the opinion of the Committee such a penalty was .not only 
justified in the present case but was also intended to operate es a deterrent 
against erring persons and publishers in future. lt would also, the Com­
mittee hoped help to put an end to an undesirable commercial practice 
which was being indulged in for long by Shri Garg and others in that line 
-0f business. 

The other two co-authors, namely, Shri Anil Kumar Garg and Shri 
Vishnu Kumar Garg were also heard by the Committee along with Shri 
Dinesh Chandra Garg. From the evidence, it appeared that the two co­
.authors had a very limited roJe to play in the making of the book. Shri 
Anil Kumar Garg stated in his evidence before the Committee that he bad 
revised a few chapters and Tables in the book and Shri Vishnu Kumar 
-Garg stated that he prepared 60-65 Tables of tax calculations. Both of 
them, however, stated that they worked under the guidance of Shri Dioesh 
Chandra Garg. In view of the limited contribution of the two co-authors 
to the .preparation of the book. the Committee recommended that though 
1echnically Shri Anil Kumar Garg and Shri Vishnu Kumar Garg were also 
equally liable as Shri Dinesh Chandra Garg, a leniant view be taken in their 
case and they be summoned to the bar of the House and reprimanded. 

In considering the present case and recommending the. punishment to 
1he contemncrs, the Committee bad kept itself confined to the examination 
of the issue from the point of breach of privilege and contempt of the 
House. The other issue, namely, whether the sale of the publication in 
1he circumstances, attracted the provisions of the Copyright Act and the 
Indian Penal Code, did not fall within the purview of the Committee. At 
the same time, the Committee was not oblivious of the fact that there were 
other publishers who indulged in such an undesirable and illegal practice. 
The Committee, therefore, . recommended that Government should examine 
1hc matter with a view to initiating legal proceedings not only against the 
authors and .Publishers of Garg's Income-Tax Ready Reckoner but also 
similar other publishers for offences under the Copyright Act and the 
Indian Penal Code. 

On 11  December, 1980, Shri Pranab Mukherjee, Leader Qf the House, 
moved the following motion in  the House:-

"That the N"mteenth Report of the Committee of Privileges pr .. 
sented to  the Rajya Sabha on the 3 December, 1980, be taken 
into consideration." 
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The following amendment to the above motion was moved by Shri M. 
Kalyanasundaram, a Member:-

"That at the end of the motion,, t11e tfollcwing be added, namely: 
'and having considered the same, this House recommits to 
the Committee of Privilege� for reconsiderj.ng its recommen­
dations regarding imposi�ion of puni�bm�nt on the contem-

ners'." 

The motion, as amended was adopted by the House and the said 
Report of the Committee of Privileges was recommitted to the Committee 
for reconsidering their recommendations. 

The Committee of Privileges reconsidered the matter at its sitting held 
on 17 December, 1980 and their Twentieth Report, presented to the 
House on 19  December, 1980, reported inter aJin, that "in view of the 
adoption of the aforesaid motion by the House, the Committee, on recon­
sideration, recommends that in the totality of circumstances it would suffice 
if Shri Dinesh Chandra Garg is also summoned to the Bar of the House 
and reprimanded along with the other two co-authors Shri Anil Kumar 
Garg and Shri Vishnu Kumar Garg. The Committee has no doubt that 
the authority Of the House would be vindicated and safeguarded by repri­
manding the offenders for the breach of privilege and contempt of the 
House committed by them." 

While suggesting the above modification in the punishment to be impo­
sed on the ,Principal contemner, the Committee reiterated its earlier recom­
mendation tbat Government should examine the matter with a view to 
initiating legal proceedings not only against the authors and publishers 
of Garg's Income Tax Ready Reckoner but also against similar otbir 
publishers for offences under the Copyright Act and the Indian Penal Code. 

On 22 December, 1980, Shri Pranab Mukherjee, Lea·der of the House, 
moved the fo1lowing motion which was adopted by the House:-

"That the Twentieth Report of � --Committee of Privileges pre­
sented to the Rajya Sabha on the 19 December, 1980, be taken 
into consideration." 

Shri Pranab Mukherjee then moved the fo1lowing motion which was 
also adopted by the House:-

"That this House agrees with the findings contained in the 
Nineteenth Report of the Committee of Privileges presented to 
the Rajya Sabha on the 3rd December, 198Q, and the recom­
mendations contained in the Twentieth Report of the Committee 
presented on the 19th December, 1980, and resolves that Shri 
Dinesh Chandra Garg, Shri Anil Kumar Garg and Shri Vishnu 
Kumar Garg, authors of the book entitled 'Garg's Income-Tax 
Ready Reckop.er 1980-81 and 1981-82". published by Messrs. 
Law and Management House, 12.61 Nai Basti, Ohaziabad (U.P.) 
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be summoned to the Bar of the House 1J.Dd reprimanded during 
the current Session of the Rajya Sabha on a day and time to be 
fixed by the Chairman." 

In pursuance of the above decision of the House, summons was issued 
by the Secretary General, Rajya Sabha, on 22 December, 1980, separately 
to Sarvashri Dinesh Chandra Garg, Anil Kumar Garg and Vishnu Kumar 
Garg to appear in person at the Bar of the Rajya Sabha on 24 December, 
1980, to receive the reprimand. The contemners were brought to the Bar 

of the House on 24 December, 1980 by the Watch and Ward Officer and 
were reprimanded by the Chairman. 

Casting aspersions on Members of Parliament by a Police Official in 
a press interview : On 5 December, 1980, the Chairman (Shri M. Hidaya­
tullah) informed the House that Shri Satya Pal Malik and Shri Sadashlv 
Bagaitkar, Members, Rajya Sabha, had given notices of breach of privilege 
of the House against the former S.H.O. of Baghpat. Shri Gaur, and the 
Editor of a weekly 'Pancbjanya' for using imulting language about Members 
of Parliament in a press interview. The Chairman stated that Shri Gaur 
had denied having given any such interview. The Editor of the Newspaper, 
who was called upon to explain his conduct said that the news item was 
printed bona fide on information the newspaper had. The Editor, how­
ever, h·ad expressed his apologies �nd assured that it was not his intention 
to be insulting to the Members of Parliament. In view of his regret.s, 
the Chairman said that he was treating the whole matter as closed. He 
further added that the newspapers S'bould be courteous while referring to 
the Members of this House, and if they did not follow this he warned 
that he would take very strong note of it. 

The matter was, thereafter, closed. 

STATE LEGISLATURES 

BillAR VIDHAN SABHA 

Throwing of leaflets from the Visitor.s' Gallery on the floor of th�. 
House: On 24 July, 1980, at 3.15 hours, two persons calling themselves 
Aron Kumar Satyamurti and Pawan Kumar PrHam threw leaflets from 
the Visitors' Ga11ery on the floor of the House. They were immediately 
taken into custody by the Watch and Ward Officer of the House. Later 
in the day the Chief Minister (Shri Jagnnath Mishra) moved the follow­
ing motion which was adopted1 by the House:-

"This House resolves th�t two persons calling themselves as 
Arun Kumar Satyamurti. son of Shri Diwakar Sharma of village 
Pithori, Police Station Baniyapur, District Ch�apra, and �awan 

1. Bthar Vidhan Sabha Deb., 24 July. 1980 (Original in Hindi). 
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Kumar Pritam, son of Shri Ram Bah�dur Mahto of village Virol, 
Police Station Virol, District Darbhanga respectively, who threw 
some leaflets in the House from the Visitors' Gallery today dated 
24 foly, 1980 at 3.15 P.M. while the proceedings of the House 
were going on and were taken into cusody immediately by the 
Watch and Ward Officer, are guilty of contempt of the House. 
The House further resolves that the aforesaid persons namely 
Shri Arun Kumar Satyamurti and Shri Pawan Kumar Pritam 
be sentenced to simple imprisonment for the aforesaid offence 
from today till 6.00 P.M . . of 25 July, 1980 and sent to Bankipur 
Central Jail, Patna to serve the senten�e." 

In pursuance of the above decision of the House, the Speaker (Shri 
Radhanandan Jha), issued a Warrant of Commitment addressed to the 
Superintendent, Bankipur Central Jail, Patna, against the persons concerned 
for undergoing the punishment awarded by the House. 

HIMACHAL PRADESH VIDHAN SABHA 

Cast.ing reflections on a legislative committee and its Members by a 
newspaper : On 1 December, 1976 Shri Karam Singh, a Member, gave 
notice of a question of privilege against the Editor, the Publisher and the 
Special Correspondent of the New Age for pubJisbing in its issue dated 
21 November, 1976, a news-item casting reflections on the Estimates Com­
mittee of Himachal Pradesh Vidhan Sabha and its mMDbers. The Mem­
ber took exception to the contents of the following two paragraphs of the 
said news item:-

"ln this context, another very interesting bjt of information bas 
come to our notice. In o�r report of 1_9 September, 1976 we 
had quoted from the findil!&.s of the Estimates Committee of 
the Himachal Pradesh Legislative Assembly in which there 
were strong criticisms, among other points, of ·fhe way a certain 
Chief Engineer in Himachal P.W.D. has bee_!l behaving." 
"We do not question the _veracity or otherwise of the findings 
of the Estimates Committee presented before the Assembly on 
28 March, 1974. (But what i� noteworthy is ttie fact that out 
of the 1 1  members of \he Committee 6 had dissociated with the 
report since they were not a party to the fine! draft of that 
report and the Chairman of the Committee reportedly did not 
show them the final version. It appears that some 'local politics" 
also played a part in this)". 

After considering the matter, the Speaker referred the matter to the 
Committee of Privileges. Before the C'.ommittee could examine the matter, 
formulate their recommendations and present a report to the House, the 
Third Vidhan Sabha was dissolved and the matter lapsed. As this case 
involved the vindication of the honour of the House, the new Speaker 
ordered that the matter be revived on the report of the Secretary, Vidhan 
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Sabha within the ambit of rule 10• of the Rules·of Procedure and Conduct of Business of the Him.achal Pradesh Legislative Assembly, 1973. Accord­ingly, the case was referred again to the Committee of Privileges of the Fourth Vidhan Sabha. The Committee of Privileges after examining Shri Bhupesh Gupta, Editor, Shri Tarun Sen Gupta, former Publisher and Shri Sadhau Mukher­jee, Special Correspondent Qf the New Age, in their Third Report, �n­ted to the House on 12 April, 1979, reported, inter alia, as follows:-" All the three above mentioned persons were examined by the Committee on 2 September, 1978. During their oral examina­tion all of them tendered their unconditional apologies and stated that they held the House, its Committees and the Members in the highest regards." "At this stage, it came to the notice Qf the Committee that tho Editor of the New Age is a Member of the Rajya Sabha and that under rule 88, a question of breach of privilege and contempt of the House agains.t hirp is required .to be referred to the Rajya Sabha for further action. However, the said Editor had already been examined by the Committee. The matter was, therefore, examined afresh in tJte light of the provisions of rule 88. It was noticed that the Editor had willingly submitted himself to the jurisdiction of th�. Committee on PJivileges of the Himachal Pradesh Legislative Assembly and had also �xpressed his apolo­gies in unconditional terms for having printed the news story in 
the New Age, In addition, Edl of them agreed to print their apologies in the New Age which was accordingly done in the issue of New Age on 10 September, 1978. The Committee felt that the facts Qf the case pertaining to the Editor involved an intricate point of procedure and, therefore, decided to refer it to the Hon'ble Speaker within the �bit of rule 214(2) for giving the decision. Appreciating the difficulty with which the Com­mittee on Privileges was confronted and for the reason that the Committee lack the requisite jurisdiction to take any action against the Editor and at .the same time also ·to recommend that 

•The rule lays down: 
"A question involving a breach of privilege either of a member or of 

the House or of a Committee th£:Teof may, with the consent or 
the Speaker, be brought to the notice of the House by-

(i) a complaint from a member; 
(ii) a report from the Secretary; 

(iii) a petition; 
(lv) a report trom a Committee: 

Provided that if the breach is conunitted in the actual view of the House, the House may take action without any complaint: 
Provided furtheT that if the complaint is against a member, the Speaker, 

may · bear him before giving his consent. 
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the case against him be dropped, in the peculiar circumstances of the case, the Hon'ble Spe�ker rule? that it would not be ex� dient to refer this matter to the RaJya Sabha at that stage and was pleased to direct that the matter against the Editor be deemed to have been dropped. An announcement was made accordingly ia the House on 1 2  March, 1979.'' "The Committee have carefully considered the facts of the case in totality qua the Publisher and the Special Correspondent of the New Age. Both of them have tendered their unqualified, unconditional and sincere apologies and the Committee feel that the honour of the House stands fully vindicated and that the apologies in question merit a"cceptance." "The Committee, therefore, recommend to the House that un­qualified, unconditional and sincere aJ)Ol�ies tender�d by SJ:iri Tarun Sen Gt1pta, Publisher and Sbri Sadhan MukherJee, Special Correspondent of the New Ag1! may � accepted and no further action be taken in this matter." No further action was taken by the House in the matter. 
RAJASlllAN VIDHAN SABHA 

Shouting of slogans and throwing of leaflets from the Visitors' Galler:, 
on the floor of the House: On 4 August 1980 at about 12.30 P.M., two persons calling themselves Shyamlal and Amar Chand Singhal threw some leaflets from the Visitors' Gallery on the floor of the House and raised the following slogans:-'Remove price-rise, corruption, reservation; otherwise leave the Chair-Long live Hindu Maha Sabha.' These persons were immediately taken into custody by the Watch and Ward Staff of the Vidhan Sabha. Later in the day, the Speaker (Shri Poonam Chand Bishnoi) called them in his chamber and asked them to state the facts Both of them admitted that they had thrown leaftets in the House and raised slogims. But none of them was prepared to apolo­gize for the act they committed. The Speaker, in those circumstances, placed the matter before the House for such action as the House might deem appropria�e against those persons. After some discussion. the following motion was moved and adopted by the House:-"That Sarvashri Shyam Lal and Amar Otand Singha} be senten­ced to t�ree davs' simple i�prisonment for the act committed by them 10 the House.'• 

In pursuance of. the above decision of the House, the Speaker issued a Warrant of Commitment addressed to the Superintendent, Central Jail, 
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Jaipur against the persons concerned for undergonlg the punishment 
awarded by the House. 

TRIPURA LEGISLATIVB ASSEMBLY 

Alleged casting of aspersions on the Chief Minister by ¥J new9Paper: 
On 16  June, 1978, Shri Nagendra Jamatia, a Member, raised a question 
in the House that the Chief Minister who was also the Finance Minister, 
had leaked out the budget to a local daily before its presentation to the 
House. The Chief Minister while categorically denying the allegation 
stated that it was absolutely basel.!ss and untrue. The House accepted the 
Chief M i n ister's statement and did not proceed further in that regard. 

On 20 June, 1 978, Shri Samar Choudhury, a Member, gave notice oE 
a question of privilege against the Editor. of the Nagrik, a «ocal daily 
newspaper, for bringing the same charges against the Chief Minister in its 
issue of 1 7  June, 1978, in an editorial2 under the caption "Resignation of 
1he Chief Minister is the only course" which read inter alia, as follows:-, 

"The Chief M inister and the Council o f  Ministers of the Left 
Front Government should have themselves tendered their resig­
nation for this scandal if they had the slightest respect for demo­
cracy and par1iamen1ary poli t/cs. But far from resigning or 
asking for pardon, they have not even expressed the slightest 
regret for this unpardonable offence. This arrogance of the 
Chief Min ister is unpardonable. Democratic and ,parliamentary 
customs and conventions demand the resignation of the Finance 
Minister and the Chief Minister. Let the Chief Minister resign 
and thereby show his respect and regard for parl iamentary 
democracy." 

On 2 1  June, 1 980, the Speaker while referring t'he matter to the Com-
mittee of Privileges, observed, inter alia, as folloW'S:-

"After the Chief Minister's categorical denial as above and the 
House having ac�pted his statement of denial by not proceed­
illg further in the matter, all these imputations of the Editor. 
Nagrik appear to have crossed the limit of fair criticism and 
appea; to have the effect, tendency or design !o cast indecorom; 
reflections upon the Chief Minister, who_ is a Member of the 
House." 

"In view of the above . . . . I consider it fit and appropriate to 
refer the case to the Comm_ittee of Privileges for examination, 
investigation and report to the H<?use in the next Session.'' 

•. Orl&!nal 111 Ben,all. , 
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The Committee of Privileges, after examining Shri Samar Choudhury� 
M,L.A. and Shri Mohanlal Roy, Editor of the Nagrik, in their 26th Report 
presented to the House on 16 March, 1979, 1"eporter inter alia as fol­
lows:-

" . . . .  The Committee fo�ed the opinion that Shri Mobanlal 
Roy, Editor, Nagrik, had written and published $e editorial in 
bis newspaper on 17th June, 1978, .k:n.2wing iJ fully well that 
the Chief Minister had earlier categorically denied the allegation 
made by Shri Nagendra Jamati�, M.l,,.A. in the House on the 
16th June, 1978 that the budget proposal� had been disclosed 
in a local newspaper before its presentation to the House, and 
the House had unanimou�lv accepted the statement, as Shri Roy, 
(Editor of the Nagrik) was also p�Dt in the Press Gallery at 
the material time. The . Committee, therefore,. could not accept 
the plea of Shri Roy that there was 1;10 time to change the edi­
torial which was written by him and sent to· the Press on the 
15th June, 1978. The Committee carefully considered the 

statement' made by Shri Roy in course of his evidence before 
the Committee that 'if the accuser is of the opinion that I bavo 
tried to lower the dignity of the Ifou�e, then I can only express 
my regret for µtat' in all its aspects j:lnd expressed the opinion 
that this statement of Sh�i Roy c�ot be treated as expression 
of his regret. The Committee: of course, coqcurred with the 
opinion as contained in the confession made by Shri Roy at the 
conclusion of his deposition that the impugned editorial had 
turned out to be infructuo� after the Chief Minister's categorical 
statement in the House denying the allegations that the budget 
proposals had been leaked out. But, despite that Shri Roy pub­
lished his so called 'infructuous' impugned editorial in his news­
paper on the 17th June, 1978. The Committee, therefore, is of 

the opinion that Shri Roy had wilfully published the impugned 
Editorial in question with the sole intention of lowering the 
dignity of the House and the prestige oJ the Chief Minister as 
a Member of the House, and tbereby, pe has committed breach 
ot privilege and contempt of the House for which he deserves 
to be appropriately dealt with." 

"The Committee is fur_ther of opinion that the impugned editorial 
comments made in the face of categorical denial of the Chief 
Minister is a 'slur on journalism'." 

"In that view of the facts and circumstances of the case, the 
Committee is of opinion that Sbri Mohanlal Roy, Editor, Nagrik, 
has committed breach of privileges of the House and those of 
the Chief Minister as a Member of the House by publishing the 
impu�ed editorial and is inclined to recommend to the House 
that Shri Mohaniat Roy, the Editor, Nagrik, be reprimanded by 
the Speaker in the House." 

'· Oriainal In Benpll. 
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On 20 Miuch. 1979, Shri Amarendra Sharma, Chairman of the Com­mittee of Privileges moved the following motion, which was adopted• by the House:-"That this House, having considered the 26th Report of the Committee on Privileges presented to this House on the 16th March, 1979, agreei :,vitb the findin� and the recommendations 01 the Committee that Shri Mohanlal Roy, Editor of the. 'Nagrik' be reprimanded by the SP.Caker in the House for committing a breach of privilege and contempt of the House and those of the Chief Minister as such M�mber of the House by wilfully pub­lishing the impugned Editorial in his_ newspaper on the 17th June, 1978 with the sole intention of lowering the dignity of the House and the prestige of the Chief Minister as Member of the House and resolve that Shri Mobanlal Roy be summoned before 
the 'Bar' of the Holl6e and reprimanded." 

On 26 March, 1979, the Speaker informed the House as follows:­"Shri Mohanlal Roy was summoned to appear befor� the House today at 12.30 hours and his summon was delivei:ed to him which he has received and in token of receipt be has signed the office copy of the summon. But, he has failed to comply with the summon and attended at the Bar of the House accordingly. 
I shall now call upon Shri Tapan Chakraborty to move his resolution." Thereupon the following resolution was moved by Shri Tapan Chakra-borty, a Member, which was adopted by the House:-"Whereas the Committee on Privileges of the Tripura Legislative Assembly in its 26th Report presented to the House on 16 March, 1979 in the matter of publication of · impugned Editorial in the 
Nagrik, its Editor, Sbri Mohanlal Roy was adjudged guilty of rnmmiting gross breach of privilege and con.tempt Of the House 
and thus of the Otief Minister as such Member of the House and thereby commiting libel; And whereas the Committee in their said Report recommended that the said Shri Mohanlal Roy be reprimanded; And whereas the House on the 20th March, 1979 adopted the said report and resolved that the said Shri Mohanlal Roy be summoned to the Bar of the House to be reprimanded; And whereas the said Shri Mohanlal Roy being duly summoned pursuant to the aforesaid resolution to appear at the Bar of the House on the 26th March, 1979 to receive the reprimand has addressed a communication dated 25 March, 1979 to the Hon'ble Speaker received on the 26th March, 1979 at 10.45 hours cast­ing aspersion on the Privileges Committee and thereby commit­ing contempt of the House as a whole bas further aggravated his offeoce; '· Trl'pura Legi.,lative Assembli, Deb .• 20 March, 1979. 
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And whereas the said Shri Mohanlal Roy has disoheyed the summon of the Howe by not appearing as summoned; Now, therefore, the House resolves that the Hon'ble Speaker � empowered to take necessary steps to iss_ue warrant of arrest through the District Magistrate concerned and the said Shl'i Mohanlal Roy be sentenc(?d to one day's simple imprisonment on the first day the House reassembles." On 1 June 1979, the Speaker announced in the House that he had taken proper step ifor implcmr.ntjng the motion of ,punishment adopted by the House on 26 March, 1979 against Shri Mohan Lal Roy. He fur­ther informed the House that Shri Roy was arrested from his residenc� at 5 A.M. on 1 June, 1979 under the supervision of the Dt5trict Superin­tendent of Police, Tripura and was handed over to the authorities of tho Central Prison. On 4 June 1979 the Speaker again announced in the House that Shri Roy was released from the Centra1 Prison at 6.20 P.M. on 1 June, 1979 after his term of imprisonment was over. The Speaker ·a1so stated that Shri Roy was granted division JI status while he was kept in the prison. The matter thereafter, stood clr.sed. 
UTT AR PRADESH VIDHAN SABHA Issuing a notification by Government regarding increase in entertain· ment tax while the Budget was under consideration of the House: On 29 May, 1979, Shri Sohanvir Singh Tomar, a Member gave notice of a question of breach of privilege and contempt of the House against the Finance and Institutional Finance Minister, Shri Madhukar Dighe. In his notice Shri Tomar pointed out that the Finance Minister had proposed an additional estimated income of Ruoe�s Four Crores on page 38 of bis budget-speech for the year 1979-80 by making changes in the surcharge imposed on cinema tickets in the State. Shri Tomar stated that while the Vidhan Sabha was still discussing various grants of the budget and the Appropriation Bill had not yet been passed, the Government had imposed the proposed surcharge from 1 June, 1979 by issuing an order. On 1 June, 1979, the Deputy Speaker, Shri Jagannath Prasad inform­edG the House that he had, in this connection, heard Shri Tomar, other Members and F'mance and Parliamentary Affairs Minister on 29 May, 1979. Shri Tomar, the Deputy Speaker stated, had made a reference to ipagcs 676 and 777 of May's Parliamentary Practice and Articles 194 -and 202 to 204 of the Constitution. The Deputy Speaker read the relo­vant provisions and stated that the above references to May's ParUQ/nentary 

Practice and Articles 202 to 204 of the Constitution related to budget '· Uttar Praduh Legialative Auem.bl11 Deb., 1 June. 1979 (Original lo lllndl). 
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grants for services' income and expenditure and corresponding Appropria­
tion Bill and not to any taxation proposal or law. As regards any taxa­
tion proposals, the Deputy Speaker poin!ed out that no tax could be impo­
sed or collected except in accordance with the provisions of Article 265 
of the Constitution, and, therefore, a statu1ory legislation was essential for 
it, which was enacted by the U.P. legislature as Entertainment and Betting 
Tax (Amendment) Act, 1978. The Deputy Speaker informed the House 
that the Governor had imposed the said surcharge by issuing a notification 
under the powers conferred on him by the U.P. Entertainment and 
Betting Tax Act, 1937, as amended by the said amendment. This fac� 
the Deputy Speaker, stated had been clarified by the Minister for Finance 
and Par1iamentary Affairs in his subsequent written clarification. There­
fore, the qu�stfon of breach of privikge in connection with the tax imposed 
in accordance with the A,ct passed by the legislature did not arhe. 

Accordingly, the Deputy Speaker did not allow the said question of 
breach of privilege to be raised in the House. 

The matter was, thereafter, closed. 

FOREIGN COUNTRIES 

AUSTRALIA (SENA TE) 

Failure to inform the Senate about the arrest and imprisonment of a 
Senator: On 29 August 1979, Senator George Georges gave notlce0 of a 
question of privilege regarding the failure of the appropriate authority in 
Queensland to advise the President of the Senate of his arrest and imprison­
ment. 

On 30 August 1979, Senator George Georges moved the following 
motion which was adopted by1 the Senate:-

"That the following matters be referred lo the Committee of Privi­
leges--

• 

(a) the failure of any appropriate. authority in Queensland to 
advise the President of the Senate of the arrest and imprison­
ment of Senator George Georges; 

(b) whcaher the matter leading to the arrest and imprisonment of 
Senator Georges was of a Civil or criminal nature; and 

( c) whether, if the Committee determines that the matter was of 

a civil nature, the arrest and imprisonment of _Senator Georges 
constituted a breach of the privileges of the Senate. 

e, The Se'R4te (Austra�ia.> Deb., 29 August, 1979, p. 338. 
':'. Ibid .• • Ayust, 1979, p. 456. 
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The Committee of Privileges considered the matter and presen:ed their 
report (fifth report) to the Senate on 25 October, 1979. 

Regarding part {a) of the motion, the Committee inter alia reported 
that on 27 July, 1979, Senator Georges was charged in the Brisbane Magis­
trate's Courc with committing two offences, namely, disobeying a direction 
given by a member of the police force in the exercise of his powers under 
the Traffic Act of Queensland, and taking part in a procession upon a road 
for other than fooeral purposes without a permit issued in accordance with 
the Traffic Regulations of that State. Senator Georges pleaded guilty and 
was fined $ 25, and in default of payment of the fine was sentenced to 
seven days' imprisonment, in relation to each charge. He did not pay the 
fines within the period allowed, and was accordingly arrested l.tlder warrant 
and imprisoned on 15 August 1979. He was released on 16 August 1979. 
when the fines imposed by the Court were paid. Senator Georges was 
imprisoned in similar circumstnaces in December, 1978. The President of 
the Senate was not formally notified by the Court of the imprisonment of 
Senator Georges on either occasion. 

In this connection, the Committee referred to the practice obtaining in 
the British House of Commons as under:-

"lt is firmly established in �ritain that the Spe�er of the House 
of Commons must be notified bv the court whenever a Member 
is committed in a criminal matter. The rationale of this prac­
tice is that the House must be informed of the im�isonmeut so 
that it can see the reason for its being deprived of the services of 
its Member and so that it can determine whether privilege is in­
volved. Blacksto�·s Commentaries on the Law of England in­
dicates, that this practice has been followed at least since the 
Resolution ot 1688, and states tha,t 'the right of receiving im­
mediate information of the imprisonment or detention of any 
Member, with the reasons 6or which he is detained' is 'the chief, 
if not the only, privilege of Parliament in such cases' ( 1 8th edi­
tion, 1 829, pages 166-7)." 

The Committee consider.ed that it was desirable that the practice or 
notification of the Presiding Officers of the imprisonment of Members of 
the Parliament should be followed in Australia, not only for the reasons 
given above, blJlt as a simple rule of courtesy. However, the Committee 
felt that it would be premature for the Senate to treat ttie failure to give 
notification of the imprisonment of one of its Members as a contempt until 
steps were taken to make the attitude of the Senate known to the courts 
and to secure their co-operatoin. 

The Committee therefore, recommended that the Senate agree to the 
following resolutions: 

(1 ) It is the right of the Senate to receive notification of the deten­
tion of its Memben. 

(2) Should a Senator for any reason be held in custody ponuant to 
the order or judgement of !lny court, than a court martial, 
the court ought to notify the President of the Senate, in wmne. 
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of the fact and the cause of the Senator's being placed in cus­
tody. 

(3 ) Should a Senator be ordered to be held in custooy by any court 
martial or officer of the Defence Force, Lhe President of the 
Senate ought to be notified by His Excel lency the Governor­
General of the fact and the cause of the Senrutor's being placed 
in custooy. 

As regards part (b) of the Motion referred to the Commi ttee on 30 
August 1 979, the Committee reported that the matters leading to the 
imprisonment of Senator were clearly not civil in chacter. The matters in 
question were acts which under the laws of Queensland were offences and 
might bear imprisonment as a punishment, and were clearly not 
'in the nature of process to compel a performance', which was regarded as 
the test established by the courts to determine whether the privilege of 
freedom from arrest was available. The Committee also stated that the 
matters in question were not criminal, in the commonly understood mean­
ing of the word. They belonged to cla�s of matters created by legislatures 
in modern times under laws whereby offences were made out of, and penal­
ties attached to, acts which would not otherwise be regarded as reprchen­
iible. The term 'quasi-criminal' was sometimes attached to such matters, 
It must be regarded as well-established that the privilege was not available 
in relation. to such matters. 

The Committee , therefore, opined that the imprisonment of Senator 
Georges was not as a result of a matter such as to attract the privilege of 
freedom from arrest, as tbat privilege had been defined by the British 
Parliament and by the courts in modern times. 

The Committee felt that part (c) of the motion was superfluous arid 
tautological . If the matters leading to the imprisonment of Senator Georges 
were civil ones, then clearly his imprisonment would have been a breach of 
privilege . 

On 21 February, 1 980, Senator Jessop movcd1 the 1following motion jn, 
the House: 

"The Senate, having considered the fifth report of the Committee of 
Privileges, resolves that-

( t ) It is the right of the Senate to ·receive notification of the d�en� 
tion of its Members. 

(2) Should a Senator for any reason be held in custody pursuant 
lo the order or judgement of an·y court, other than a court mar­
tial, the court ought to notify the President of the Senate, in 
writing, of the fact and die cause of the Senator's being placed 
in custody. 

1 .  Ibid., 21 -2-80, 'P, 229. 
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(3) Should a Senator be ordered to be held in custody by any court martial or officer of the Defence Force, the President of the Seoote ought to be notified by His Excellency the Governor­General of the fact and the cause of the Senator's being placed in custody. ( 4) The Presiding Officers of the Parliament should confer with the Presiding Officers of the Parliaments of the States, and the Attorney-General should confer with the Attorneys-General of the States, upon the action to be taken to secure compliance 
with the foregoing resolutions. 

(S) The tenns of these resolutions be communicated to Presiding Officers of the Parliaments of the States and the Attorneys­General of the States." On 26 February, 1980 after some discussion, the motion2 was adopted by the House. U.K. (HOUSE OP COMMONS} Making 11f defamatory allegations by a Member inside the House against n company and one of the company's employees: On 1 8  June, 1980, Mr. J. W. Rooker, a Member, during the course of debate on Lords' amendments to the Industry Bill while drawing the attention of the House to the misuse by some firms of development grants provided by Govern­ment for purchase Of machinery in assisted areas, made some allegations against Rolls Royce Ltd. and one of its employees with respect to the purchasing policy of the company regarding certain machine tools. The Member stated inter alia, as follows:-"During the course of recent visits that I have made to machine tool manufacturers in. the West Midlands, I have come across allegations of gross irregularities amounting to corruption in the purchase of machine tools for installation· in factories in development areas. 'fhe purchase of the m!!Chine tools was by Rolls-Royce. At the request of the management and represen· tatives of the employees of the company which feels aggrieved, because its machine tools were involved in the first place, I am making the points that they wish to have made." 
••• ••• • •• "I can explain this matter very simply. At the Glasgow plant of Rolls-Royce there is a facili�v for producing a component known as a high pressure disc, using machine tools manufac­tured by Webster and Bennett in Coventry. The machines known tech!llcally as vertical turning machlnes or boring mills were specially built to do the job and perform to specification. By ----

2 Ibid., 26 February, 1980, p. 227. 
a H. C Deb., 18 June, 1980 cc. 1682--1686. 



Privilege Issues 43, 

pure accident, it came to the att�ntion of the management of 
Webster and Bennet in December 1978-some time ago when 
these grants were available--that a �uplicate set of machines to 
produce exac!ly-1 repeat, exactly-the same component as 
was produced in Glasgow had b�en ordered for Rolls-Royce's 

Sunderland plant. They had not been ordered from Webster 
and Bennet, nor was the company feques!ed to quote for them. 
These machines would have attracted grants. The machines-­
nine in all-were ordered from Morando, an Italian company, 

a subsidiary of an organisation called comay which is itself 
owned by Fiat.'' 
.... ,. ••• • •• 
"I am quite prepared to admit that I have made a �ubstantial 
allegation against a company in the public sector, and also agai.nBt 
aa individual. Havin_g considered the infor�ation given to me 
by the Company that <felt aggrieved, I made that allegation at 
the request of both the management and the representatives of 
the work force. I do not usually take lightly the use of the 
protection of parliamentary privilege. T)te ch�rges are substan­
tial.,, 

2. On 23 June, 1980, Mr. Rost, a Member, on a point of order stated1
,. 

inter alia, as {ollows:-

"On a point of order, Mr. Speaker. Last Wednesday evening 
the hon. Member for Birmingham, Perry Barr (Mr. Rooker) 
accused Rolls-Royce (1971) Ltd. of industrial espionage and 
charged one of its managers wi.th accepting bribes. The perso11 
so accused, one of my constituen�, is unable to defend himseJf 
because the allegations were made under the protection of par­
liamentary privilege. The hon. Member for Perry Barr, whom 
I have. o<f course, advised of my intention to raise this matter 
with you but who, I regret, is' not in $e Chamber apparently 
made these accusations without first informing the Minister res­
ponsible at the Depai:tment of fndustry, without giving Rolls­
Royce notice, and without even informing my constituent in 
advance. These grave charges have since been strenuously de­
nied by Rolls-Royce and by my accused constituent.'' 
"I seek from you, Mr. Speaker, _guidance on how I may obtain· 
justice and protect the rights of my constituents. I refer not �nly 
to the individual accused o<f corruption but to the charges against 
Rolls-Royce management as a whole, many of the members of 
which are also my constituents. Axe you not satisfied, there­
fore, Mr. Speaker, that the reputation and absolute privileges of 
Parliament will stand abused unless you request the hon. Mem­
ber for Perry Barr to make an immediate personal statement 
substantiating in detail and laying before the House the evidence 
upon which he has based his defamatory allegations." 

t lb{d., 23 .Tune, 1980, c. 27. 
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Thereupon the Speaker (Mr. George Thomas) observed1 inter alia 
41.S [ollows:-

"Defore I hear any other points of order on this matter let mo 
say that I have written a letter to the hon. Member for Derby­
shire, South-East (Mr. Rost), who raised the point of order. 
I have made it clear that it is not for me, as Speaker, to int«­
vene to ask the h�n. Member for Birmingham, Perry Barr (Mr. 
Rooker) to make a personal statement. E"..ery hon. Member 
must take full personal responsibility for any statement that he 
makes in this House. It ls not for riie, as Speaker, to express 
a view or purport to enforce any action upon �he substance of 
any such statement that is made. It is not for me to take away 
the privilege of hon. Members. " 

On 3 July, 1 980, Mr. Rooker made� a personal stat�ment in the 
House as follows:-

"Mr. Speaker, during the course of the debate on Lords amend­
ments to the Industry Bill on Wednesday, 1 8  J une, I made alle­
gations with respect to the purchasing policy of Rolls-Royce 

regarding certain machine tools. In that speech, I made spe­
cific reference to allegations, which I repeated, in respect of 
a Rolls-Royce employee., Mr. Frank Turner." 
"I repeated the alleg�tions on the basis of information supplied 
in good faith. On the basis of all the information supplied, . I 
considered that the whole isslle should be raised her!! in the 
public interest." 

"It is now clear that neither those who supplied the information 
nor myself are in any position to substantiate the allegations in 
respect of Mr. Turner, and I hereby withdraw without qualifica­
tion the references which I made to him in columns 1684 and 
1685 of Hansard for 1 8  June." 

"I offer my sincere apologies to Mr. Turner, his family, his clo.se 
colleagues and to the House." 

The matter was, thereafter, closed. 

• Ibid., 23 June 1980, c. 29. 
2 Ibid., 3 July, 1 980, c. 1 776. 
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PROCEDURAL MATI'ERS 

--·· --------------------------

LOK SABHA 

Motion fo, leave to introd11ce a Bil l :  On 2 March, 198 1 , whem some 
Members were opposing the motion for leave to introduce Lite Special 
Bearer Bonds ( Immunities and Exemptions ) Bill , 1 9  8 1 , the Minister of 
Communicati ons, Shri C. M. Stephen raised a point of order under Rure 
12 that only one Member should be allowed to make a brief statement 
opposing i 11trodu:ction of the Bill . The Deputy Speaker, thereupon, ruled : 

"Notices by as many as 1 3  Members have been received oppos­
ing the motion for leave to introduce the Special Bearer Bonds 
(Immunities and Exemptions) Bill . . . . .  A nlNDber of them have 
a lso called into question the legislative competence of this House 
to pass this Bill .  Having regard to the provision of Rule 72, 
which specifically states also that where a motion is opposed on 
the ground that the Bill initiates IegislatiC?n outside the legislative 

competence of the House, the Speaker may permit a full discus­
sion thereon. This discussion has, howeve r, to be held having 
regard to two basic facts, that the points relevant to the consti­
tut ionality or competence of the House in regard to the Bill may 
only be brought in , for there would be a further stage for 
discussing other matters relating to th is Bill . . . . . .  " 

Ob,¥rv�e of birthday of Guru Ravi Das as d hdl.iday: On 14  Febru� 
ary, 1 98 I , a Member (Shri Su raj Bhan) wrote to the Speaker for observance 
of bi rthday of Guru Ravi Das, falling on 1 8  February, 98 1 , as a holiday 
for Lok Sabha. On 1 7  February, 1 9 8 1 , the Member also raised the 
matter in the House under Rule 377 and his suggestion was supported by 
a number of other Members. On 1 8  February, 1 9 8 1  at 10.00 hours, 
Speaker d iscussed the matter with Leaders of Parties and Groups and it 
was agreed that the birthday of Guru Ravi Das should be observed as 
holiday for Lok Sabha, on that day, a s also in future. When the House 
met at 1 1 .00 hours, Speaker announced the decision taken at the Leaders' 
meeting with him and the House agreed with it. The House was, accord­
ingly, adjourned. 

45 
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Making ali::gations in the House: On 1 1  March, 1981,  Shri Jyotirmoy 
Bosu gave notice for making allegations during his speech on Apr>ropriation 
(Vote on Account) Bill, Shri Bo�u·s nttention was drawn by letter to the 
procedure agreed to in this regard at the meeting of Speaker with Leaders 
of various Parties/Groups held on 18 July, 1980 and he was requested 
to give the following information to be placed before the Speaker: 

( i) Basis for making allegations, duly suppomed by requisite docu­
ments to be authenticated by him. 

(ii) Whether he was satisfied after making enquiries that there was 
basis for alle�tions tto be made by him? 

(iii) Whether he was prepared to accept responsibility for the allega­
tions? 

On 13 March, 1981, when Shri Bosu objected to the issue of letter, 
the Speaker in his ruling mentioned the decision taken at the meeting of 
Speaker with Leaders of various Parties and Groups and observed that 
be should comply with the procedure that had already been agreed to and 
produce necessary documents etc. to enable him to go into the matter and 
give a decision. 

PersonoJ a/legations made b:, Member: On 18  March, 1981, whe.a 

Shri Jyotinnoy Bosu, while moving :1 Statutory Resolution for disapproval 
of the Special Bearer Bonds (Immunities and ExempHon) Ordinance, 1981, 
wanted to make some a'.legations, a Member, Shri Eduardo Faleiro rose 
on a point of order objecting thereto. The Speaker, thereupon. made the 
fo11owing observation: 

"He will not name anybody . . . . . . .  These are standing orders to 
be followed. We have certain things, certain decorum, certain 
tr�ditions, and certain rules and regulations. Nobody who ii 

n.ot present in the House or anybody e!se also, if he is a Member 
or a Minister, he has to �ive prior information . . . . . .  He has to 
give prior information and proof . . . . .  '' 

Combined disicussion on a Siatutor} Resolution seeking disapproval ol 
Ordinance and motion for con�id<:raiion of Bill replacing Ordinance: i On 
5 March, 1981, immediately after a Member (Shri Indrajit Gupta) moved 
his Statutory Resolution for disapproval of the Life InsuTance Corporation 
(A::i!ndmcnt) Ordinance, 198 1 ,  the Minister of Finance sought to move 
for considera�ion of the Life Insurance Corporation (Amendment) Bill, 
1981. When objection was raised by Members, Deputy Speaker, who was 
in Chair, observed that proper procedure was that he (Shri Indrejit Oup�a) 
would speak first on his Sl'atutory Resolution and thereafter, �in�ter 
should move for consideration of Bill replacing Ordinance and then there 
would be a combined discussion on both the items. This procedure was 
accordingly followed. 
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Adoption of motion by Members sl(;,;,/ing: On 18 March, 1981, ·a Me�ber, Shri �am Vilas Paswa; · moved the · following motion regarding .situetion arising out of agitation and demonstrations against reservation of jobs for Scheduled Castes and Scheduled Tribes: "That this House expresses its concern at the situation arising out of the agitation and · violent demonstrations against reserva­tion of jobs for Scheduled Castes and Scheduled Tribes in Gujarat, Rajasthan and oth�r parts of the country:" After Shri Paswan replied to the discussion 0n his motion, as suggested by a· Member the motion was adopted sta 1ding, to reflect the unanimity in t�e commitment to the principal of reservation. The mo�ion, as amended, was adopted unanimously by Members standing 
Wearinb of badges in the House: On 16 February, 1981, when some Members tn01< objection to the wearing in the House of 'Kisan Rally ·badges' by certain Members, the Speaker 0hserved that badges will not to be worn in the House. Accordingly, Members removed the badges worn by ·them. 

ST A TE LEGISLATURES 
"BtHAR VrDHAN SABHA. 

Adjournment Motions-notices of: On 17 December, 1980, the Speaker, -while referring to a spate of adjournment motions being given notice of every day by Members on, various subjects, observed that when an adjourn­ment motion was given on a particular subject it meant that the matter was ·so serious that the business before the House should be adjourned so that a debate on that particular topic took p'.ace. He informed the House that be was receiving 7 to 8 and even 9 notices ,for adjournment motions every­day and if that practice continued, the dignity of the House would be put to an end. He, therefore, advised the new Members to go through t�e �ules of Procedure and Conduct of Business of the Vidhan Sabha carefully and 11ot to give notices of adjournment motions on such subjects which were already list�d ,for discussions. 
Showing of documents in the Rouse by a Member: On 17 December, , 198(t when a· �ember sought to make certain allegations ·against · another Member of the. 'Jious� and 'in support of his case . wa'nted 'to show S0f!\C documents in the· House, the Speaker, retying on an earlier rulin.g given by . ,.. , . ' .. . . . 
•contributed by the Bihar LE.Jgislative Assembly Secr�tari�t (Original 

in RindO . 
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. his predecessor ( Shri Tripurari Prasad Singh), ruled that if there were allegations against any Member or Minister, the documents should first bo · brought to the knowledge of the Speaker and only when he was satisfied,. &he same could be shown in the House. 
UTTAR PR,\DESH VIDHAN SABHA. 

Adjournment Motion-admi:isibili1y cf: On 1 October, 1980, a Mem­ber (Shri Subedar Singh), raised a point of order with regard to Rule 56 (reg. Adjournment Motions) saying that the said Rule was ineffcctivo because whenever an adjournment motion was moved, the same was not being admitted. He, therefore, demanded that the Rule which could n� be followed, should be deleted. r.:-The Deputy Speaker, thereupon, observed that adjournment motions were admitted only in the case of those matters where the Government failed in any of its policies. He also said that if adjournment motions given notice of by the Members were not admitted, according to the rules the resume of subject matter 0if those notices were read out in. the House and the attention of the Government drawn towards that matter. He, therefore, ruled out the deletion of that Rule, saying that it was an impor­tant Rule and its deletion would not be in their interest. 
Insinuations made by a Minister against the politics of the Government: On 7 October, 1980, a Member (Shri Janardhan Prasad Ojha) ,  while raising a point of order asked whether any Member of the Cabinet could make a public statement against the policies of the Government on matters which were to be discussed in the House. The Deputy Speaker ruled that the House had nothing to do with the statement made by a Minister outside the House and its effect on the Cabinet. He said that the House did not take cognizance of matters outside the House or anything published in the news­papers. 

Entry by police force in the Legislative Council: On 8 October, 1980, a Member (Shri Rajinder Kumar Gupta) raised the question of entry into the Legislative Council Chamber by the police and their alleged lathi-charge on, and scolding of, Members. The Deputy Speaker ruled that the proceed• ings of the other House could not be discussed in that House. He, how­ever, promised to inform the House, on receipt of a notice in writing, about the circumstances under which the police entered the Legislative Council, At this Shri Gupta informed the Chair that he had already done so and demanded the 'cldjoumment ofthe preceedings under Rule 1 1 0(6) so t�;Jt a discussion on the subject could be held. The De.puty Speaker reiterated 
•contributed by Uttar Pradesh Legislative Assembly Secretaria� 

(Oriyinot in Hindi) 
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.that the proceedings of the other House could not be discussed in that House and if the police had entered the Council Chamber with the permission of the Presiding Officer, there was nothing improper about it. He reminded the Members that earlier also a similar incident had taken place in the House when order could not be maintained even after naming the members show of force and order of expulsion, and the presiding officer had to call the police to maintain order. He said that the House, therefore, was not competent to take any decision on the incidents occurings in the other House with the permission Qf the presiding officer of that House. On 9 October, 1980, Shri Gupta again raised a .point of order on the subject and said that a Committee on the subject had been constituted in 1 970 which had recommended that in no circumstances the police should be summoned to remove the members from the House and if need be, the services of the Watch and Ward staff could be utilised. He wanted tbe Deputy Speaker to issue directions to the Government in the matter and demanded an apology from the Minister concerned. On the question of propriety, the Deputy Speaker ruled that he had already explained in the House on 8 October, the circumstances under which the presiding officer could call the police. He clarified that after the appoin.tment of the Committee referred to by the member, no similar inci­dent had taken place. Entry in the Hoime by a member wearing a poster-banner: On� Octo­ber. 1980, the Health Minister white making a statement on the alleged murder by the Police in District Jalaun of one Shri Gupta, drew the attention of the Deputy Speaker towards a member (Shri Dalaganjan Singh) who had entered the House wearing a poster-banner and asked the Chair whether the entry in the House of a member in this manner was pro­hibited or not. The Deputy Speaker, thereupon, ruled that one should not enter the Ho•e with such a dress or pamphlet which was objectionable and asked the Member concerned to put off the same. 
Tnadmissibility of Member's observation based on newJ.paper reports: On 13 October 1980 when in the absence of the Minister for Local-self Governmen.t, th� Mini�ter of Parliamentary Affairs sought to give reply to a Short Notice Starred Question, asked by a Member (Shri Rudra Pratap Singh) some Members ifrom the Opposition raised an objection and said tha't it was not proper that the concerned Minister was not present in the House and does not come prepared. After that. a Member (Shri Bheekha Lal) raised a question of propriety on that very day saying that there was a lack of collective spirit in the existing Coun-;il of Ministers and it was not func­tioning in accordance with the spirit of the Constitution. He fufther stated that the Chief Minister had complained to the Prime Minister also about 
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the non-cooperation by some members of his Council of ·Minister ·which. 
gave an impression in the public mind there was .no government in the 
State. 

Giving his rulin,g, the Speaker observed that since news published in the 
newspapers was the source of the Member's observation no point of order 
could be raised on that basis. He also said that since the Minister for Local-. 
self-Government had already expressed regrets for his absence during th� 
Question Hour, the question of the Cabinet not functioning properly did 
not arise. He clarified that as far as the House was concerned, the Cabinet 
was functioning properly. 

Suspension oj Rules for Presentation, consideration and vot.ing of thei 
Supplementary Grants on the .w.Jmt! du>: On 13 October 1980, when the 
Minister of Finance sought to move a motion for consideration and voting 
of the First Supplementary Grants for the year 1980-81 and Excess Grants 
for the year 1973-74 on the day of their presentation itself by suspending 
the Ru'.es, a Member (Shri Riyasat Hussain) raised an, objection saying that 
since the announcement regarding m;sent to the Appropriation Bill, 1980 was 
made. only on that day, he desired to know the circumstances which war­
ranted immediate presentation. to the House of the Supplementary Grants. 
In his opinion it was against the practice and in contravention of the Rules. 

About the justification of the presentation of the Supplementary Grants, 
the Spealcl'r observed that the Governor had given his permission,. As 
regards suspension of Rules, he agreed that it should be done only under 
special circumstances. The Minister of Parliamentary Affairs, while ex­
plaining the position stated that the Rules had been suspended in consulta­
tion with the leaders of the Opposition in the Business Advisory Committee 
in view of the special circumstances, such as important festivals viz. 
Navaratri, Dussehra and Bakrid. The Speaker ruled that though it was a 
fact that the amendment about assent to the main Appropriation Bil) bad· 
been made that day and the motion for Supplementary Grants had also come 
on the same day, it was also true that the Business Advisory Committee had 
agreed to present it on that very way. He stated that in the light of the 
approval of the Business Advisory Committee. the special circumstances 
explained by the Minister of Parliamentary Affairs were sufficient. The 
Speaker further stated that any Rule should be suspended only when all 
the Members were in its favour. H�. however, made it clear that the sus­
pension cf Rules that day shall not become a precedent. 
UTTAR PRADESH VIDHAN PARISHAD* 

Non accordance of recognition tcJ the Joint Opposition Group in lthe 
Legislative Council-ruling reg: On 6 October, 1980, some Members of· 
----- ----·-

•contributed by the U.P., Legislative Council Secretariat. (Original in-
Hindi) 
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ihe opposition wrote to the Secretary, Legislative Council regarding for.: 
m_ation by them of a Joint Opposition Group which, they stated, would 
work as a single unit in so far as the legislative work was concerned. Along 
with the letter, they also enclosed a lis.t of office bearers of the new Group 
elected in the meeting held on October 4 under the Chairmanship of Shri 
Anandeswar Prasad Singh. 

On the question of grant of recognition to the Group, the Chairmao 
observed that he had, on 7 October, 1980 addressed a letter to the Mem­
bers who had sought recognition as a Joint OppositiOn Group, asking them 
whether or not they had severed off all connections with their previous 
parties. To this three of the Members informed that they were still the 
Members of their original parties and denied any connection with the pro­
posed new Group. 

Dealing with the principle normally followed by Lok Sabha and State 
Legislatures regarding · grant of recognition to a party in the House, the 
Chairman, quoting from the "Parliamentary Practice & Procedure'' -(by 
Kaul and Shakdher) observed that recognition was accorded only to those 
groups which had a common ideology and programme of work announced 
by them at the time of contesting general elections. Besides they should 
have an organisation functioning both inside and outside the House and 
work according to their principles. In this context he quoted from Kaul 
& Shakdher's book 'Parliamentary Practice and Procedure' as under: 

"The constituent group forming a party having a common pro­
gramme of Parliam::,tary work, a common organisation, a com· 
mon Lead'!; and a Whip to speak on their behalf on the floor 
of the House, may be accorded recognition as a Parliamentary 
Party or Group for purposes of fu11_ctioning in the House. This 
condition is equally applicable to both the Government and the 
opposition parties and no distinction can be made between a 
Governm::nt Party consistin� of various constituent Groups and 
an opposition party similarly formed". 

The Chairman, thereafter, observed: 
"Now the question arises whether all the parties involved in 
Joint Opposition Group are recognised at Legislature level. In 
this regard, it is clear that the Teachers' Group is not recognised 
at Legislature level because it does not repres::nt as an indepen­
dent unit in Legislative Council and they have been sent to the 
Council only to highlight the programmes of Secondary Teachers 
Union, redress their grievances and to solve their problems. 
Probably that is whv Mr. Suresh Chander Saxena. Member. 
Secondary Teachers Union has stated in clear terms that if the 
Teachers Members elected as representatives of the Secondary 

Teachers Union want to supersede the Teachers' Group in this 
House and bring an end to its separate entity then he is not in 
favour of forming Joint Opposition Group.'' 
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The Chairman agreed that various parties in the House could comt 
together and form a new entity on the basis of certain unanimous pointa 
while conducting their activities inside and outside the House in a e<>­
ordinated manner, even while maintaining their separate party affiliatiom. 
He was also aware that on certain occasions such joint groups were allo­
wed to function in the House by the presiding officers but there were no 
agruments or view points available to them on which such decisions were 
based. Also, he said, no such provision existed in the Rules. Hence 
the need for an independent .decision by the Clrair keeping in view the 
views expressed by the Members and the fundamental principles regardinJ 
recognition: 

The Olairman thereafter ruled as under: 
'On the basis of all available facts and arguments, I am of the 
opinion that under the circumstances explained above the Joint 
Opposition Grouo cannot be recognised on the basis of the fun 
damental principl�. At the same time, I find it my duty to say 
that this matter is so important that I will myself refer it to the 
Conference of Presiding Officers for their necessary consideration 
and after its consideration in the Conference if I find that my 
point of view differs from one expressed in the Conference, then 

I would review this ruling given by me.' 
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'PARLIAMENTARY AND CONSTITUTIONAL DEVELOPMENTS 
( 1 October, 1980 to 28 February, 1981 ) 

INDIA 

DEVELOPMENTS AT THE CENTRE • 

Additiond p<>rtfolios for Ministers : According to a communique from 
'Rashtrapati Bhavan issued on November 24, Shri Baleshwar Ram and 
:Shri' R.V. Swaminatban were -appointed Ministers of State for Rural Re­
construction in addition to their responsibilities as Ministers of State in 
the Ministry of Agriculture. Smt. Sheila Kaul, Minister of State in the 
Ministry of Education was, in addition, appointed Minister of State in the 
Ministry of Social Welfare. 

Km. Kamala Kumari, Deputy Minister of Agriculture was also given 
additional charge as Deputy Minister of Rural Reconstruction. 

By-elections: The Congr� (I) won 10  out of 1 6  seats in various 
States, polling for which was held oo. 23 November. Two seats each won 
by Lok Dal and the Bharatiya J-anata Party and one by the Janata Party. 
All the three Chief Ministers contest ing the by-elections as Congress (I) 
nominees, viz., Shri A.R. Antulay of Maharashtra, Shri Jagannath Pahadia 
·of Rajasthan and Shri J .  B. Patnaik of Oris!Ya were declared elected2• 

AROUND 1HE STATES 

ANDHRA PRADESH 

New Chief Minister : On 1 1  October, Shri T. Anj iah was sworn in as 
the Chief Minister of Andhra Pradesh in place of Dr. M. Chenna Reddy, 

•ThE: 'Developments at the Centre' cover the period 1 November, 1980 
10 28 February, 1981 . 

'. Timts of India and Indian Express, 25 November, 1980. 
2. I:fin(lustan Times, 25 November and Indian E:,:press, 26 November, 1980. 
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who resigned on 1 0  October. On 16  October, 22 Ministers of his Cabinet 
were sworn in by the Governor Shri K.C. Abraham. The State set a new 
record in the country when the strength of the Council of Ministers was. 
raised to 61 on 2 December, with the induction of 16  more Ministers of 
Cabinet rank and 22 Ministers of Statcll . 

ReconsJitution of Ministry : On 6 February, the State Go·vernor, on 
the advice of the Cb,ief Minister Shri T. Anjiah, accepted the resignation 
tendered by aU the 60 Ministers to enable the Chief Minister to reconstitute, 
his Ministry reduci.ng its size. On 9 February, Shri Anjiah formed a 
new Ministry with only 44 Ministers. The allocation of portfolios, announ­
�d on 1 1  February, was as follows: 

.. 
., 

Cabinet Ministers : 
Shri T. Anjiah, Chief Minister : General Administration , Ser• 

vices, Law and Order, Scheduled Castes and Scheduled Tribes Cell, 
Accommodation, Farmers' Welfare, 25-Point Programme, I.And 
Reforms and Urban Ceilings, Information and Public Relations, 
Minorities Commissfon, State Committee on National ln:tegra1lon 
and Elections; Shri N.  Amaranatha Reddy : Cooperation; Shri E. 
Ayyapu Reddy : Law Courts, Legislative Affairs, including Legis­
lators' Hostels and Legislators' Housing; Sh ri M. A. Aziz: Forests, 
·Forest Development Corporation and WakJs; 

Shri M. Baga Reddy : Major Industries; Shri N. Bhaskara Rao : 
Agriculture, including Food Produc1ion, Agro Industries Corpora­
tion and its subsidiari,:s, Command A rea Development, Oil Seeds 
Development, Development of Commercial Crops including 
Cashewnut Development; Shri C. Das : Minor lrrig.!'!tion : Ch . 
Hanumaiah : Marketing and Warehousing Corporation, Weights 
and Measures, Societies Registration Act, Non-Trading Companies 
Act, Indian Partnership Act; Shri M. M. Hashim : Ports, Com­
merce and EX!f)Ort Promotion, A .P.S.T.C., Printing and Stationery; 
Shri T. Hayagrivachary : Technical Education, Indian Medicine, 
History of F,:eedom Movement and Welfare of Freedom Fighters; 
Shri Jagannada Rao : Excise : Shri N. Jaoordhana Reddy : Land 
Revenue , Registration and Ste.nips, At iyat and Jagir Administra­
tion, Debt Settlement Board, Survey and Settlements including 
Estates A bolition : Shri D. Kondaiah Choudary : Roads and Build­
ings; Shri A. Madan Mohan: Medical and Health; Shri M. Ma.nik 
Rao :  Commercial Taxes and Khadi and Village Industries; Shri K. 
Prabhakar Reddy : Home, Police, Prisons, Parsports, Arms Act; 
Shri G. Raia Ram : Finance, Planning, Small Savings, State 
Lotteries, Bureau of Economics and Statistics, Sports and Sports 
Councils,: Shri B. Ramdev : A nimr,' Husbandry, including Develop­
ment of Pouliry, Sheep and Pig Rearing, Dairy Development, 
including Dairy Development Corporation; Shri K. Rossiah : Trans­
port including A .P.S.R .T.C. B. Sarojini Pulla Reddy : Municipal 
Administration including Municipal Corporation of Hyderabad, 

•. lndian EXJ)1'es.t, 12 October, 1980 and Ari4n RecordeT', p, 15841. 
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Urbr.,,, Developmem Authorities, Town Planning Trust, Slum . 
Clearance, Urban Water Supply and Drainage, including Hyderabad · 
City Water Works, Environmental Pollution, Environmental Sani­
tation; Shri K. Ranga Rao: Social Welfare, Harijan Welfare in­
cluding State Scheduled Castes Finance Corporation, Leather 
Development and provision of House Sites to Weaker Sections; 
Shri P. Seshavatamm: Pancha)1Wi Ra;; Shri B. Srirama Murthy : 
Special Employment Schemes, SETWIN Services, Employment 
Guaran:ee Scheme, NREP, Cultural Affairs, Academies and 
Ravind1'Q Bharc�hi; Shri G.  Sriramulu Naidu : Medium Irrigation, 
Drainage and Flood Control; Shri G. V. Sudhakara Rao : Major 
Irrigation and A .  P. State Construction Corporation; Shri A. 
Veerappa :  Power; Shri S. Venkat Reddy : Mines and Geology; 
Shri B. Venkatrama Reddy : Education; Shri G. Venkataswamy : 
Labour, Civil Supplies and Civil Supplies Corporation; Shri P. V. 
Choudoary : Endowmen · s. 

Ministers of State 

Shri S . Alwardas : A t/ached to the Minister for MuniciprJ Ad· 
ministration; Shri T. Ba l agoud : Sugar Industry, Cane Development, 
Nizam Sugar Factory, Khandasari Factories and kwgery Manufac· 
lure; Shri N. Chandrababu Naidu : Archives and A rchaeology and 
Museums, Public Libraries, Cinemr.;rography and Film Develop­
ment Corporation; Shri P. Janardhana Reddy : Youth Services, 
Employment, ITJs Apprenticeship Schemes and E.S.I.; Shri G. 
Nageswara Rao : Ha,ui/ooms and Textiles; Shri G. Rajanarasimha: 
Relief and Rehabilitation ,  Rajya Sainik Board, Tourism , Develop­
ment of Hotel Industry, Civil A vil\'ion, Flying Clubs, Gliding Clubs 
and Visiting Cul:ural Delegations; Shri Y. S. Rajasekhara Reddy : 
Rural Development, Money�lending, Rural Indebtedness and 
Relief of Agricultural Jndebtednes.r; Shri K. E. Krishnamurthi :  
Small Sccl.e Industries; Shri Goka Ramaswamy : Fisheries Develop- · 
ment Corporation; Shri D. R,avindra Naik :  Tri/:,o.l We .'farr• ; Shri K. 
Satyanarayana Raju : Housing; Shri M. Tulasidass; Backward 
Classes Welfare and Sericulture Development; Shri Paledugu 
Venkata Rao : Rural Water Supply; Shri V. Venkateswara Rao: 
Ground Water and A .P. Irrigation Development Corporation; Smt. 
M. N. Vijayalakshmi Devi : Women and Child Welfare.• 

New Speaker : On. 24 February, Shri K. Prabhakar Rao of the Con­
gress ( I )  was elected unopposed as Spea'ker of the Legislative Asscmb1y.4a 

ASSAM 

favocation of President's rule: ·P,csident's rule in 
med on 12 December, 1 979 came to an end with the 

the ·state proclai­
swearing in on· 

•. Statesman, 2 February end Deccan Chronicle, 11 February, 1981. 
•a. Times of India, 2 January, 1981. 
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6 December, 1980 of a new eight Member Congress (I) Ministry headed ,by Smt. Anw-ara Taimur. The allocation of portfolios was as follows: 
Cabinet Ministers: Smt. Anwara Taimur, Chief Minister: General Administr�·ion, 
Political Affairs, Appointments, Information and Public Relations, 
Planning, Public Works, Industries, Revenue and Cabinet Afjair:r; Shri Ramesh Chandra Saharia: Home,· Shri Keshab Chandra Gogoi: 
Finance, Law and Parliamentary Affairs; Shri Hiteshwar Saikia: 
Education, Sports, Cultural Affairs �.,d Supplies; Sbri Golak Rajbangshi: Health and Family Planning; Shri A. F. G. Osmani: 
Power and Irrigation. 
Ministers of Staie: Shri Mukut Sarmah: Flood Control, Forests and Tourism; Shri A. Rehman: Pancha.yat and Community Development. Two more Ministers, viz. Shri DIJ.ani Ram Rongpi, Minister of Trans­port and Tribal wel!fare and Shri K. C. Nag Bhagshi, Minister of State of Labour joined the Government on 7 December, raising the strength of the Ministry to 10-'. 

BIHAR 
Election of Deputy Speaker: Shri Gajendra Prasad Himanshu of the ·Lok Dal was unanimously elected Deputy Speaker of the Legislative As­sembly on 22 December.6 

GUJARAT 
Suspension of entire opposition: On 17 February, the Speaker · Shri N atwar Lal Shah, suspended all the members of the opposition parties, 

· except the Deputy Speaker, from the Legislative Assembly for 7 days 'for creating disturbances during the Budget Speech by the Finance Minister'.1 

HARYANA 
Cabinet Expansion: On 14 January, six new Cabinet Ministers were inducted into the Ministry, raising its' strength to 22. The new portfolios ·of the Ministers were as follows: 

Cabinet Ministers: Shri Bhajan Lal, Chief Minister: General AdministraJion, ln• 
dustries, Industrial Trainin�. Medical Education, Home, CID, 
In.rtitutional Finance and Credit Control; Shri Khurshid Ahmad: 

11. Hindustan Times, 7 December, 1980 and Asian Rec()'!'der, p. 15812. 
e. Hindustan Times, 23 December 1980. 

1. Hindustan Times, 19 February, 1981. 
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Finance, Town and Country Planning, Urban Estates, Colonisa-· 
tion, Parliamentary Affairs, Wak/ and Fisheries,· Shri K. L. Posww.: 
Home (excluding CID), Justice, Cultural Affl.irs and Civil Avia-­
tion; Shri M. S. Rathee: Excise and Taxation, Labour and Em-­
ployment; Shri Gajraj Nagar: Health, Ayurveda and Tourism; 
Shri Shiv Ram: Animal Husbr.ndry, Da'ry Development and Jails,· Shri Jagan Nath: Transport an� Sports; Shri Tara Singh: lrrigatio,a· 
and Power; Shri S. S. Surjewala: Agriculture; Thakur Bir Singh: 
Cooperation and P!cnning,· Shri Ram Pal Singh: Public Works 
Department and Architecture; Shri Sher Singh; Revenue Consoli­
dation and Rehabilitation; Shri Lachhman Singh: Public Health, 
Food and Supplies; Shri Mange Ram: Local Self Government, . 
Printing and Str.,tionery; Shri Des Raj: Education, Languages and 
Archaeology; and Shri Dalip Singh: Development and Panchayat, 
Housing and Elections. 
Ministers of State: 

Shri Devinder Shiarma: Independent Charge of Forest, Wild · 
Life Preservation, Irrigation and Power,· Smt. Shanti Rathee: In­
dependent Charge of Technical Education, Public Relations and· 
Education; and Smt. Shakuntala Devi: Independent charge of 
Social Welfare, We/fr.re of Scheduled Castes and Backward Classes. 
Deputy Ministers: 

Shri Lal Singh: Public Welfare, Labour and Employment, Wel­
fare of Scheduled Castes and Backward Classes, Land Reclama­
tion; Shri Sardar Khan: General Administration, Home, Local · 
Government, Printing and Stationery; Shri Prem Singh: Agriculture 
(excluding Land Reclamation) and Technical Education; and· 
Shri Ram Kishan, Chief Parliamentary Secretary: Public Relations 

and Food and Supplies. 8 

Ordinance to benefit MLAs: On 10 February, the Government amend­
ed, through an Ordinance, the Haryana State Legislature (Prevention of 

Disqualification) Act, 1974, providing for the appointment of an MLA. 
to any statutory or non-statutory body as Chairman, President; Vice­
Chairman, Vice-President, Director or Member by the State as well as 
the Union Government thereby making him eligible for these offices, whe­
ther be is or i!- not in receipt of any remuneration, including Compensatory 
Allowance during the performance of his duties.0 

JAMMU & KASHMIR 

Rnrwv<JI of Speaker and election  of new Speaker: On 11 October, 
Malik Mohiuddin, Speaker of the Legislative Assembly was rl!moved from 
his office when a resolution expressing lack of confidence in him was 

a. Asian Recorder, p. 15896. 
o. Indian ExPf'eSs, 11 February, 1981. 
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approved by the H ::!c;e with 46 members belonging to the ruling National Coi1fcrence Party and 2 nominated members voting for the motion and 
21 members be\onging to the Opposition parties YOting against. On 14 October, Shri Permanand of !he ruling National Conference Party was elected new Speaker of the Legislative Assembly.10 

Appoinlment of new Governor: On 7 January, President appointed Shri B. K. Nehru as Governor of the S�te in succession !o Shri L. K. Jha." 
KARNATAKA 

Expansion of Ministry: The I I-month old Ministry headed by Shri Gundu Rao was e"panded on 12 December with the induction of 7 new Ministers, raising the strength of the Ministry to 26-18 of Cabinet rank and 8 Ministers of State.12 

Death of Deputy Speaker: Shrimati Sumati B. Madiman, Deputy Speaker of trc Legislative Assembly expired on 21 December.'5 

Resignation by Minister: On 8 January, the Governor Shri Govind Narain accepted the resignation tendered by Shri S. Bangarappa, Agri­culture Minister.14 

Election of Speaker: On 30 January, Shri K. H. Ranganath was unani­mously elected Speaker of the Legislative Assembly. 'G 

MAHARASHTRA 

Appointment of new Governor: On 3 November, Air Chief Marshal (retd.) Shri 0. P. Mehra was sworn in as the new Governor by the Chief Justice of B7mba High Court, Shri B. N. Deshmukh.18 

MANIPUR 

New Mi · try: Mr. Rishang Keishing, Deputy Chief Minister '!as S\_VOrn in as Chief Minister on 27 Noveqiber, succeeding Shri R. K. Dorcn­dra Singh whose resignation froi:n the post was accepted by the Goverqor Shri L. P. Singh on 17 November.'1 

--·--·---
•0. Hindustan Times, 12 October, and Statesman 15 October, 1980. 
". Times of Indiet, 18 January, 1981. 
1::. Hind1tstan Times, 13 December, 1980. 
13, Times of India, 22 Dt"Cember, 1980. 
1

•. Hindustan Times, 9 January, 1981. 
tG. Hindustan Times, 31 January, · 1981. 
'fl. Hindustan Times, 4 November, lQBO. 
n. Times of India, 18 November and Hindustan Times, 28 November, 1980. 
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Resignation by Ministry: Following the defection from the Congress(I) -ot 10 MLAs, the s!rength of the ruling Party in the 59-member Assembly was reduced to 29. The same day the Speaker admitted a no-confijence motion against the Ministry headed by Shri Rishang Keishing. The Cheif Minister, however, tendered the resignation of his Ministry on 27 Febrnary, without facing the no-confidence motion in the Legis­lative Assembly. •s 
President's Rule: By a Presidential Order issued on 28 February, Manipur wac; brought under President's rule with immediate effect and the Legislative Assembly kept in 'suspended animation'.111 

SIKKIM 

New Governor: On 29 November, Shri Homi J. H. Talyarkhan was appointed Governor of the State in place 11f sl�ri B. B. LaJ.20 

TAMIL NADU 

Removal of Governor: According to a communique issued by the President, Shri Sanjiva Reddy on 26 October, the State Governor Shri 'Prabhudas Patwari 'ceased to hold office' with immediate effect. On 4 November, Shri Sadiq AJi was sworn in as the new Governor of the Stete. 21 

UTTAR PRADESH 

Election of Chief Minister to the Legislative Council: On 21 Novem­ber, Shri V. P. Singh, Chief Minister was declared elected to the Legislative �ounci{ defeating Shri S. P. Malaviya of the Lok Dal by 330 votes to 69. 'He topk oath of membership of the Legislative Council on 2 December. 12 

Expansion of Ministry: On 4 December, 14 mem.\>ers and on 25 � · ember another 9 members, were added to the Councii' of Ministers raising Jts strength to 42.2R 

---- - -- --
,11. Statesman, 24 February, 1981. 
te. P.l.B . I·'ress ReleMe, 28 February, 1981. 
20. Hindustan Times, 30 November, 1980. 2•. Times of India, 27 October and StateS'ffl4n, 5 �vember, 198Q. 
22. Hindmitan Times, 22 November and 3 December, 1980. 211. "'�!an lucor¥.r, p. 15840-�1. 
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UNION TERRITORIES 

DELIU 

Appointment of Chief Justice : On 8 J,anuary, Lt. Governor Shri Jag-­
mohan a�tered the oath of office end secrecy to Justice Prakash Narain­
as Chief Justice of the Delhi High Court.�• 

GOA, DAMAN AND 0IU 

Resignation by Lt. Governor : Col. Pratap Singh Gill tendered his resig-­
nation as Lt. Governor to President Sanjiva Reddy on 8 Jenuary.211 

PONDICHERRY 

New Lt. Golternor : On 1 November, Shri Ram Kishore Vyas was: 
sworn in as the new Lt. Governor of the Unjon Territory.28 

DEVELOPMENTS ABROAD 

ARGENTINA 

Appointment of new President : The Mil i tary junta designated, on 3 · 
October, General Viola former Commander-in-Chief of the Anny, as tho 
new President for e 3-year term, succeeding President Jorge Rafael Videla.21· 

AUSTRALIA 

Election Victory for the Prime Minister : In the general electio.ns held ' 
.on 1 8  October, the Libra] National Country Party Coalit ion Government 
beaded by Prime Minister Mr. Malcolm Fraser was -returned to power for 
another 3-year term, winning 74 seats in Parliament against 5 1  seats by the 
<_>PPOSition Labour Party, 

The new Ministry, announced by Mr. Fraser on 1 November, was sworn· 
in by the Governor-General, Sir Zelman Cowen, the next day.28 

24. Statesman, 8 January, 1981 . 
2 r; ,  Hidustan Times, 9 January, 1981 .  
:an. Statesm.an, 2 November, 1980. 
27, Times of India, 4 October, 1980. 
,�. H idttstan Times, 19 October, 1980 and Astan RecoTder, p. 15800 . . 
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CHILE 

Resignation by Government: The Chilean mili1iary government ten­
demi its resignation to the military junta headed by Gen. Augusto Pinochet, 
who will draw up his new Cabinet before declaring himself as the constitu• 
tional President in March 19  8 1 .  2e 

Plebiscite on Constitution: In e. national plebiscite held on 1 1  Septem­
ber, a new Constitution elJowing President Augusto Pinochet to remain iD 
office for an eight-year period until 1 989, was approved by a majority of 
67.04 per cent in favour and 30. 19  per cent against.Bo 

0JBA 

Re-election of President : On 21 December, the Communist Party re­
elected President Fidel Castro as its leader for another five years. His 
brother Raul Castro was allowed to continue to be his deputy.81 

EL SALVADOR 

Formation of new Government : On 13  December, Mr. Jose Napoleon 
Duarte, one of the members of the new four-men junta was name.d Presi­
dent and Col. Jaime A. Gutierrez, one of the two army Colonols of the old 
junta was named Vice-President and Commander of the armed forces of 
the country. 82 

GUYANA 

Prime Minister as President : On 6 October, Mr. Forbes S. Burnham, 
Prime Minister of the country for the last 1 6  years, became its first Execu­
tive President under the new Constitution.3B 

Elections victory of the President's Party : President Forbes Burnham's 
People's National Congress won an overwhelming victory at the elections 
on 1 7  December when his Party secured 77 per cent of the popular votes, 
against 20 per cent by the People's Progressive Party led by the minority 
leader Mr. Cheddi Jagan.a, 

20 . Times of India, 28 February, 1981. 
ao. Keesing's Con�mporari, Archives, 1980, p. 30619. 
s1

• Time! of Indi4, 22 December, 1980. 
s2 . Statesman, 15 December, 1980. 
BB. Times of India, 8 October, 1980. 
M. Ilindu..ttan Timu, 19 Decem'bf:lr, 1980. 
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ITALY 

Formation of New Government: Consequent upon the resignation, on 
27 September, of Prime Minister Franceso Cossiga following the defeat that 
day of bis colition Government by 298 votes to 297 in e secret ballot on an 
economic reform packege, a new four-party Cabinet headed by Mr. Arnold 
Forlani and consisting of the representatives of the Socialists, Social Dem0-
crats and Republicans, was sworn in on 19 October. The formation af Gov­
ernment was completed with the appointment, on 21 October, of 57 Secre­
taries of State.115 

JAMAICA 

General Elections: Prime Mini9ter Mr. Michael Ma.nlay was voted out 
of office on 31 October, when the Opposition Jamaica Labour Party (JLP) 
led by Mr. Edward seaga won an overwhelming majority in the general 
elections. Mr. seaga named on 7 November, his new 15-member Cabinet 
which included a woman, Mrs. Mavis Gillmour as Education Min.ister.80 

KUWAIT 

Resignation by Government: The Government beade4 by Prime Minis­
ter Sheikh Saad al Abdullah al-Sabha resigned on 24 February, following 
the election of a new National Assembly. He \WS, however, allowed to  
continue in office pending formation of a new Cabinet. a1 

LEBANON 

New Prime Minister: On 22 October, President Elias Sarkis appointed 
Mr. Shafto Wazzan as Prime Minister, replacing Mr. Salim El Hoss, whose 
government had resigned in June to make way for a national Cabinet.81 

LESOTHO 

Declaration of Emergency: Prime Minister, Mr. Leabua Jonathan dec­
lared, on 16 December, a state of emergency in the country because of severe 
and prolonged drought and appealed to the- international community to in­
crease food-aid supplies to be used in 'food.Jfor-work' self-help projects.a. 

as. Keesing'a Contem.pora1'1f Archives, p. 30661. 
as. Hindustan Times, 1 November, and Stateaman, November 9, 1980. 
IT. Hindu.rtan Time,, 25 February, 1982. 
"'· Times of India, 23 October, 1980. 

' ( 
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NEPAL 

Chan,es in Constitution: By a Royal proclamation issued by King 
· Birendra on 1 5  December, some major changes were made in the Constitu­
tion, providing inter alia for adult franchise for all future elections to party­
less panchayat bodies, election of P,rime Minister by elected representatives 

. and accountability of the Council · of Ministers to the national Legislature ... 
Resignation by 5 Ministers: Five Ministers in Mr. Surya Bahadur 

·Thapa's 22-member Cabinet relinqwshed their posts as their terms in the 
National Panchayat expired on. 1 4  January.�• 

NORWAY 

Woman Prime · Minister: Mrs. Gro Harlem Brundtland, the ruling 
Labou r Party's Deputy Chairman, was appointed new Prime Minister on 

· 5 Febl uary by King Olav, following resignation by Prime Minister Mr. 
· Odvar Nordli because of differences in his Social Democratic Party." 

POLAND 

New Prime Minister: General Wojciech Jaruzelski was appointed 
Prime Minister on 1 1  February, at a session of Sejm (Parliament) .41 

PORTUGAL 

GeMfaJ Elections: In the second general election in less than a year, 
the centr Hight Democratic Alliance (AD) coalition was returned to power 

· on 5 Oc .ober, 1 980 when it secured 1 34 seats in the 250-member Assem­. ·bly of the  Republic, followed by 74 seats secured by the Republican and 
· Socialists Front and 4 1  seats by the Unired People's Alliance." 

Re-election of President: In th� Presidential elections held on s Decem­- ber. Mr . . Antonio Ramalho Eanes, who hed the backing of Socialists and Communists, was re-elected President of the country. He was sworn in on 14  January. 

. On 22 �ember. President Eanes fonnally named Mr. Balsema.o, So­. ,CJ.al Democratic Leader as the new Prime Minister to succeed Mr. Francisco · Sa Carneiro, who had died in an air crash on 4 December •11 • 
•11• Asian Recorder, p. 1 5843. 
n ,  Statesman, 1 5  January, 1 981 .  
• 2 . Statesman, 16 February, 1981. 
•8 . Time, of India, 1 2  February, 11180. 
••. Keesing's Contempora,,, Archivea, p, 30653. 
u. Statesman, 9 DecE:ttlber and Tim.ea at India, 23 December, 1980. 



64 Journal of Par/iamenJary Information 

SENEGAL 

New PresidenJ: Following the retirement of President Leopold Sedar ·  
Senghar, who h ad  bee n  i n  office for th e  last 2 0  years, Mr. Abdou Diouf . ·  
became the ne w  President of th e  country o n  1 January." 

SINGAPORE 

General Elections: In the general elections held oo 23 December, the · 
People's Action Party of Prime Minister Lee Kuan Yew returned to power · 
when it won all the 75 seats in Parliament. On 5 January, Prime Minister · 
Lee Kuan Yew formed a new Cabinet with 1 5  members.n 

SoUTH KOREA 

Referendum : President Chun Do<>-Hwan called for e. national referen­
dum on 22 October on the propsed Constitution aimed at establishing "a , 
democratic welfare society" . The majority of the electorate agreed to the 
adoption of a new Constitution which inler alia, provided for the abolition 
of current Parliament, winding up of the existing political parties, limiting 
die term of the President to seven years, restoration of Habeas Corpus, end­
ing of conviction based solely on confessions, and stoppage of discrimination 
against the families of dissidents. 

The new Constitution--the fifth since the country's independence in 
1948-was promulgated on October 27.4� 

SPAlN 

New Prime Minister: On 30 January, the Executive Committee of 
the Union of Democratic Centre Pany chose its candidate, Deputy Prime · 
Minister Mr. Leo Pol.do Calvo �lo to fill the vacrancy caused by the resig­
nation, on 29 January, of Prime Minister Mr. Adolfo Suraez, who had been . 
in office since July · 1976:•9 

SWITZERLAND 

Election of Federal President : The Federal Assembly (comprising both · 
Houses of Parliament) , meeting in a joint session on 1 0  December, elected 
Dr. Kun Furgler to serve as President of Swiss Confederation lfor 1981 . si> · 

,o. Times of India, 2 January, 1 9 8 1 .  
n. Times of India, 25 December, 1980 and Asian Recorder, p .  15877. 
4R. Hindvstan Times, 16 and 23 October, 1980 and TimeB of India, 2a· 

October 1980. 
o. Times of India, 30 January and Hi?'l'dUBtan Times, 31 January, i980. 
110. KecsinQ's Contemporarv Archives p. 30732. 
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TAIWAN 

Victory for the ruling party: The ruling Kuomintang (KMT) party 
"Was returned to power in the Parliamentary elections on 7 December, when 
:i1ls members won 58 of the 70 seats in t,he yuan, the highest law-making 
!body, and 65 of the 76 seats in the National Assembly, whose main func­
tion is to elect the President.�' 

TANZANIA 

Re-elecAion of President: Io the Presidential elections held on 26 Octo­
·ber, Mr. Julius Nyerere, who had been in office since 1961, was returned 
unopposed tfor fifth term, receiving 93.01 of the votes cast.�2 

UGANDA 

Milton Obote as President: Under the administration of the then ruling 
Military Commission, elections were held on 10 December, for a newly re­
. constituted National Assembly eompnsmg 126 elected members. The 
Uganda People's Congress (UPC) led by Dr. Milton Obote (who was Presi­
dent of Uganda from 1962 to 1971, when he was overthrown by Mr. ldi 
Amin), was, on 14 December, offici,ally declared to have obtained an over-

. all majority of seats. As presidential candidate of the U.P.C., Dr. Milton 
-Obote was accordingly declared President-elect aod was formally sworn in 
· on 15 December.u 

UNITED KINGDOM 

Expenditure on the House of Commons A dministrc.•ion: Mr. Arthur 
Bottomley, labour M.P. and Chairman of the Gommons Commission ann­
ounced on 9 December that the expenditure oo the administration of the 
·House of Commons, which was £ 5,927,033 in 1978-79 rose 
to £ 10,743,254 in 1979-80. The expenditure fc.r the year 1980-81 was 
·estimated to be £ 1 1.232,000.G' 

Cabinet reshuffle: Prime Minister Mrs. Margaret Thatcher announced 
·a m0jor Cabinet reshuffle on 5 January, rnGking Defence Minister Mr. Fran­
cis Pym take over as Leader of the House of Commons and excluding si.'\: 
·Ministers from her GovemmentGG 

�1. Statesman, 8 December, 1980. 
G2. Keesing's Contemporary Archives, p. 30690. 

· Gs, KeP.sino's Con.temJ>OTaT'fl Archittes, p. 30711-13. 
'"· State.,man, 10 December, 1980. 

-GG. Hindustan Times, 1 January, 1981. 
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UNITED STATES OF AMERICA 

ExpulsiOn of Congressman: On 2 October, the House of Representa-· 
tives expelled, by 376 votes to 30, the Democratic C.oogressman Mr. Michael 
Myers following bis conviction on August 31, 1980 for taking a $ 50,000·· 
bribe from under cover FBI agents. 

Another Democratic Congressman Mr. John Jevrette was found guilty 
on 10 October by a federal court jury of taJcing a $  50,000 bribe from under 
over agents of the Federal Bureau of Investigation. 5• 

Presidential Election: In the Presidential election held on 4 November, 
Mr. Ronald Reagan of the Republican Party was declared elected President 
of the country defeating his Democratic Party riwl, Mr. Jimmy Carter. 
According to official vote counts compiled by the Federal Election Commis­
sion, 53.95 per cent of the country's eligible voters cast ballots in the Elec­
tion, the lowest in 32 years. The Republican candidate Mr. Ronald Reagan 
secured 50.75 per cent of the total votes to defeat Mr. Jimmy Oarter, who· 
got 41.02 per cent votes. The independent candidate, Mr. John B. Anderson· 
secured 6.61 per cent votes.111 

Swearing in of President: Mr. Ronald Reagan was sworn in as the· 
40th President of the United States on 20 January. taking the oath from 
Chief Justice, Mr. Warren E. Burger. At the same time Mr. George Bush· 
was sworn in as Vice-President.58 

U.S.S.R. 

New Prime Minister: President Leorud Brezhnev announced in the· 
Supreme Soviet (Parliamentary) on 23 OctobCT, the resignation of Prime 
Minister Mr. Alexei Kosygin on 'health grounds' and his succession by his 
deputy Mr. Nikolai Tikhonov. 

Mr. Kosygin subsequently expired on 18 Dece�ber.1111 

WEST GERMANY 

Pal'liamenlary Elections: In the elections to Bundestag (lower House· 
of Parlitunent) held on 5 October, Chancellor Helmut Schmidt's Social 
Democratic Party (SOP) and its coalition partner Free Democratic Party 

5�. Indian Erprr'.SS, 4 and 11 October, 1980. 
111. Asian Recorder, p. 15790. 
118. K£.,esing's Contem1)0T'ary Archives, p. 30709. 
1111. Times of India, 24 October and Keesing's Contempora?'tl Archives,. 

p. 30729. 
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woo 271 seats, against 226 seats secured by the right-wing Christian Dem� 
cratic Union (CDU) and Ouistian Social Union (CSU) headed by Mr. 
:Franz Josef Strauss, thus giving the SDP-FDP coalilion a majority of 45 
seats in Parliament. 

The Bundestag re--elected Mr. Helmut Schmidt of Social Democratic 
Party as Federal Chancellor on 5 November. 10 

YUGOSLAVIA 

Chief of governing panel: On 21  October, Mr. Lazar Majsov was 
elected President of the Presidency (a 23-member collegial body),  for a 
period of one year, succeeding Mr. Steval Doronjski who held the post since 
the death, in May 1980, of President Tito. 11 

ec. Hindustan Times, 7 October, 1980 and Keesing's Contemporary 
Archives, p. 30663. 

11 . Ti1ries of India, 22 October, 1980. 
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SESSIONAL REVIEW 

SEVE.N'IH LOK SABHA 

FIFTII SESSION 

The Fifth Session of the Seventh Lok . Sabha commenced on 16  
February, 198 1 with an Address by the  President to ,both the Houses 
assembled together. A brief resume of some of the important discus­
�ions held and other business transacted upto 20 March, 198 1 is given 
below; 

A. DISCUSSIONS 

President's Address; lo his address, the President, referring to the 
.achievements of the present Government in the thirteen months 
since assuming office, said that during this period ann-m,-
flationary policies were vigorously pursued. The focus of these 
policies was the augmentation of domestic supplies through higher pro­
duction, better capacity utilisation, improved performance of infrastruc­
ture, imports of essentml commodities and curbing of anti-social activities 
which -affected domestic supplies. The public di'stril;,ution system was 
strengthened and adequate supplies of essential commodities were ensu­
red. Selective monetary and credit policy brought monetary expansion 
under control. These polices resulted in a significant slowing down of 
the inflationary rate from 23 per cent to 15  per cent. The climate for 
industrial investment and growth had been improved and the Government 
were takin& step& to increase exports and achieve import substitution to 
the maximum extent possible. The President announced that an Export 
and Import Bank would be set up to help oredit availability for exports 
The Sixth Five-Year Plan, with an outlay of Rs. 97,500 crores, was for­
mulated which would restore a sense of dynamism in the development 

·68 
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process in order to achieve self-reliance and to reduce inequality and ·p<>verty. The economy was on the road to recovery, but demands for higher prices and incomes by various sections of community aggravated inflationary pressures and led to reduction of resources available for in-vestment and growth. The President asked all such sections to exercise restraint while dellYclnding higher incomes and prices. The President stated that during the year 1981-the International Year of Disabled Persons--the Government proposed to expand services for the physically handicapped and to take measures for their treatment, educa­tion, training, rehabilitation and placement. In regard to Assam, the President said that the Government had ex­·ercised utmost forbearance and had made earnest efforts at various levels to find an early solution to the problem of foreigners, Despite its conciliatory and constructive -approach, the agitation had not been cal­led off. The Government would continue their efforts to find a solution acceptable to all concerned. In the field of international Affairs, the President said that consistent with India's commitment to peace, Government would continue to work 'for defusing of tensions -and the creation of conditions in which mankind · could prosper and live in peace. He expressed his happiness -at the host­ing of Non-aligned Foreign Minister's Meeting recently in New Delhi which reaffirmed the policy of non-alignment and reiterated the demand for the establishment of a Zone of Peace in the Indian Ocean. In the, larger interest of peace and non-alignment, the President said that the Government would pursue its efforts to end the continuing confl.ict bet­·ween Iran and Iraq. Concluding, the President stated that the country was over the hump, ·economically and soci'ally, and it was now necessary to strive for identity of purpose and harmonise differing points of view in a spirit of accom­modation rather than fritter away energies in fruitless controversies and conflicts. The President's Address was discussed for six days i.e. on 19, 20, 23, 24, 25 and 26 February, 1981 in Lok Sabha on -a Motion of Thanks mov­ed by Shri V. N. Gadgil on 19 February, 1981. Initiating the discussion, ·shri Gadgil called for modification in the present parliamentary system and conversion of the House into a grand forum for discussing and debat-'ing the national issues. Shri Nawal Kishore Sharma, seconding tho . motion, claimed that despite adverse circumstances, the economic pro-. gress made last year was a record in itself. · 
Opposing the motion, Shri A. Neelalohithadasan Nadar stated tlmt "IJO purpose would be served by blaming the previous Government for all 
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the ills. Shri C.T. Dhandapani demanded an enquiry into rectified spi• 
nt scandal by two States in Southern India. Shri Indrajit Gupta alle­
ged that the Government was blowing up industrial relations in the pub­
lic sector completely. 

Intervening in the discussion, the Minister of Communications, Shri· 
C.M. Stephen, stressed that the President's Address indicated onJy a 
modest and factual claim of the Government's achievements. The coun­
try, he added, was faced with tremendous problems and the Government 
was making continuous eflorts to solve them. As no progress was possi­
ble in an atmosphere of violence and tension, the Minister sought the · 
cooperation of the Opposition and all others in the national task. 

Replying to the discussion, • the Prime Minister Smt. Indira Gandhi, 
maintained that President's Address being a policy document had to· 
"Reflect the policies and perceptions of the Government in power". That 
was a constitutional position. Therefore, there was no point in accusing 
the Government of invol�g the President within the pale of controversy. 
Dealing with inflation, she said that even though the Government bad 
not been able to reverse the trend set by the last few years, the prico· 
situation had somewhat improved. The Government was trying hard 
to keep prices from rising. But it was extremely difficult to insulate the 
economy from international inflationary pressure. The Government was 
giving priority to halt the drift and initiate new programmes to sustain 
economic development. The main thrust of Government policy, sh.,. 
added, was to increase production , expand irrigation, provide for quality 
seeds and chemical inputs and strengthen extension services. 

Referring to the agitation in Assam, Smt. Gandhi regretted that most 
patient and constructive attitude of the Government had not evoked 
adeq uaLe response and a new element-"terrorism"-has been introduced 
recently. She assured the House that the Government would continue its 
efforts to find a solution acceptable to all concerned. 

Reaffirming Government's commitment to the protection of minorities ,  
the Prime Minister, observed that une o t  the measures t o  foster communal­
harmony was the revival of the National IntegraHon Council . 

Sharing the concern expressed by Members over tfie agitation in 
Guiarat, the Pnme Minister affirmed that the Government would disch arge 

•Qthe:rs who participated in the discussion were: Sarvashri George· 
Feraandes, Chandra Shekhar Singh, Ari! Mohammad Khan, Satyasadhan 
Chakraborty, Ashok Sen, Am.rit Patel, Subramaniam Swamy, Sontosh Mohan 
Dev, B. V. Desai , Karan Singh, Jamilur Rahman, Zainul Basher, Ram· 
Jethmalani,  A. C. Dass, Vridhi Chander Jain, Jagjivan Ram, 
Mohan Lal Sukbadia. Mani Ram Bagri, Golam Yazdani, P. Rajagopal Naidu, 
Pius Tirkey, Chintamani Panigrahi . Mahavir Prasad, Chitta Basu, Ram· 
Swarup Ram, P. Namgyal, G. M. Banatwalla and �hrimati Sanyogita Rane. 
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in full measure its moral obligation and constitutional responsibility towards the advancement of the educational interests of the Scheduled. Castes and Scheduled Tribes. In a brief reference to the international situation, the Prime Minister observed that the Conference of Foreign Ministers of Non-Aligned coun­tries had been held at a time when peril abounded to world understanding · and especially to non-aligned unity. India, she added, was able to avert the danger of division and to that extent, increase her capacity to work for lessening of international tensions. Concluding, Smt. Gandhi sought the constructive cooperauon of all in ,  solving the pr.oblems which demanded a concerted and stupendous endeavour. fhc Motion of Thanks was adopted. 

Steep rise in prices of essential commodities: Making a statement on 17 February, 19� I in response to a calling attenuon notice by Shri Jndrajit Gupta, the Minister of Civil Supplies, Shri Vidya Charan Shukla, claimed that the rate of inflation had been moderate since August 1980 and the economy was showing signs of revival and growth. The major thrust of Government policy was to increase production, especinlly of commodities in short supply and to strengthen and expand the public distribution system. The concerned Ministries had taken a 11umber ot steps to augment and streamline the supply of cereals, sugar, kerosene and · other essential commodities. Shri Shulda stated that in order to curb the activities of hoarders, speculators and other anti-social elements, it had .been stressed upon the State Governments to implement vigorously the various provisions of the Essential Commodities Act as well as the Prevention of Blackmarketing and Maintenance of Supplies of Essential · Commodities Act, 1980. Answering questions, the Minister declared that the Government had no intention of taking over the wholesale trade in any commodity which was in the hands of private people, and whatever whole-sale trade related · to public distribution system would be taken over by State Civil Supplies Corporations and other bodies concerned. 
Death due to oonrumpti<>n of illicit liquor in Delhi: On 19 Februalry, l 981, Shri A. Neelalohithadasan Nadar moved an adjournment Motion relating to the incident of death due to consumption of illicit liquor in Delhi and demanded suspension of the police officials involved in conceal­ing the same and institution of a thorough probe into it. He wanted that prohibition policy should be implemented in the country through legal and 'ldministrative measures and tbe people educated and moulded. 



"'J. 2 Journ&J of Parliamentary Information 

In a di�cussion which lasted for more than three hours, 15 Members .participated.• Intervening in the discussion, the Minister of State in the Ministry of .Home Affairs, Shri Yogendra Makwana denied the hiding of the incident by th!:! police: He said that the incident took place on 16 February, 1981 and tllc police had registered a case on the same day. The incident had · oocurrtd on account of non-availability of liquor, its price, lack of educa­tion, hooch drinks frol!l neighbouring States and the use of denatured spirit and thinner etc. The Minister informed that a magisterial enquiry · had been ordered by the Lt. Governor of Delhi. He stated that steps bad been taken for the prevenHon Of hooch drink coming from the neigh­. bouring areas. The Government was also considering to bring the thinner, which has higher methyl content, within the excise net with a view to regularise its sale. On the question of prohibition, the Minister .held that it was a State subject and the Centre had nothing to do with it. 
Railway Budget 1981-82: Presenting the Railway Budget for the year 1981-82 on 19 February, 1981, the Minister of Railways, Shri Kedar Pandey, said that as a result of various administrative and innovative steps taken by the Government three months ago and with the economy turning the corner, the railway operation was now 'back on the rails'. A few special :features of the current year's plan outlay were -accelerated procurement of. 18,000 wagons, a major thrust towards increasing the pace of electrification and retiring a number of steam locomotives to bring down the consumption of coal by the railways. Keeping in view the massive input of resources for gauge conversion, the Railway Board was being directed to evolve a proper policy and work out a perspective plan for gauge conversion projects. The Budget Estimates for 1981-82, the Minister said, envisaged gross ·traffic receipt of Rs. 2920.49 crores at the current fare and freight rates and the total expenditure including appropriation to Funds was estima�ed at Rs. 2876.95 crores. The net revenue of Rs. 43.54 crores would not be sufficient to discharge the anticipated dividend liability of Rs. 349.91 -crores. The overall budgetary gap would be Rs. 306.37 crores. He there-fore, proposed a revision of supplementary charge as well as surcharge on fares and freight traffic, except on firewood, charcoal and salt for domestic use, so as to yield an additional revenue of Rs. 356.26 crores. ---·----
•The Members who took part in discussion were Sarvashri Eduardo 

7al£:iro, Sunil Maitra, Mool Chand Daga, Narain Chand Parashar, Swami 
lnderveeh, Tapeshwar Singh, K. Mayathevar. Dileep Singh Bhuria, Krishna 
Kumar Gopal, Xaxier Arakal. Jharkbande Ral. A. K. Roy, Harlsh Kumar 

'Ganpar, Smt. Pramlla Dandavate and Smt. Sanyogita Rane. 
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The Railway Budget was discussed in the House on 26, 27 and 28 · 
February and 2, 3 and 5 March, 1981 in which 55 members took part. 
Initiating the discussion Professor Madhu Daodavate stated that the levy 
imposed in the budget would lead to inflationary pressures hitting the 
con:mon people. He suggested the establishment of captive power plants . 
for railways, construction of new railway lines in backward areas like 
Madhy:i Pradesh, U.P., Orissa etc. 

Shri Atal Bihari Vajpayee called for implementation of the recom- · 
mendations of Sikri Committee on rail accidents in two or three zones. 

Intervening in the discussion, the Deputy Minister in the Ministry of 
Railways and in the Department of Parliamentary A.ffairs, Shri Mallik- · 
arjun said that anti-social elements were putting impediments in the 
functioning of Railways and smooth movement of trains and the House 
should condemn such an irresponsible attitude of a sec�ion of the society. 

Replying t-o the five-day discussion• on 5 March, 1981, the Minister 
of Railways, Shri Kedar Panday said that the proposed increase in the 
fares uf secCJnd class would affect only a very small percentage of people 
al\J the increase of l 5 per cent in the freight charges was much less than 
that :ecommended by the Committee appointed to consider the question 
of rail tariff. As the conversion of meter guage Jines to broad-gauge involved 
millions of rupees, it would be better to spend money on laying new lines. 
A policy was being evolved to increase accommodation in the existing 
trains hy adding additional bogies rather than starting new trains. It was 
proposed to add 2800 kilometers electrified routes in the Sixth Five-Year 
l'lan 

Shri Panday announced a series of concessions on rail freight, fate5i 
and sleeper charges. Milk and medicines were proposed to be 
exempted from 15 per cent surcharge. Besides. Surcharge on potatoes andl 
onions was proposed to be reduced from 15 per cent to 10 per cent and 
----- ----

•or�ers who took part in the discussion were: Sarvashri Narain Chand 
Parashar. Gulsher Ahmed, Basudev Acharya, K. T. Kosalram, G. L. Dogra, 
Raghunath Singh Verma, Satya Deo Sinha, S. Murugain, Nandi Yellaiah, 
R. K. Mhalgi, Dalbir Singh, Krishna Chandra Halder, Ram Naginn Misra, 
Shiv Prasad Sahu, Ramavatar Shastri. C':liranji Lal Sharma. Harikesh 
Bah:adur, Tar\q Anwar, Nitya.nanda Misra R. P. Yadav, J. C. 
Borve, Rana Vir l=;i-ngh, A. K. Roy, Ram Singh, B. N. Singh, Kamal 
Nath Jha. Pius Tirkey, Pratap Bhanu Sharma, Ranjit Skll!h. Ch�udh�Y 
Multan Singh, Ghulam Rasool Kochak, Krishll?l Dutt Sultanpur1, Sluv­
kumar Sini?h Chandradeo Prasad Verma. Kusuma Krishnamoorthy, Girdhal"i 
Lal Vyas, K·. Mayathevar, Krishna Pratap Si,ngh, K. M. Madhukar. F:ra · 
Anbarasu Tapeswar Singh Rameshwar Neekhra. Mundar Sharma, Har1sh 
Chandra Singh Rawat, Bhola Raut, Shantubhai Patel, K. C. Sharma, uuam 
Rathod · GoJam Yazdani, and Smt. Vidyavati Chaturvedl, Smt. Krishna · 
Sabi, Smt. Suseela Gopalan and Smt. Nirmala Kumari Shaktawat. 
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the concession granted to physically handicapped would be raised from 50 per cent to 75 per cenL lndeftnite closure of Aliprh Muslim University: Making a statement . in response to a Calling Attention Notice by Sbri Zainul Basher on 23 February. 1981, the Minister Of Education and Social Welfare, Shri S. B. Chavan sai<l that Aligarh Muslim University had been closed down . sine die by its Vice-Chancellor on 31 January, 1981 as a result of intensi­fication of agitation by the students. A section of students of the Univer· · shy had started agitation on the question of a Press Report of an interview given by one of the Professors of University which they considered ·'derogatory" to the Uni\tersity. They had demanded the suspension of . the Professor pending enquiry, which the Vice-Chancellor did not accept. The Minister informed the House that a one-Member Enquiry Com­mittee comprising a retired Chief Justice of the Orissa High Court had oeen appointed to conduct an inquiry in connection with the Press inter­view of the Professor concerned. The Committee had reportedly started func!i<)ning. All the 213 students who had been arrested bad been released. The University had been reopened and if all the sections of the University · Community cooperated and a congenial atmosphere was created in the University, the Minister felt that it should be possible to reopen the Uni­versity. in phases, sometime in the near future. Law and Order Situation in Gujant: In a s•atement made on 24 · February, 1981, the Minister of State in the Ministry of Home Affairs, · Shri P. Venkatasubbaiah informed the House that the Government of · Gujarat was prepared to meet and consider the reasonable demands of students of B. J. Medical College, Ahmedabad, At the same time, the · Government had "made it clear that abolition of the-principle of reserva-tion for Scheduled Castes and Scheduled Tribes was not negotiable as it ·was a part of the policy of the Government to further the educational interests of the weaker sections of the people and in parti�ular of the Scheduled Castes and Scheduled Tribes-an objective which was enshrined · in the Constitution and to which the Government was fully committed." While some of the demands of the students were still under considera­tion of tht" State Government, some political p�rtie� and di!,gruntled anti­-social elements whipped up the sentiments of the misguided students on the qtiestion t'f resef'\•ations resulting in violent acts in Ahmedabad in Janaury, 1981. In retaliation. the supporters of reservation organised a counter agitation which ll��ravated the situation. The State Government, on its part, had initiated discussion with the ·student renresentatives and decided to set up a Comm1tte<! to consider the · othr.r de1mmds subsequently put forth by the students namely, introduction of 
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,,:csidency system, abolition o f  M.Ss. (Medical) course and expansion of' 
hostel facilities in different Medical Colleges. The Central Governmct,t 
had been providing necessary assistance to the Sta!e Government to effect­
ively meet the situation. 

The matter came up for discussion again io the House on 5 March, 1981. 
Rai�ing the dii;cussion, Shri Ratan Sinh Rajda said that the situation had not 
be.en tackled tacttully at the beginning and now communal overtones h:id 

·engulfed the entire State of Gujarat. He urged the Government to appoint 
a Committee to  review the entire situation relating to the reservation issue. 

Shri C.T. Dhandapani said that a calculated conspiracy was going on 
against Harijans and Adivasis in the country. Since many meritorious 
people belongiJ'lg to the Scheduled Castes and Schedubd Tribes had been 

· denied jobs and other rights on accounts of the presence of the words "cons­
ist�ntly with the maintenance of efficiency'' in artic+! 335 of the Constitution 
relating to claim'> of Scheduled Castes and Sche-:'luled Tribes to services and 
poi;ts, he wantP.d the Government to come forward with an amendment cf 

· the said article. Professor Madhu Dandavate observed that some peoplc:1 
suffered not because they lacked merit, but for having been born in a parti-
· cular caste. 

foterven.ing in the discussion, the Minister of State in the Ministery ot 
Home Affairs, Shri Yogendra Makwana denied the allegation that there was 
a dispute between him and the Cbeif Minister of Gujarat. Some political 
parties, he said had tried to  malign him and many statements were attributed 

.to him v·hich he had never made. 

Reply:n� to the discussion,• lasting for more than four hours, in which 
'16 Membe:s took part, the Minister of Home Aff ai.rs, Giani Zail Singh reiter­
ated that the question of reservation was not negotiable and the Government 
would not c.-.nter into a dialogue with the students on this issue. The Gujarat 

· Government, he added, was not anti-Harijan and had held that the seats 
Teserved for Hitrijans and Adivasis would not be reduced. On the other 
hand, Government would increase the number of seats so that merit did not 

:suffer. 

The Home Minister said that he was prepared to hold negotiations with 
. all the political parties on the matter. The political parties he added, should 
condemn the people who were supporting the agitation, as anti-national and 

. anti-Harijan. 
·---------

•other Members who took part in discussion were Sarvashri: Mohan 
"Lal Sukhadia, Somnath Chatterjee, Uttambhai H. Patel, Ram Vilas Paswan. 
llarish Chandra Singh Rawat, Jaideep Singh, Suraj Bhan, Ram Swarup Ram, 
Jagjivan Ram, Jharkhande Rai, Mani Ram Bagri, Cbi-tta Basu, R. N. Rakesh 

.and Hiralal R. Parmar. 
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Rejecting a suggestion for the appointment of a committee to find out 
whether the Harijans actually got the facilities meant for them, the Homo. 
Minister said that a panel had already been set up to see whether the facili­
ties provided to Hadjans and weaker sections really reached them. 

The anti-reservation agitation in Gujarat, Rajasthan and other parts of 
the country was a subject matter of discussion in the House again on 18  
March, 1981 on the following motion moved by  Shri Ram Vilas Paswan 

"That this House expresses its concern at the situation arising out 
of the egitation and violent demonstrations against reservation of 
jobs for Scheduled Castes and Scheduled Tribes in Gujarat, Rajas­
than and other parts of the count:ry''. 

Initiating the discussion, Shri Paswan asked the Government to give a 
categorical assurance that the people belonging to Scheduled Castes and 
Scheduled Tribes would be given protection against the onslaught being 
made on them and · their rights as guaranteed under the Constitu_tion. 

Participating in the discussion, Shri Atal Bihari Vajpayec appealed to · 
the House to reiterate its commiiment to the national policy of reservation. 
He also advocated for the grant of some concessions to the "economically 
backward" people. Professor Madhu Dandavate was of the view that equal­
ity of opportunity was not going to benefit those who had lagged behind for 
centuries together. They could be brought at pa:- with others only by giving 
them preferential opportunities. Shri Indrajit Gupta suggested that top 
leaders of all parties should go together in one common mission to the 
affected areas and appeal to the pe9ple for restoration of peace and norma­
lcy. Shri Jaipal Singh Kashyap demanded the dismissal of the Govern­
ment of Gujarat for its failure to provide .protection to the people. 

Intervening in the di�cussion, the Prime Minister Shrimati Indira Ga'ndhi 
said that the happening in Gujarat was hitting at the very root of National· 
integration. She appealed to the Members to come to some understanding 
and exhibit an attitude which would help to defuse the situation in Gujarat 
and in other places. On. reservation, she observed that Government had · 
already made its position clear in quite unambiguous terms in Parliament. 
The reservation, she added, would be continued as long as the Scheduled· 
Castes and Scheduled Tribes were not helped to get to a position. 

Clarifying her earlier reference to merit, she pointed out that "merit 
exists in all our people, that merit has not been able to come up is because· 
opportunities for that were denied''. 
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The discussion continued for more than five hours io which 20 Mem­
bers• took part. 

Speaking on the motion, the Minister of Home Affairs, Giani Zall Singh 
subscribed to the views of Members that elements wacting to strike at the 
very roots of "tradition and principles" should not be allowed to thrive. 
Issues which threatened the national integrity of the country should be' 
tackled with a common approach and with the same unity with which the 
country had faced an 'attack'. 

After Sbri Paswan replied to the debate, the House adopted the follow­
ing motion as amended, unanimously, with the Members standing: -

"That this House expresses i ts concern and anguish over the situa­
tion prevai ling in Gujarat over the reservation issue. It reiterates 
it; fi rm t:ommitmcnt to the national JX)licy on reservations as 
cnshrincJ in lhc Constitution .  The reported incidents of violence, 
destruction of property and atrocities against Scheduled Castes and 
Scheduled Tribes are against our very culture and go contrary to 
the principle of non-violence which the Father of the Nation 
preached and for which he has sacrificed his life. To uphold our 
trad ition .  it is the primary duty of every citizen to strive for restora.­
tion of peace and normalcy and make united efforts at the national 
level" . 

General Budget, 1 98 1 -82 .-Presenting the General Budget for 1981 -82 
to Lok Sabha on 28 February, 1 98 1 , the Minister of Finance, Shri R. Ven­
kataraman said that the excellent performance of agriculture in 1980-81 �  
combined with the recovery in industry, would produce an overall growth 
of 6.5 per cent in the Gross National Product in 1981 -82. High priority 
had been accorded to the all important task of expanding capacities in sec­
tions such as oil, coal and power in the Annual Plan. As in the past, 
agricultural development, with special emphasis on the weaker sections, 
was the centre piece of development strategy. 

Some of the other proposals contemplated in the budget were setting up 
Olf a National Bank for Agriculture and Rural development; reorganisation 
of Life Insurance Corporation of India into five independent units ;  establish­
ment of an Export-Import Bank and encouraging the flow of private savings 
into the financial system by raising the interest rate on maturities and deben­
tures. The other major step would be to bring black money into the public 
exchequer through the sate of special Bearer Bonds. 

•The M£:mberg who took part in the discussion were Sarvashri : Bhera .. 
vadan K. Gadhavi Navin Ravani, Krishna Chandra Halder, C. D. Patel. 

Zatnul Biisber, Moh'an Lal Sukhadi!!, Mohan Lal Patel, V. Kisbore Chandra 
s. Deo, Moot ·Chwd Daga and R. R. Bhole, Smt. Rajendra Kumari Bajpal, 
Sarvashri George Fernandes, R. N. Rakesh, Hiralal R. Pa·rmar, N. E. Hori> 
and Chltta Basu . 
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The totaJ receipts for 1 98 1 -82 at the existing. rate of laxation were esti­
mated at Rs. 2306 1 crores and the expenditure at Rs. 24, 8 7 1  crores. The 
various tax measures together with the relief offered, would yield net addit­
ional revneue of Rs. 271  crores. It would leave an upcovered of Rs. J 539 
crores. 

The general discussion on the budget lasted for four days. Initiating the 
discussion on 9 March, 1 98 1  Shri E. Balanandan said that the budget 
sought to promote foreign private capital and interests of big landlords at the 
expense of large masses and legitimise the il legally gotton wealth through 
the Bearer Bond Scheme. He advocated nationalisation of monopolies for 
achieving higher production and income. He also demanded the withdrawal 
of levy on newsprint. 

Intervening in the discussion on 1 1  March, 1 9 8 1 , the Deputy Minister of 
F'mance, Shri Maganbhai Barot said that the budget contained several pro­
posals to further boost the investment climate. A much larger amount had 
been earmarked for specific programmes to benefit weaker sections of the 
society. He hoped that tax concessions to units with plants and machinery 
valued upto Rs. 20 lakhs and substantial incentives given to vill age and 
small scale and export-oriented industries would generate substantial emp­
loyment opportun ities and help reducing industrial sickness. The budget 
tried to help all sect i ons of the society and, therefore. the entire nation 
should join the Government in its endeavour to pull out the economy from 
crisis management to growth. 

Partic ipating in the discussion, Shri lndrajit Gupta contended that tho 
concessions granted in the budget were ·heavily slanted in r[avour of the 
private sector. Inflation, he felt, could be checked by take-over of the 
whole-sale trade of essential commodities. 

Speaking during the resumed discussion on 12 March, 1 98 1  Shri Jaj_ 
pal Singh Kashyap called for implementation of the Mandal Commission 
Report with regard to backward c1asses of people. 

Replying to the four-day discussion• in which as many as 66 Members 
-took ,part, Shri Venkataraman said on 1 3  March 1 98 1  that for takling the 

• The Mt:rnbers who participated in the discussion were: Sarvashri K. 
Brahmana,nd Reddy Biju Patnaik Kamal Nath, V. S. Vijayaraghavan, 
B. R Bhagat, N. G .  Ranga, R . '  L .  Bhatia, N. Selvaraju, Virbhadra 
Singh . Ramnath Dubey, A . Kalanidhi, Y .  S. Mahajan, Dileep Si ngh Bhuria, 
Chaudhary Multan Singh, Bheravadan K. Gadhavi, Chakra Dhari Singh, 
Krishan Datt Sultanpuri . Sunder Singh, Babu Lal Solanki, Ravindra Varma, 
Ananda Gopal Mukhopadhyay, T. 5. Negi, Mool ChaJld Daga, Digambar 
Singh, R .  S . Sparrow, Kamaluddin Ahmed, T. R. Shamanna, R. R. Bhole, 
Krupasindhu Bhoi, Ghulam Rasool Kochack, P. V. G. Raju, Ram Jeth­
malani, Mohan Lal Sukhadia, Sunil Maitra. K. Lakkappa, Xavier Arakal. 
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inflation, he had opted ifor supply management which meant production 
of goods and services i n · larger quantities and absorption of liquidity in the 
country. He maintained that the issue of special Bearer Bonds was the 
only way to absorb the l iquidity. 

Shri Venkataraman pointed out that elimination of subsidies on food 
and fertilizers, as suggested by Members, would result in increase in their 
prices. Regarding the export subsidiy, the Minister felt that if it was 
not given it would make commodities non<.0mpetitive in the international 
market. On the newsprint levy, he indicated that it was meant to save 
!foreign exchange. However, he assured that the interests of small news• 
papers would be kept in view in the proposed Finance Bill. 

Demands for Grant'S on Account (General) were voted in full . 

Price Policy for Wheat and Barley for 1980-8 1 .-Marking a statement 
on 18 March, 1 98 1 , the Minister of Agriculture and Rural Reconstruction 
and Irrigation, Shri Rao Birendra Singh announced an increase in the 
pm.:urement price for wheat from Rs. 1 1 7  to Rs. 1 30 per quintal during 
the year. With effect from t April, 198 1 ,  the issue price of wheat for 
Public Distribution System would be raised from Rs. 1 30 to Rs . 1 45 per 
quintal and the issue price for the Roller F1our MiYs wou�d be Rs .  1 55 per 
quintal. The existing policy of free movement of-foodgrains including 
wheat in the country would be continued. However, to maximise pro­
curement of wheat, Government would, if necessary, impose levy on 
traders. Regarding barley, he said that its support price had been fixed 
at Rs . 1 05 per quintal as against the recommendatfon of Rs. 85 by the 
Agricultural Prices Commission. 

Statutory Resolution re : President's Proclomatian in relation to �a,ri. 
pur.- Moving a Statutory Resolution on 1 9  March. 1 98 1  seeking approval 
o the House to the proclamation issued by President on 28 February, 1 98 1  
under article 356 of the Constitution i n  relation to the State of Manipur, 
the Minister of Home Affairs. Gaini Zail Singh said that the Ministry led by 
Shri Rishing Keishing had been reduced to minority with the defection of 
l O Members to the Opposition. He added that possibilities were being 
explored for having a stab'e Ministry in the State. 

Chha,ngur Ram, B. R. Nahata. Jalil Abbasi . Raj esh Kumar · Sin1h , Digvijay 
Sinh, G. M. Banatwalla N. Dt:nnis. Ram Pyare Panika N. Soundararajan, 
Sontosh Mohan Dev, Balasaheb Vikhe Patil . Lakshma� Mallick Acharya 
Bhagwan Dev, Uttambhai H. Patel, R . N. Rak�sh _ Laxman Karma, Jairam 
Varma, Saminuddin, Girdhari Lal Vyas. S. B. Sidnal, Oscar Fernandes, 
R. L. P. ,•erma, P. Namrzyal and Smt. Chennupati Vidya, Smt . Nirmala 

· Kumari Shaktawat. Smt. Usha Verma aJ1d Smt. :Rajendra Kumar! Bajpal. 
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Eight Members'i< took part in the combined discussion on the S�tutory .Resolution; the Manipur for the year 1981-82; and the Supplementary Demands for Grants, which en.sued. Replying to the debate on Statutory Resolution, the Munster af State in the Ministry of Home Affairs, Shri Yogendra Makwana said that the Assembly which was kept in suspended animation would be dissolved if it was not found possible to establish a stable rule in the State, The Gov­ernment, he added, attached importance to the economic development of the North-Eastern Region and the work relating to a large number of 1cads and irrigation projects had been taken up. There were various progranunes for generating gainful employment for the educated unemp­loyed people in the State. After the Deputy Minister in the Ministry of Finance, Shri Maganbhai Barot replied to the debate on the Manipur Budget, the Statutory Resolu­tion was adopted by the House and all the Demands for Grants on Account (Manipur) for 1981-82 were voted in full. B. LEGISLATIVE. 'BUSINESS 

The Life Insurance Corporation (Amendment) Bill, 198 1 :  On 5 March, 1981 the Minister of Finance, Shri R. Venkataraman moved a motion for consideration of the Life Insurance Corporation (Amendment) BiU, 0 198 I .  The Bill sought to replace the Ordinance promulgated by the President on 31 January, 1981. It empowered the Government to deter­mine the terms and conditions of service of the LIC employees and agents and streamline the salary structure in order to control the cost of adminis­tration in the interest of the Life Insurance Corporation of India and its. policy holders. Earlier, moving a Statutory Resolution regarding disapproval of the· Life Insurance Corporation {Amendment) Ordinance 1981, Shri Indrajit Gupta said that the Ordinance flouted Parliament; the Industral Disputes. Act and the directions of the Supreme Court directing the Life Insurance Corporation to lfulfil its obligations in terms of the 1974 settlement. He asked the Government to honour the agreement already entered into with· 1he Public Sect0r for maintaining harmonious relations. 
•Those who took part in the discussion WE:Te: Sarvashri Subodh Sen, 

Harishchand'!"a Singh Rawat, N. Gouzagin, N. K. Shejwalkar, Girdhari Lal 
Vyas, Mohendra Ngwgom, Harikesh Babadur and Chitta Basu. 

•The Bill was introduced by the Deputy Minister in the Ministry of 
Finance Shri Maganbhai Barot on 23 February, 1981. The motion for )f:'ave 
to introduce the Bill was opposed by Sarvashri George Fernandes, Chitta 
Basu, Madhu Dandavat"', Bapusaheb Parulekar, K. A. Rajan, R. K. Mhalgi, 
Jndrajit Gupta, Sunil Maitra and Ram Vilas Paswan. The Housf!_was divided cm the Motion with Ayes 92 and Noes 48. 
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The House commenced combined discussion on the Bill and the Sta­
wtory Resolution. Opposing the Bill ProfessC1r Madhu Dandava� said 
that taki ng the LIC employees out of the jurisdiction of the Industrial Dis­
pu tes Act would k nock the entire basis of working class movement. He 
stressed the need of discussing the integrated wage policy with the repres ­
entat ives o f  workers. Shri C .  T .  Dhandapan� urged the Government to 
rationalise the entire pay or wage structure of all categori:s of employees 
including the officers on the top. 

R<ip1ying to a discussion in which nine members participated, • Shri 
Venkataraman denied that the Government had done anything which was 
nulli fying the "decision of the Supreme Court and there was a conflict bet­
ween the Supreme Court and the Executive.'' He referred to the Supreme 
Court order of 1 0  November, 1 980 in which it was held that the settlement 
relating to bonus would remain in, force u�til it was su perseded by a fresh 
settlement, industrial award or relevant legislation. 

After Shri Indrajit Gupta replied to the debate, the Resolution ,ior dis­
approval of the Life Insurance Corporation (Amendment) Ordinance was 
negatived. The Bill was, thereafter, passed. 

The Special Bearer Bonds Immunities and Exemption) Bill, • •  1 98 1  : 
Moving a motion for consideration of the Special Bearer Bonds ( Immuni­
ties and Exemptions ) Bill ,  196 1 on 18 March, 1 98 1 , the Minister of Fin­
ance, Sh ri R. Venkataraman said tha! the Special Bea rer Bonds Scheme 
was only one of the measures being taken by the Government for dealing 
with the evil of black money. The Bonds of the face value of Rs. 10,000 
had been issued at par with a maturity period of 10 years. On maturity. 
the holders of bonds would be entitled to receive Rs. 1 2,000 for every bond.  
The original subscriber or possessor of the bonds would not be required to 
disclose the source of acquisition of such bonds and their possession would 
not make the possessor liable to tax-penalty or prosecution under the 

•other Members who took part in the discussion were>: Sarvashri Sunil 
Maitra Moo! Chand Daga George Fernandes, Xavier AT"akal, Harlkesh 
Bahad�r. Shivkumar Slllgh· and Chitta Basu . 

. .  The Bill was introduced on 2 March 1981 . The motion for leave to 
introduce the Bill was opposed by several members on the ground that it 
was an anti -national measure and violated thE:' varlou! provisions of the 
'Constitution and Income Tax Laws . Ruling out the objections, the Minister 
of Finance said that the Bill in "pith and substance" dealt with borrowing 
by the Government or India and was govemed by article 292 of the Constl­
tutfon. The Bearer Bonds have been issued under the Public Debt Act and 
secured on tbE:' Consolidated Fund Of India. Parllament had not passed any 
Jegl!'latlon placing any limit on such borrowing. On the motion, the House 
was divided with Ayes 110 and Noes 40 .  The motion waa accordingly carried 
1lnd the Bill was Introduced. 
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Direct Tax Laws. The anticipated mobilization of Rs. 1,000 crorea. from the Bonds, the Minister added, had enabled him to maintain develop­mental outlays at a reasonable level without having to resort to additional taxation of consumer goods or largest deficit financing. Earlier, moving a Statutory Resolution regarding disapproval of Special Bearer Bonds (Immunities and Exemptions) Ordinance 1981, Shri Jyotir­moy Bosu said that according to the W ancboo Committee, the Bearer Bond Scheme was no substitute for a disclosure scheme, as it could cover only the black money which was not invested. He pointed out that the Finance Minister had not explained as to how the bearer bonds would mop up the rural rich nor bad stated the mode of repayment to. those who were buying the bonds in foreign currency. Thirteen Members• took pan in a day-long combined discussion on the Bill and Statutory Resolution. Winding up the debate, Shri Venkataraman ::)aimed that the idea to issue bearer bonds was not new. Even in the periods of the Constituent Assembly and the Provisional Parliament it had often been suggested by Members that one way of mopping up the liquidity was to issue bearer bonds. Dealing with the criticism that the Government had not done anything to check the further growth of black money, Shri Venkataramao said that one of the main reasons for its growth was the high incidence of taxation. In the last two years he had tried to bring down direct taxation and the surcharge thereon. Shri Venkataraman, however, stated that it was the exigency of econo­mic situation and the necessity to control the 1iquidity in the economy, which had compelled the Government to reson to such a measure which, he conceded, could not be justified absolutely on equitable or moral grounds. After Shri Jyotirmoy Bosu replied to the de-bate the Statutory Resolu .... tion for disapproval of the Special Bearer Bonds llmmunities and Exemp­tions) Ordinance, 1981 was negatived: The motion for consideration of the Bill was adopted on 19 March, 1981. The Bill, was, thereafter, passed. 
•The Mf::mbers who took part in the discussion were: Sarvashri Ram 

Jethmalaoi Arif Mohamad Khim, Subramaniam Swamy, Shivkumar Singh, 
Somnatb Chatterjee, Ram Pyare Panika, George Fernandes, K. A. Rajan, 
Xavier Arakal, H-arikesb Bahadtir, Mool Chand Daga, Chitta Basu and 
Shrimati Krishna Sabi. 
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RAJYA SABHA 

HUNDltED AND SEVENTEENTH SESSION• 

The Rajya Sabha met for its Hundred and Seventeenth Session on 
Monday, 16 February, 1981 and adjourned sine die on 26 March, 1981. 
A resume of the imponant discussions and legislative business transacted 
during the session is briefly mentioned below: 

A. DlsCUSSIONS 

Motion of Thank,r on the Presiden(s Address ••:  On 19 February,. 
1981, Shri Shrikant Verma moved that an Address to be presented to tho 
President in the following terms ::-

"That the Members of the Rajya Sabha assembled i n  this Session 
are deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assembled 
together on the 16 February, 1981." 

Speaking on the motion, • • • the Member said that it had always been 
the view of the ruling ,party and its leader to follow the policy of consensus 
and not of conflict or confrontation. Last year, the Prime Minister Shri­
mati Indira Gandhi had made an offer to the Opposition to follew a policy 
of national consensus. But it was unfortunate that the Opposition thought 
i t  fit to spurn that constructive offer. 

Shri Venna added that the country had indomitable self-confidence. 
Last year it had to face severe drought and yet i t  was not required to go 
with a begging bowl to the outside world. Referring to the Assam agita­
tion, he said that a minor problem had been made difficult through politic­
king. He appealed to the Opposition to eschew agitational politics and 
accept the offer made by the Prime Minister for having a policy of national 
consensus i n  the country. 

Replying: to the debate on 25 February, 1981, the Prime Minister, 
Shrimati Indi ra Gandhi said that the seventies had been a decade af inflation 
and general stagnation of output and employment all over the world. While 
other countries had been staggering under high rates of inflation, India 
had brought down the prices and had been able to maintain a steady aod 
rapid growth. 
--Contributed by the lwsearch and Library Section, Rajyn Sabha 
Secretariat. 

• •Laid on the Table of the House on 16 February, 1981. 
•.••.The discusi,i�· op th� moiio� c�ntJnued on 11!, is; 24 � 2� February 

11181.: ' . . . . . . . . . . .. . . .. · · · · 
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The Prime Minister sincerely hoped that the responsible sections of labour leadership would co-operate in arriving at constructive solution that were in the long-term interests of the workers themselves as well as of the nation. The public sector, she said, had performed well during 1974 to 1977. However, in the next three years there was a marked deterioration. The Sixth Plan laid down in no uncertain terms Government's commitment to various land reform policies and measures to implement them. It was ridicu'.ous and untrue to allege that the Government were not concerned with the we'.,fare of farmers. Unless the fanners got facilities, India could not prosper. But the agricultural and industrial sectors were closely inter­Jinked; each was dependent on the other. Without a strong industrial base, G:Ovemment could not help the rural areas or the poorer sections. The Prime Minister shared the concern of Members about the problems of the minorities as well as the general law and order situation. The National Integration Council had been revived and it was hoped that those who had chosen to stay out of its deliberations would eventually help in fas,. tcring peace and amity among different sections of the people. 
I On the Assam issue, the Prime Minister said that the Government had been all the time consulting the Opposition, either collectively or separat­ely. The G.rw1>.mment had shown great understanding and patience in dealing with the problem. Unfortunately, that attitude h�d not been reci­procated by those who were responsible for the agitation. The Govern­ment, she assured, would continue to try to find out a lastin.g solution to the foreigners' problems which would be acceptable to all sections of the people. The Prime Minister expressed deep pain and anguish over the situation in Gujarat. It was a pity that some political parties seemed to be instiga­ting the students and others to create confrontation. A high-powered pane] was already going into the matter, she said. The Prime Minister commended the Motion of Thanks to the President. AU the amendments moved were ne�tived. The Motion of Thanks, as origin.ally moved, was adopted on 25 February, 1981. 

Agitation in Gujarat against reservation of seats in medical colleges: On 28 February, 1981, Shri B. D. Khobragade called the attention of the Minister of Home Affairs to the situation in Gujarat arising out of the agitation against reservation of seats for Scheduled Castes and Scheduled Tribes in medical colleges there. Making a statement on the subject, the Minister of Home Affaira. Gaini Zail Singh said that Government had the moral obligation as well as the constitutional responsibility to advance the educational interests of tho 
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we,aker sections of our society and, in particular, of the· Scheduled Cutes 
.and Scheduled Tribes. It was a pity that some politicaJ parties seemed 
to be instigating the students and others to create confrontation. The 
Minister assured the House that Government would discharge this responsi­
bility in full measure and at the same time ensure that merit did not suffer 
and that no section felt discriminated against. 

The Minister of State in the Ministry of Home Affa i rs, Shri Yogendra 
Makwana, replying to some further points, said that the Gujarat State 
·Government had tried to satisfy the medical students. As regards their 
first demand relating to abolition of the carry-forward system in respect 
of un-utilised reserved seats · to subsequent years, the State Government 
had abolished the system by a Resolution dated 9 January, 1 98 1 .  The 
second demand of the students with regard to abolition of the inter-change­
·ability of unutilised reserved seats among the Scheduled Castes and the 
·Scheduled Tribes, was also accepted by a Resolution dated 1 2  January, 
1 98 1 . The students' third demand was that meritorious students should not 
suffer on account of reserved seats and that the number of seats in the 
general pool should be i n.creased. The Government had agreed to create 
additional seats to the extent of unut ilised rese rved seats. In view of thr:­
acceptance of this demand the students had withdrawn the strike 'and the 
·surat Medical College was reopened on 1 1  February, 19 8 1. The Govern­
ment was prepared to make the same arrangement in the other medical con. 

eges so that on the basis of merit the candidates were ensured sufficienr 
number of seats. The fourth demand related to selection of subjects by 
the candidates belonging to Scheduled Castes and Scheduled Tribes. There 
also, the Minister said that the Government had offered that all open 
·merit students would be pennitted to select subjects according to their 
choice on merit. 

Problem of gruwing unemployment in the country : · On 1 7  March, 
'1 9 8 1 , Shri Kalpnath Rai ca1led the attention of the Minister of Planning 
and Labour to the problem of growing unemployment in the country and 
wanted to know about the action taken by the Government in this regard. 

Making a statement on the subject, the Minister of State in the Ministry 
of Labour Shrimati Ram Dulari Sinha said that Government had decided 
that a pr�gressive production of unemployment should be one of the 
· principal objectives of the Sixth Five-Year Plan . The Sixth Five-Year 
-Plan bad since been finalised and it indicated in detail the policies and 
measures envisaged by Government to tackle unemoloyment. 

· 'Ibo tmplemention of . the programmes included in the Sixth Fivo­
"Y eat Plan was expected to increase employment in the entire economy 
'from 15 .1  crore 'Standard person-years at the beginning of the Sixth Plan, 
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period to 1 8.5 crore standard person-years at the end of the Plan period. 
Though the increase in employment in standard person-years was about 
3.4 crores, the actual number of beneficiaries was expected to be much . 
more since not every member of the labour force might be a full-time 
worker during the entire year. 

Replying to the points raised by Members, the Minister said that 
the total number of uneducated unemployed and educated uncmployed in. 
the country \WS 1 20 lakbs and 35 lakbs respectively. The Government, 
&be said, was shortly going to constitute a high level national guidance· 
committee for self-employment. 

As regards amendment of the Constitution for incorporating there� 
tlle right to work, the Minister said that it was not necessary to do so as the 
Directive Principles gave equal opportunities and rights to everybody in 
this regard. As regards the fonnu1'ation of a central scheme for the un­
employed, the question had been discussed many a time in both the · 
Houses, but it did not appear feasible, concluded the Minister. 

The Railway Budget,• 1 98 1 -82 : Initiating the discussion on 28 Feb­
ruary, 1 98 1 ,  0 Sh ri V. B. Raju said that the second railway budget Qf the 
present Government appeared to reflect the shortcomings and also tho· 
absence of a firm policy on the part of the Government. -In the Budget 
speech for 1 980-8 1 ,  Sh ri Kamlapati Tripathi, the then Minister of Rail­
ways, had tried to find a scapegoat in the predecessor Government by 
saying that because of its bad handling of the situation, it was difficult for 
the new Government to administer the railways in this country. It was 
a glaring untruth. In ,fact the year 1 977-7 8  gave the best financial return 
of 1 26 crores of rupees a.s net surplus. The ratio of net revenue to 
capital at charge , which was an indicator, was the highest at 7.4 per cent. 
'Ibe Primary objective of the railways was to transport goods and pas,­
sengers safely, quickly and economically. The performance in the year 
1 980-8 1 was only 195 million tonnes of revenue-giving goods traffic 
against 2 1 3  million tonnes in 1 97 6-77 .  Since the Railway had failed to 
actually move the quantum of goods expected of them, the road trans­
port had to do it . 

On 5 March, 198 1 ,  the Minister of Railways, Shri Kedar Pandey, re-
plying to the debate,• • •  said that at present 1 100 trains ran in India. There 

•Laid on th e Table of the House on 19 February, 1981'. 
• •Discussion continued on 2 and 3 March and concluded· on 5 March, 1 981. 
• •Other Members who took part in the discussion were: · Sarvashri M. R. 

Krishna, P. Ramamurti, Shrimuti Usha Malhotra, Shri Surendra Mohan, 
Shrlmati Prat1bb& Singh, Sarvashri Khushwant Singh, Mahendra Mohan 
Mishra, Ram Lokhan Prasad Gupta, Syed Sibte Razl; R. M'ohanarangam, 



SessionaJ Review sr 

was need to  augment their space capacity. It was proposed to increase 
the space capacity of two R'lljdhani Express trains running from Delhi to . 
Bombay and Delhi to Calcutta by 33 per cent with effect from 16  March, 
198 1 .  It was the policy of the Government not to increase the num­
ber of trains as it would add to the pressure on the tracks. For the 
t.ransportation of foodgrains, coal etc. , the country needed wagons and 
goods trains. There was need to develop freight-Oriented psychology, 
the Minister added. 

The Minister referred to the strike notice given by the Loco Running 
Staff Association on 5 January, 1981  by which it tried to ,paralyse the 
railway sysrem . He stated that he did not yield to their threats and the 
strike fizzled out. The Minister further stated that tfte Railway Board 
had been reconstituted. The railway employees and also the Members 
appreci ated this steps. The employees supported the Government, the · 
Minister added. 

General Budget 1 98 1 -82* On 9 March, 198 1 ,  Shri Sankar Obose, 
initiating the discussion . .  said that the budget would generate great in­
flationary potential in the economy. The Budget had a curious uncon­
cern for the unemployed . For the people below the poverty line, num­
bering more than 300 million, the budget held out little hope and no 
dent was mad� for bringing these people above the poverty line. Tho 
allocations for the rural sector and for the we"aker sections 'had not been 
commensurately raised and in some cases they had be.en slashed. ThCl 
budget and the black money bond scheme would give encouragement for 
the proliferation of black money. No tax had be.en i'mposed: on the 
urban rich and on conspicuous consumption in the country. 

The Member stated that no Finance Minister, since independence, 
had imposed taxes on newsprint. A tu on the import of newsprint 
was real ly a tax on information, on education and on literacy. This 

Shrimati Monika Das, Sarvashri Manubhai Patel, G. R. Mhaisekar C .  Hari­
das, Bap;iraoj i Mnrotraoji Deshmuk� Harishankar Bhabhra, Nageshwar 
Prasad Shahi, Dr. ( Shrimati ) Nagma Heptulla, Sarvashrl 
Santosh Kumar Sahu, M. KalyanasUfldaram, SurE:ndra Mohanty, V. 
Gopalasamy, Rambhagat Paswan, B. V. Abdulla Kaya, Prasenjit Barman, 
Biswa Goswami, Shrimati Rajinder Kaur Sarvashri D. Heerachand, Rama­
nDnd Yadav, N. P. Nanda, N. K . P. Salv�. Hari Singh Nalwa, P. N . Sukul, 
C .  K . Jatrcr Sharit-f ( Minister of State in the Mini11try of Railways) , 
B .  Satyanarayan Reddy, Asrarul Haq, Shiva Chandra Jha, Dharmavir, 
Alexander Warjri, Kalp Nath Rai, and Dr . Malcolm S .  Adiseshiah . 

•Laid on the TablE:· of the House on 28 February, 1981. 

• 'The discussion continued on 10, 11 and 12 March and concluded on 
16 March, 1981 .  
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.tax would put a great burden on the small newspapers, the med ium news, 
papers and the regional newspapers. 

'Replying to the debate, • on 1 6  March, 1 98 1  the Min ister of Fimmcc, 
Shri R. Venkataraman said that criticism of the budget proposals had 
been almost negligible. Persons like Babu Jagjivan Ram -and Shri Y. B. 
Chavan had certified that this budget was good. 

The Minister further said that when he took over the cha rge of the 
Finance Ministry, the infrastructure in the country had totally col lapsed, 
the rate of inflation was · very high and the deficit was the highes t. . The 
Minister assured that be would reduce the inflation rat.e. It was not 
very difficult for the Finance Min.ister to prepare zero deficit budget. But 
it would .be at the cost of infrastructure, national rural employment pro­
grammes, agricultural development and the programmes for the benefit 
of the poor strata of the society and nobody would like it. 
,

r 

" ·� 

B. LEGISLATIVE BUSINESS 

Appropriation Bills . .  ; On 1 8  March, 1 98 1 , The Min ister of State 
in the Ministry of Finance, Shri Sawaisingh Sisodia, moving the motions 
for the consideration of the Bills, said that the Appropriation ( Vote on 
Account) Bill sought approval of Parliament for two months to enable 
the Government to carry on until the completion of the procedure 
prescribed in artic1e 1 1 3  of the Constitution, for the voting of 
the Demands for Grants for the whole year and passing of the connec­
ted Appropriation Bills. The Appropriation Bill , 1981  arose out of the 
supplementary appropriations charged on the Consolidated Fund of India 
and the demands voted by the Lok Sabha on 16 March,  1 98 1  . Tho 
Appropriation (No. 2) Bill, 1 98 1 ,  arose out of the Demands for Excess 
Grants relating to the year 1 977-78. The Appropriation (No. 3 ) Bi l l .  

• Other Members who took part in the d.lscussion were: Sarvash ri N. P. 
Pandey, Piloo Mody, Kalp Nath Rai, Dr. Bhal. Mahavir, Shrim::it i Ratan 
'K.umari., Sarvas'nti. G. C. "B'nattacna\"']a, U. 'R. 'Kr\sb.nan, 'D't. l\udni. 'Pra\ap 
Smg'n, S'nt\ Sat-ya 'Pa\ 'M.ali\t, S'nrtmat\ Susbi\a S'nan\tat Adi.varekat . Sarva­
shri Kalyan Roy, B. Ibrahim, K. S. Malle Gowda, Hariklshan Singh Surj eet, 
G. Swamy Naik, Dr. Malcolm S. Adls�hiah, Sarvashri Gurudcv Gupta . 
Amarprasad Chakraborty, S. W. Dhabe, Jaswant Singh, Dr. Rafiq Zakari:i , 
Shri A. G. Kulkarni, Shrimati Saroj Khaparde, Sarvashri Sujan Singh, 
Rameshwar Singh, R. Ram Krishnan, N. P. Nanda, N .  K .  P .  Salve. Swai­
singh Sisodia, (Minister of State in the Ministry of Finance ) , Mura.soli  
Maran. Bjjoy Krishna Handique, T. Allba Imti, Jagannath Sitaram AltJJrte . 
Gulam Mohiud-Dln Shawl, Shrimati Hamida Habibulla end Dr. M. M. S .  
Slddhu 

. .  The Appropriation (Vote on Accounts) Bill, 1 981, The AppToJ:)-ria­
tion Bill. 1981, The Am,Topnatioft (No. 2) Bill, 1981 and The Apt>TO­
prlation {No. 3) But, 1981 ;  lald on the Table of the House on 17 March, 
1981 u passed by the Lok Sabha. 
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1981, arose out of the Demands for Excess Grants relating to the year-1978-79. 

While replying to the debate* on the same day, the Minister touc­hed on various points relating to the rural unemployment, rural water supply, the Puri Committee Report on Gold Auction, the Report of tho Comptroller and Auditor-General regarding the expenditure in 1978-79 Food for Work Programme, defence expenditure, tax arrears, coal in­dustry etc. Regarding rural unemployment, he said that the Govern-· ment was fully aware of the problem. The Central and the State Plans taken together provided for Rs. 360 crores for the National Rural Em­oloym�nt programmes. In addition, Rs. 198 crores had been provided in 1hl! central budget for a special programme for rural development which would generate additional employment the Minister stated. For rural water supply, a provision had been made to the tune of Rs. 110 crores in the current budget. 
�ferrlng • to the Puri Committee Report on Gold Auction, tho Minister stated that it covered a wide area and there were some very im� portant aspects in which clarifications had to be sought from the persons concerned, and ,further study was necessary. In this connection, a group of Cabinet Ministers, consisting of the Finance Minister, Minister of External Affairs, Minister of Commerce, and Minister of Law, Justice and Company Affairs, was constituted to go into the matter and indicate the further course of action to be taken on this Report. 
The motions for consideration of the Bills were thereafter adopted and the Bills were returned. 

S�a/.utory Resolution re: Special Bearer Bonds (Immunities and Ex-f . 
emptions) Ordinance,** 198 t and The Special Bearer Bonds (immunit,esj 
and Exemptions). Bill:** 1981**. On 25, March 1981 Shri Shiva Chan..-· dra lha moved the fo\\owing Reso\ution:-"th�t this House disapproves the Special Bearer Bonds (Immuni­ties and Exemptions) Ordinance, 1981 (No. 1 of 1981)  promul­gated by the President on the 12th January, 1981." Speaking on the Resolution, the Member said that the Special Bearer Bonds Ordinance accorded legitimacy and respectability to what was 

•Other Members who took part in the discussion were : Shrimati Purabl 
Mukhopa1hyay, Sarvashri Syed Sibte Razi; Harekrushna Mallick; Bapuraoji 
Morotr,,oji Deshmukh; Pyarelal Khand:?lwal; Hukmdeo Narayan Yadav; 
R.irr..:nand Yadav; Shrimati Kanak Mukherjee and Shri Kalyan Roy . 

.. Laid on the Table of the House on 24 March, 1981. 
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illegitimate and illegal in the entire social and economic structure. Fl.e 
said that the Special Bearer Bond Scheme was not .based on practica­
bility and not even on commonsense. For the Rs. 1 0,000 bond, the 
purchaser would get Rs. 12,000 after ten years. The rate of compound 
interest came to less than even 2 per cent, whereas the banks paid 
ten per cent or even more. Again the value of Rs. 10,000, which would 
be spent for buying a bond, after ten years ,would come down to Rs. 3360 
taking into account the present rate of inflation at 16.8 per cent. Thus 

.the scheme was not attractive at all. 

The Member felt that there were three major sources from where the 
black money came. They were the taxation policy, the licensing policy 
and the collusion of black money and politics. The taxation policy of 
the Government was entirely unscientific. The Government had not 
' i'mplemented the recommendations of the L.K. Jha Committee, the Cho­
ksi Committee or the Dandekar Committee concerning ta,ration. As 
regards licensing policy, the Government was giving licences to those who 
did not deserve and denying to those who actually deserved. The entire 
licensing policy was defective and the ruling party was playing itself into 
the hands of the .big industrialists, he said. Regarding the third source of 
black money Shri Jha demanded that steps should be taken to de-link 
politics from black money. For controlling the black money the Mem­
"ber suggested that the means of production and distribution should be 
controlled by the society which ultimately meant nationalisation. 

On the same day, the Minister of Finance, Shri R. Venkataraman, 
moving the motion for consideration of the Bill. s'8id that the Bill sought 
to replace, with some minor modifications of a clarificatory nature. the 
Special Bearer Bonds (Immunities and Exemptions) Ordinance, 1981, 
which had been promulgated by the President on 1 2  January. 198 t. 
There Wa'!I nothing unusual in the immunities that were proposed to be 
granted to tax evaders under the Special Bearer Bonds 'Scheme. Tax 
amnesties had been granted in India on several occasions in the past he 
added. 

Replying to the debate on his �olution, Shri Shiva Chandra Jha, 
-said that the Government was giving incentives to the tax evaders through 
this scheme. He suggested that the Government could have instead 
ll!1J>0Sed expenditure tax because the black money was spent in bullion 
trade and in purchase ot precious metals. There was a danger that the, 
foreign money would be utilised in purchase of these .bonds which would 
subsequently be invested in India. The Member requested the Government 
:to withdraw the Bil) because there was no moral basis for such a scheme. 
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On 26 March 1 98 1 ,  the Minister of Finance, Shri R. Venkataraman, 
repJying to the debate, • said that it could not be denied that there was 
black money in the country, One way of controll ing this money was to 
resort to searches and seizures under the income-tax law and also by re­
sort to the provisions of COFEPOSA. It had been suggested that Gov­
emm�nt should demonetise hundred-rupee currency notes . The experi­
ence of the demoneti'sation of one thousand and the higher denomination 
of currency notes had not been encoura.ging. The percolation of the 
1 00  rupee notes to villages and in the hands of very small and medium 
househo]ds was to such an extent that i.f the�e notes were demonetised; 
it would cause a social upheaval and the resul tant benefit would be far 
less than the misery that would be caused by such demonetisation. 

Some people had said that the Government had shown a greater coo­
cession to people who had evaded taxes than to the legitimate tax payers. 
This charge was not true. The maximum marginal rate of taxation was 
66 per cerit today and the average rate over a lakh of rupees' income 
was only 35 per cent. 

The Resolution seeking disapproval of the Ordinance was negatived 
and the motion for consideration of the Bill was adopted and lhe Bill was 
returned. 

C. QUESTION HOUR 

During the Session, 5 843 notices of questions ( 5528 Starred and 3 1 5  
U ostarred ) and 1 0  Short Notice Questions were received. Out of the 
total number of 5843 notices, 4 1 3  were admitted as Starred Questions and 
2562 as Unsta'rred Questions. After the lists of q uestions were printed, 
8 Starred Questions and 44 Unstarred Questions were transferred from 
one Ministry to another. 

Daily average of question : Each of the . l ists of Starred Questions con· 
tained 20 questions. On an average 4 questions were oral ly answered on 
the floor of the House, per sitting. The maximum numb�r of questions 
answered orally was six on 3 March , 1 98 1  and the minimum . number 
was two on 20 and 27 February; 1 98 1 .  The average number of ques­
tions in the Unstarred list came to 1 22. 

Half-an-hour discussions: In a1I, 23 notices of Half-an-hour discus­
sions were received during the Session. Out of these only two notices 
were discussed in the House. 
-- - ----

•other Members who took part in the discussion were : Sarvashri A. G. 
Kulk3rni. Murlidhar Chandrakant Bhandare, P. Ramamurtl, Syed Shaha­
buddin, P. N. Sukul, Ladli Mohan Nigam. N. P. Chengalraya Naidu, 
Jaswant Singh, lflmanand Yadav, R. Ramk.rhlhnan , Santosh Kumar Sahu, 
Bhupesh Gupta, G. C. Bhattacharya. Shrirnati Prlatibha Singh, 
Sarvashri Amarprosnd Chakraborty Narsingha Prasad Nan�a and Gulam 
Mohi-ud-Din Shawl. 
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D. OBITUARY REFERENCES 

During the Session, the Chairman made references to the passing 
away of Shri Arjun Arora, Shri M.C. Chagla, Prof. Mukut Behan Lal, 
all ex-Members, and of Shri Chadalavada Venkatarao, sitting Member of 
the House. The House stood in silence for -a minute as a mark of res­
pect to the memory of the deceased. 

STA TE LEGISLATURES 

'J'RIPURA LEGISLATIVE ASSEMBLY* 

Protection of the interests of minorities : On. 26 December 1980, the Tri­
pura Legislative Assembly discussed and passed a private resolution by a·· 
private member expressing grave concern over the continuous strikes, bandhs, 
saryagrahas and other illegal and violent activities of the students of Assams 
on the issue of foreigners during the last one year thereby endangering th� 
public life in Tripura and other parts of the Eastern region and requesting 
the Central Government to protect the legitimate rights and interests of min­
orities within the frame-work of the Constitution and in the interest of 
democracy in the country. 

POND I CHERRY LEGISLATIVE ASSEMBLY** 
Altering th(· name of the Union Territory from 'Pondicherry' to 

'Puduclurry' : On 15 October 1980, the Assembly adopted the following 
resolution, which was moved by Thiru D. Ramachandran, Chief Minister 
of the Unfon Territory : 

"This House resolves to request the Government of India to enact 
a legisloation altering the name of this Union Territory from 'Pondi­
cherry' to 'Puducherry' ". 

Benefits to the Backward Classes : The Assembly also adopted a resolu-
tion moved by the Chief Minister on 15 October 1980 as follows : 

"This House resolves to request the Central Government to allow 
this Admi,nistrMion the benefits enjoyed by the Backward cl9sses 
people in ( 1 )  Tamil Nadu, (2) Kerala and· (3) Andhra Pradesh 
States to be extended to the Backward classes people of the regions 
of the Union Territory of Pondicherry viz. ( 1 )  Pondicherry and· 
K.araikal; (2) Mahe and (3) Yanam respectively". 

•contributed by 'trip•ra Legislative Assembly Secretariat. 

••contributed !by the Pondicherry Legislative Auembly Secretariat. 
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BOOK REVIEWS 

EMOLJSII I.Aw AND PUNCH LAW. By Rene David. Publiabcd by Stevens,. 

London and Eastern Law House, Calcutta. 1 980, 223 pages. 

1be book by Rene David on Engliab Law and French Law was written 
by the author for the Tagore Law Lectures which be delivered at Cal­
cutta. Although Rene David had a desire to compare in substance the 
English Law with the French Law, yet I find only salient facts recited on 
English Common Law, equity courts, constitutional law, administrative 
law etc. and similar facts on the French law. It would have been better if 
the learned author had not only mentioned important features like the 
courts, the legal profession, procedure and evidence and different branches 
of law but also made a comparative study to examine the advantages 
disadvantages of the two systems to the litigants in their respective coun­
tries. That study would have been more instructive to us all. 

So lfar as the organisation of courts in England is concerned, it has a 
hierarchy of courts which are superior and those which are inferior. The 
French courts, however, have a double hieran:hy--0ne for judicial affain 
and the other for administration. The Indian position is also more or Jes& 
on the lines of the English procedure, their pattern of }aw of evidence 
and the system of administrative and other laws. Many of us, after much 
barrowinJ ex.perience, are inclined to change the present pattern to a double 
or treble hierarchy of courts e.g. one for judicial affairs, the other for 
administrative matters and the third for service matters and yet another for 
the taxes etc. The author, while dealing with the principal !features of 
the English and the French law does not go in depth to inform the readers 
as to which pattern wou)d be more useful and beneficial to the litigant 
public, especially the large sector of the poorer clasies and middle classes. 

Civil cases and criminal cases are tried in different courts both in France 
as well as in England, The criminal oourts in France can award damages to 

93 
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the victim of a criminal offence after the offender has been convicted Civil cases arc decided, in the first instance, by a variety of courts. There are in France, tribunals specialising in commercial cases, others for labour law cases or for social security cases and yet others for disputes between landlords and farmers. There are also courts according to the importance given to the nature of dispute. They are 'tribunal de grande instance' and 'tribunal d' instance'. I wish the author bad discussed in depth the advan­tages or disadvantages to the litigant public and the time taken for disposal of litigations by the French courts; some study and data on other aspects of the two varieties of courts in England and France would have also been interesting. I find that he is merely satisfied by mentioning as to what Jcind of courts are there in the two countries and what their ifunctions are. 
So far as the constitutional law is concerned, France bas a written oons­titution. while there is no written constitution in England. It is left to law­yers in England to decide which matter it is ,proper to contemplate and to include in the domain of constitutional law. It is because af this significant difference between the two, that there is bound to be a basic difference in the conception entertained in the laws of both the countries. It is true that the Constitution of the "Fifth Republic" made aifter the advent of General de Gaulle to power and which is still in vigour presently in France, has introduced radical changes in the organisation of political power in France. French Parliament was fully sovereign, as in England, before 1958. The new constitution has curtailed its powers while it has considerably increased the status and executive powers (of the President and the Cabinet) .  A Constitutional Council has been instituted to enforc.e the respect of the new principle enacted thus in the constitution making Parliament less .potent. We, in India, are also having a dialogue now on the system of Parliamentary democracy which we should have. Although there is a lot of criticism by some against their arguing out the case Qf a Presidential fo� of democracy, yet many of us in the country feet that a healthy dialogue on the form of parliamentary democracy is ne­cessary to understand what is fruitful to our country. The author does dis­cuss the French Constitution and the constitutional law of England at great length and his stuey is useful. He has, however, tr�d the development of the two systems along different Jines in England and in France and has also shown the nature and the extent of the difference which exists. He has also endeavoured to investigate the legal systems of both the countries and consider their differences. l think the book will be very useful for one who wants to study the different branches of law of the two great countries of Europe. 

-lt. lt. BeoL• 
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(vi) Committee on the wcarai,, or Scheduled Cutes and Scheduled Tribel . . , X 
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APPENDIX JV 

Lin o, Bn.1.1 PANED BY THI! HouaD o, P.utL1A11l!NT AND Ast!NTl!D To BY THI! 
PRl!IJDINT DuarNO TuE PmuoD 1 Ocroan To 31 DIIO!lol!a, 1980 

------------ -
S.No. Title or the Bill Date of 

aaient by 
the Presi• 
dent. 

The Advocates (Amendment) Bill, 1980. 29·11·80 

2 The Assam Appropriation (No. 2) Bill. 1980. 29·11-80 

3 The Dock Workers (Regulation of Employment) Amendment Bill, 1980. 29-11-80 

4 The Hindustan Tractors Limited (Acquisition and Transfer of Uoder-
takings) Amendment Bill, 1980. . . • • • . • 3-12-SO 

S The Mica Mines Labour Welfare Fund (Amendment) Bill, 1980. . 3-12-80 

6 The Stec Chitra Tirunal Institute for Medical Soienocs llod TcchnoloaY 
Trivandrum Bill, 1980. . . . . . . . • • J.12-80 

7 The Territorial Anny (Amendment) Bill, 1980. 9-12-80 • 
8 Tbe Hotel-Receipts Tax Bill, 1980. • 9-12-80 
9 The Smugglers and Foreign Exchange Manipulators (Forf.iiture of 

Prop-:rty) Amendment Bill, 1980. • 9-12-80 
10 The Company Secretaries Bill, 1980. J0-12-80 
11 The High Court and Supreme Court Judges (Conditions or Service) 

Amendment Bill, 1980. . . . . • • • • 10-12·80 

12 The Benaat Chemical and Pharmaceutical Works Limited (Acquisition 
and Transfer of Undertak�) Bill, 1980. . . • • . 12 ·12·80 

13 The Aurovillc (Emeraency Provisions) Bill, 1980. 17-12-80 
14 The Monopolies and Restrictive Trade Practices (Amendment) Bill, 1980 19·12·80 

IS The Public Premises �viction of Unauthorised Oocupants) Amendment 
Bill, 1980. . • . • • • . . . , 20-12·80 

16 The Jute Companies (Nation:Llisation) Bill, 1980. 21-12-80 
17 The Co:fo of Criminal Proc�dure (Amendment) Bill, 1980. 26-12-80 
18  The Maruti Limited (Acquisition and Tran�fer of Undertakinp) Bill, 

1980. . . . , , • . . . . . 27-12-80 
19 The National Security Bill, 1980. 27-12-80 

20 The Payment of Bo:ius (Second Amendmrnt) Bill, 1980. 27-12-80 

1 1 5  
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21 The Bird and Company Limited (Acquisition and Transfer or Under-
takings and Other Properties) Bill, 1980. 

22 The Tea (Amendment) Bill, 1980. 

23 The Forest (Conservation) Bill, 1980. 

24 The Hind Cycles Limited and Sen-Raleigh Limited (Nationalisation) 
Bill, 1980. • . . . • • • • • • • 

2S The Appropriation (No. 4) Bill, 1980. 

27-12-80 

27-12-80 

27-12-80 

27-12-80 

29-12-80 



APPENDIX-V 

BILLS PASSSD BY THI: STATE Ll!:GISLATURE DURING THE PSIUOD 1 OCTOBER TO 
31 DECEMBER, 1980 

- --------------------

ANDHRA PRADESH LEGISLATIVE COUNCIL 

1 .  The Andhra Pradesh Factories and Establishments, (National, 
�·estival and other holidays) Amendment Bill, 1980. 

2 .  The Andhra Pradesh Contingeacy Fund (Amendment) Bill, 11130. 
3 .  Thr: Andhra Pradesh Gram Panchayats (Second Amendment) 

Bill, 1980. 
4. The Tirumala Tirumathi Devasthanam (Second Amendment) 

Bill 1980. 
5. The Andhra Pradesh Land Encroachment (Amendment) Bill, 1980. 
6. The Andhra Pradesh General Sales Tax .<Amendment) Bill, 11180. 
7. The Andhra Pradesh Motor VehiclE:'S Taxation (Amendment) Bill, 

1880. 
8. The Andhra Pradesh Municipalities (Third Amendment) Bill, 

1980. 
9. The Hyderabad Municipal Corporation , (Second Amendment) 

Bill, 1980. 

BmAR VmHAN PARISHAI> 

1 .  Bihar Viniyog (No. 3) Vidheyak, 1980. 
2 .  Bihar Rajbhasha (Sanshodhan) Vidheyak, 1980. .. ,  

HlMACKAL PRAl>ESH VIDHAN SA.BHA 
1 .  The HP Krishi Vishva Vidyalaya (Amendment) Bill, 1980. 
2 .  The HP Fruit Nurseries Registration (Amendment) Bill, 1980. 
3 .  The HP Courts (Amend.mE:'tlt) Bill, 1980. 
4. The HP General Sales Tax (Amendment) Bill, 1980. 
5 .  ThE' Punjab Security of State (HP Amendment) Bill, 1980. 

lCARNATAltA LF.aISLATIVE ASSEMBLY 

1 .  The Karnataka Tax on Entry of Goods into Local Area for Con­
sumt>tion, Use or Sale therein (Repeal) Bill, 1981. 

2 .  The Karnataka (Supply) (Karnataka Amendment) Bill, 1981. 

117 
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TIUPURA Ll'lGISLATIVI: AsSEMBLY 

1 .  The Tripura App.ropriation ( No. 6) Bill, 1 980 . 
• 2 .  The Tripura Tribunals of Criminal Jurisdiction Bill, 1980. 
•3. l'n.e T rirura Agricult u ral Indebtedness Relief (Amendment) Bill. 

1980. 
•4 .  The Tripura Educational Institution (Acquisition of Right, Title 

and Interest) Bill, 1 980. 

UTrAR PRADESH LEalsLATIVZ COUNCILt 

1 .  Uttar Pradesh Rajkiya Nalkoop (Sanshodhan) Vidheyak, 1980. 
2 .  Uttar Pradesh Nagar Swayayat Shasan Vidhi (Sanshodhan) 

Vidheyak, 1980. 
3 .  Uttar Pradesh Aakasm.ikta Nidhi (Sallshodhan) Vidheyak, 1980. 
4 .  Uttar Prades:1 Viniyog Vidheyak, 1980. 
5 .  Uttar Pradesh Viniyog ( 1973-74 Ke Barthi Vyaya Ka Viniyaman) 

Vidheyak, 1 980. 
6. Uttar Pradesh (1980-81 ka Pratham Anupoorak) Vidheyak, 1980. 
7. Uttar Pradesh Rajya Vidhan Manda! (Sadasyon ke Uplavdhiyon 

Aur Pension) . 
GoA, DAMAN AND D1u LECISLATIVII AsSEMBLY 

1 .  The Goa, Daman and Diu Appropriation ( Excess Expenditure tor 
the year 197-i-75)  Bill, 1980 . 

2 .  The Goa, Daman and Diu Appropriation (Excess Expenditure 
for the year 1975-76) Bill, 1980. 

3 . The Goa, Daman and Diu Appropriation (Excess Expenditure 
for the year 1976-77 ) Bill, 1980. 

4 .  Th e  Goa Daman and Diu Administrative Tribunal (Amt:ndment) 
Bill , 1 980. 

5 .  The Goa,  Daman and Diu Marine Fishin1 Regulation Bill, 1980. 
•a . The Goa, Daman and Diu (Authority for use of Eyes for thera­

peutic purposes) Bill ,  1980. 
7 .  BiU No 24 of 1 980-The Land Acquisition (Goa, Daman and 

Diu AmE:t1dment) Bill, 1980. 
8 .  The Goa, Daman and Diu Legislative Diploma No. 1984 doted 

14-4- 1 960 ( Third Amendment) Bill, 1980 
. .  9 .  The Goa, Daman and Diu Municipalities ( Sixth Amendment) 

Bill, 1980. 
• 10 .  The Maharashtra Co-operative Societies (Goa, Daman and Diu 

Fourth Amt:ndment )  Bill ,  1980. 
1 1 . The Goa, Daman and Diu Village Pllllchayats Regulation 

( Amendment) Bill , 1980. 

• Await ing assent. 
• •Private Member's Bill . 
tThe Bills were also passerl hy the Legislative Assembly. 
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PONDICBDRY LEGISLATIW ASSDIBLY 

1. The Pondicherry Non-A1ricu1tura1 Kudiyiruppudars (Stay or 
Eviction Proceediclgs) Bill, 1980. 

2. The Pondicherry Housing Board (Amendment) Bill, 1980. 
3 .  Tht.l Pondicherry Khadi and Village Industries Board Bill, 1980. 
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